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‘it is mentionall that so and so member sup-

ported oroposed the motion. Inthe very beging
of my spech it has been withenthat

“Enghsh]

“Shri George Ferandes opposing the Mo-
[ Translation]

They work
night. (interruptions)
[Enghish)

MR. SPEAKER: This mistake has to be
corrected. | think we wiltlookinto it.

throughout  the

[Transtaton] -

SHRI RAM NAIK (Bombay North): T hey
are heipless (interruptions)

|Engiish]

SHRI MRUTNAYA NAYAK (Phulbani):
Sir, betore the Mohon is taken up, | would kke to
make one point, it seems that the contention of
the Motion is on the scam and the JPC has not
submitted its report. Are'we doingjustetothe
tuntioning of the JPC by admitting such a Motien
I think you will consider it.

MR. SPEAKER: Well. Ithink allMembers
are very senior Members and they know the
procedure and rules and | am sure that the will
follow the rules and discuss the matter in an
apporpnate manner.

1205hrs

MOTION OF NO-CONFIDENCEIN
THE COUNCILOF MINISTERS-CONTD

[English}

MR SPEAKER: Shri Vajpayee may now
speak
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SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, itis needless to
say that | rise to support the Motion of No
Confidence in the Council of Ministers. The
present Govemnment was constitubed open 21st
June, 1991. More thantwo years have passed.
When this Govemment was constituted it was
notin majority. Eventoday itis not in majority.
Butithassucceedednprovingits majonty n the
House. The Government is running and if my
Congress colleagues like, they may consider it
agreat achievermnent.

Atthe time of constitution of the Govern-
mentthe country was fed up with 12 month and
6 month-Governments. It was insearch of sta-
bility. The peopie of the country wantedto get
rehef from economic crists, which was mainty
acreation of previous Congress Governments.
Th people were hopefutwith the aged, enhght-
ened and expenenced leader, Shri Narasimha
Rao, thatunder his leadership, the new Govemn-
ment will lead the nation in the right direction.
Because the Congress Party was feeling it
leaderiess after the death of Shri Rajiv Gandhi.
The peopie thought that dynastic rule was com-
ingto anend and politics wouldtake anew tum.
The people had exceptions fromthe Govem-
ment. Inthis optisismthe people forgetthat the
Prime Minsster had been working as the Minis-
ter in previous Congress Governments also. It
had gone into oblvion that Shn Narasimha Rao
was handiing the Mimistry of Home Alfairs when
innocent people were being killed after the mur-
der of Shamati Indira Ganahi. The people forgte
the matter regarding the St. Kitts.

The hon. Pnme Minister had proposedto
runthe entire country on the basis of consensus.
Efforts were made to get nd of economic crisis.
But this situation could not be maintainedfor a
longtime.

Congress session was heldin Tirupati. 1do
notknowwhether itwas an endeavourtolinkthe
politics with the religion or not. Butin Tirupati
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people observed with surprise that the former
Minister of External Affairs was taking a letter
regarding Borfors case tohand over it o some-
body. Heforgotthe manfrom whomhe hadtaken
the letter. But he could not forget the man to
whomit was to be delivered. In Tirupati session
he had played a privotal role by presented a
resolution onforeign policy. He had ddeuased
to be a Minister External Affairs people were
penurbed.

Mr. Speaker, Sir, my colleagues belonging
tothe Congress Party discussed the economic
reform, yesterday. They had highlighted the
changes took place to some extent duetothese
economic reforms. But they have not discussed
the otherside,. the darker side of the situation.
Externale debtis increasing. | do notwantto
make my speech difficult by quoting dates. But
the statistics are very clear and the country is
under debt. The situationis thatwe will have to
take loan justtopay the interestincurredonloan
taken. ltis tactthatforeign exchange reserve has
increased. But proper attention has notbeen
paidtothe deteniorating financial postion. Debt
has increased. Import has increased. Asre-
gards export, th position is totally hopeless.
Customs Duty has beenreducedwhereasithas
notbeen done inthe case of excise-duty. Indig-
enous industries are inthe cnsis. Faclors anre
onthe verge of closure. The Pnme Ministerhas
saidinthe statementthat if we get fertilises at
cheaper rate why should we purchase indig-
enous fertilisers Wouldthe Government allow
factories in the country to be closed down.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Atthe some tme | had also
said that the Govemment would make siforts to
make these factories economically viable.

SHRI ATAL BIHARI VAJPAYEE: It any
factoryis runninginioss. closure shouldbeits
the last resort. If improvement can be made
productioncanbeincreased and costcanbe
reducedthenitshouldbe done andthe Govern-
mentshould not close itdown. The Govemment
i= saying somethingand doing somethingelse.

The factones are going to be closed down. The
labourers are becoming jobless.

On 16th December, 1991 the Minister of
Finance hadsaid n this very House that the new
economic policy would neither have unemploy-
ment nor close downthefactones. This assur-
ance has notbeenfulfilled. | was gongthrough
the Report of Parliamentary Standing Commit-
tee onIndustry. The Government has allocated
large amount for voluntary retirement scheme.
Perhaps it hadthe intention to spend Rs. 788
croreunder this headbutwhere are the altemate
opportunities of employrment and there have not
been provided. The workers should be given
propertraining apd be engaged in some other
usefuljobs. The Government hasfailedtodoso
in this regard. Mr. Speaker, Sir, the basis of
industry in the countnies not sound. There has
beenreduction in generation of hydel electricity,
production of crude oil and fertilisers. The pro-
duction ofcrude has been going downandimport
of petrol has beenincreasing. We are spending
Rs. 22 crore as foreign exchange every year for
the purpose of petrol. Now it has become difficult
to understand the economic scenano as ex-
plained by the Minister of Finance when there
hasbeen reduction in production of hydel elec-
tricity, crude oil and fertilisers.

Mr. Speaker, Sir, the Dunkel Proposals
havebecome thetopic of the day inthe country.
Contrary statements arebeing issued. The Min-
ister of Food and the Minister of Agnculture are
not presenthere. The Minister of Commerce has
retired from the membership of the House. He
has been put in trouble. Really he is my old
colleague. | have sympathy with him. Sqme
arrangement should have been made for rl_uar&
election from somewhere? The Governmentis
solvingits purpose by leaving him in the midst.
But | was refetring to Dunkel Proposals. The
statements of ShriJakhar Saheb andformer
Minister of Commerce are tollay different. The
Prime Minister ioes not speak anythingat all.

SHRIMRUTYUNJANAYAK: He will speak
afterwards.
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SHRI ATAL BHHARI VAJPAYEE: Yes,

he will have to break his silence tomormow,.
But it is a policy related matter. Could
consensus not be achieved in respect of
economic reforms? Whether any such ef-
forts were made? | do not think that the
colleagues siting on my left do not want
economic progress of the country or to get
rid of the country from economic crists. If
there are difference in modatities. those
could be discussed.

Mr. Speaker, Sir, we had welcomedthis

new economic pokicy withthe hopethatunnec-

essary controls would be removed practice of
delaying tactics would be stopped
entetprenurshipwould be give full opportunity to
prosper andwe wouldbe able tofacethechal-
lenges of the changmg world. But what hap-
pened? There wasasecurities scam. Pevhaps
the Minister of Fmance rmight rememberthat |
had cautioned about it while speakingon the
Budget. Atthatsmewhenthere was the boomin
the share market, the Govemment . the Ministry
of Finance, the Ministry of Finance. The Re-
serve Bank of Indiawas busy in seff-prass and
watching that boomin a very happymooditwas
betng consideerredd as sucess of economic
reforms. Atthattime | cautioned the House that
we have no objection in bringing the tiger out of
the cage. Butwe willhave to keep in mind that
thistiger may not be converted mto a man-cater.
Butit happenedso. That man-eateris hunting
one after another.

Mr. Speaker, Sir, | donotwanttogointothe
Securities Scam of Rs. 5000 crores, sincethe
matter has been referred to a Parliamentary
Committee. | would like to congratulate the
Chairman and the Members ofthe Parliamen-
1apy Committee because they have been dis-
chargingtheir duty property till now. Duringthe
regime of previous Govemments we had deval-
vednot onlythe Parfiament but put a question
mark on the reliability of Parlliamentary Com-
mittees. My colleague, Shri Shakarandiji is
present here. The report presented by himis
3iso available here. The opposition did not par-

icipate in it. ltwas our mistake. Butthe matter
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was covered-up. Now inthe light of revelation of
secrets being made inthe case of Bofors, the
Reportofthis Parliamentary Committee stands
nowhere.

We hoped fromthe present Pariamentary
Committee to follow its traditions, though it has
theMembersbelongingtodifferent parties would
try tobning out the facts rising above the party
¥ne. | hope that this traditon willbe maintained
anddd the Parliamentary Committee will not
only touch the matter ordinarly but go into it

deeply.

Mr. Speaker, Sir. this No-Confidence Mo-
tionis not related tothe economic condtion of the
country. | had discussed economic condition
eartieralso. Today the cormuptionthathas spread
over at the high level is the matter of grave
concem forthe people ofthe country.

Whatis happeninginother countnes ofthe
world? | remember that once Shrimati Indira
Gandhi had said “Corrlption is a global phe-
nomenon”, Perhaps she wanted to save the
country from outside atiach. Regardingrampant
corruption in India she said that it was a world
wide phenomenon. Buttodayaglobalchallenge
isbeinggiven againstthis globle phenomena. A
movement is geing on to purify the public life in
Japan, ltaly Britain, Germany and Mexico. Two
industrialistds have committed suicide in ltaly.
Hundre areinjail. Many are being putinlocks
onthecharges of corruption. InJapan, the 45
yearsold party had been defeated in elections.
That party had pllayed an important rule in
makingJapan standonitsfeet after defeatinthe
war. corrupt politicians unscrupulous industri-
aistsandmafialeadershadenteredintoanexus
there. The process of exploiting the country has
been goingonforyears. Inthe last, the people
havetakenarms upandithas usedinsurgency
inthe Liberal Democratic Party.

AMinisterin Britain hadtoresign andthere
were similar cases in France and Germany,
You cannot, therefore; prevent someone from
refermingtocorruption oryoucannotsaythat this
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is an exaggerated view of corruption or you
cannot say that this is an exaggerated new
corruption or that efforts are beingmade totake
political mileage out of it. The question remains
astowhois involvedin the scam? Theissues
related to scam are coming up which are
unlikely to be covered in the probe of joint
Parliamentary Committee. Allegations are be-
ingleveled against people occupying high posi-
tions? Why is it so that a particular personwho
sayssomethingagainst anotherpersonholding
~ Commanding position gets the confidence of the
majority of the people of the country? Why s th
is cnists of credibility It is unfortunate for the
country that the people are watching with con-
cernthe critical decision whether the hon. Pime
Minister is right or what is being said by a
stockbrokeris right,. Onmy part, | cansaythat
I believe in whatis being saidby the hon. Prime
Minister, but my beliefis not enough, what is
importantis whatthe people think. Whyis there
somuch erosion of credibility? The fact remains
that there: has been erosion of credibility and the
reasons is that there have been a number of
incidentsirithe last 2 years resulting in joss of
faith on the partof people. Nowthe country faces
credibility cnsts and we have to find out the
reasons. |feel anguished while sayingit, but now
youcannot keep mum overtheseissues.

Mr. Speaker, Sir, I rememberofthe days,
30yearsbackwhen ShriJawahar LalNehruwas
the Prime Minister in 19956. Shn Kshevdeo
Malviyathen was a union Ministerin the Minis-
try of Mines and Energy. He has some transac-
tion with Sriajjudinand Company. Therewasa
raid in the Office of Sirajjudin and Company in
1956. There was an allegation thatthe company
hadindulgedin the evasion ofincome tax and
customduty. The documents that were seized
inthe raid hadthe deferencetatmoneyhadbeen
giventosome UnionMinisters. A Calcutta daily
published an inthis regardin news edition of
February, 6, 1963. The question was raisedin
the House and!he Prime Ministerhad assured
to set up an inquiry Committee, Shri Malviya
accepted in the executive committee meeting of
Congress Parliamentary Party thathe hadrec-

ommendedto Sirajjudin to provide Rs. 10 thou-
sandto acandidate who was contestingassem-
bly etection from the Minister's Parliamentary
Consutituecny. The Prime Minister consuited
the Attomey General and set up a Commitiee
underthe Chairmanship of Supreme Courtjudge
Shri Das. Malviya ji had a complaint that the
report of Das Committee was not beingshown
tohim andthat he was hot being allowedto go
before the judge alongwith his lower. Nehru Ji
saidthattherewasnoneedofthat andthathe had
setupthe said inquiry just for his own satisfac-
tion. Report of the Commitiee, however came
later on and Malviya Ji had to quit. This hap-
pened 30 years back. The matter nvolved Rs.
10thousand and subsequently the Minister had
to resign. Now after 30 years in aimost similar
circumstances there is no resignation even
thoughthe matter involves million of rupees.

Now noone asks for the resignation of the
Pnme Minister. We the Member of Opposition
parties make this demand. The hon. Pnme
Minister does not ask {# resignation from his
colleagues nor aves the Congress party ask for
the Prime Minister's resignation. Thatis why
this motion of non-confidence hasbeen moved.

We should, however, think of this aegen-
eration. Mr. Speaker. Sir. Nehru Ji did not
compromise even though the matter involved
Rs. 10thousand only. How many of uscan say
fromthe core of ourheartsthatthere has been
no degradationin political life. Thereis anexus
between Politicians in political life. Thereisa
nexusbetween Politicians andcnminals Anews
has appearedthat perhaps acommittee under
the Chairmanship of ShriRajesh Pilothas been
setuptotracethe aforesaid nexus. Now | would
lie to know whether any such nexus has been
traced and whether any action has beettaken.
Why so much time was taken to deny the
allegation broughtforthby HarshadMehta. This
hasnotbeendetermined sofarastowherethe
hon. Prime Minister was present during that
time, Contradictory statements are beingmade
anddyferentfacts arecomingtolight., Thishas
aggravated the suspicion. This should nothave
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beenso. ltshould have beenclearly denied on
the very next day HashrdMehta did notmeetthe
Prime Minister. The issue of taking money
couldhave neededautomatically. Butthere was
no such denial;. There was acomplete silence
inthe beginning. twas perhaps thought thatthe
issue would not Istlonger. We have to under-
stand that the issue of corruption grips the
country today. Cormuption has become apart of
the system it has become a way of life. When-
ever there have beenchanges insetup ot the
country there have been changes ontwo occa-
sions in the post and third is on the cards.
Cormuption has been the mainissue on altthose
occasions. The clarion call for purification in
Pubiic lfe given by Jai Prakash Narayanandthe
movement for restructuring of Gujarathad been
responsible for achange overthere. tis different
that the change was shorrt-lived, byt the fact
remains that people want change. The Befors,
issue was the main issue of the elections in
1889. Now once again the issue of corruption
tops the national agenda. Youmaywhatithasto
do with the common people. It is deeply related
tothe sentiments of common people. They have
toresort to bribing in matter of daily life. Workis
of done whiteout bribing. There are complaints
of mass-scale transfers need through bringing
in President’s ruled states. Transfers has be-
come a business. Bribe is not called bribe in
Uttar Pradesh, itis rather known as

‘Suvidha Shulk The Common people are
affected by this practice. They induige into this
prctice since they have tocompromise for get-
tingtheir work done. They cannot jeopardiisetheir
work by resorting to quarrels. They, however,
feel pained, They have to gotoofficers., police
stations, courts etc. in connection without their
work. Corruption has come general phenom-
ena. Soi when corruption on high level is ex-
posed, and when it come to the notice of a
farmers who ploughs the fielded orto an artisan
of Mudabad who makes utnsils orto the poor
womenof myconstituency of Lunchengagedin
Chickenwork we see a smile on their gloomy
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faces. ltis, however a ditferent , after that their
smileis short knede andthey haveto weeplater.
1 ask, should there not be asenous consideration
overtheissue of corruptipn? Should we over-
look the issue related to harshae Meta | would
say thatth aliegations made by Harshad Mehta
would not have held water had the two col-
leagues of the hon. Prime Minster | fail to
understand as to whattype of colleagues they
are would not have demanded for political pro-
tectiontobeprovided to HarshadMehta. |amnot
ware of the stationthatmade Shri Shared Pawar
to make such a demand. I is said that the
adoptedthis standto escape allegationsthatwe
likelytobe inficted on him. Shri Arjunsingh had
gonetoapprise and no sooner hadbe comeback
than he alsodemandthat HarhadMehtabe given
poiitical protection. When colleagues ofthe hon,
Prime Minister suggest that the particular stock-
broker should get protection, whatimpression
will the common peopie form? Did these Minis-
ters, ask th Prime Minster before making such
astatements. These contradictory things sup-
portthe suspicion. There were cases on coimup-
tion and allegations were also heaped earlieron
high positions. The majority that the paths mus-
tered by masking compromises and horse trad-
ing cannot do justice to the country. The.

-.Govemment isbuyingelecticlocomotives. The
Parliamentary Committee which opines that
here is no need of buyingelectoric locomotives
sincethe institutionrte cnitaranjan Locmotive
can suffice the requirrement. Government is
buying ellectric locmotives. There is a the
requirements. The Chairman of the Parfiamen-
tary Committee belongs to the Congress party
and the composition of the Committee hasa
majority of Congress men. The Committee is
unanimous and | have extracts of the report with
me. It has been stated in the report that the
Finance Commissioner did not perform his
duties. The suggestion of the two former Chair-
manwere ignored. There was adealofthose
engineswhichwe did notrrequre. | amnotware
astowhatirregulars hadbeencommittedthere,
butwhenthe unanimous report of a Pariamen-
tary Committee is rejected inthatmanner, itis
butnaturalinthe situations it prevails, lohave a
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suspicion. How didthe situationdeterniorate to
this extent. Howis there so much erosionin the
credibility of politicalleaders. | also find myseH
apartof it. Where have we reached, where are
we heading to? We are notin politics for this.
Those who sacrificedtheir lives and youthin jai
for achieving freedom are in docks now. We
were desturiedtowitness such baddaysthatare
there now. We are now required to take bold
decisions unambigous designs. Thecahoots of
corruption should now be closed and for that
certain steps are requiredtobetaken. Imaybe
excused, but | must say that this Government
cannot take those steps.

The Congress Government could nottake
anymeaningfulstepstoetfect electoral reforms.
Thisissuesthereforseveral years. Thisissue
was raised even during 1977_Canelectionbe
foughtwithout black money? Whatisthe source
of black money? We allthe aware of the source?
Those who provide us black money for fighting
electionswant ourrecommendations whenth=
elections are over. Democracy is disgraced, the
faith of the common people is shaken in the
system and fingers are being raised againstthe
leaders.

Can we not be serious about electrical
reforms? A Select Committee was constituted
under the Chairmanship of Shr DineshGoswami
Where are the recommendations ofthat Com-
mittee? The rulingparty is notinterested nthese
matiers. Theyare notconcumed about fighting
elections though honestly eamed money. The
elllection expedite isincreasingmanifolds. Mr.
Speaker, Sir, | had contested electionfor Lok
Sabhaforthefirsttimein 1957. | hadtwo jeeps
at that time. li took one jeep from Lucknow
whichwas provided to me by my party andthe
other jeep was provided to me the people of
Balrampur. They had collected money to pro-
vide me petrole for the jeeps cananyonecontest
Parliamentary elecctions withtwo jeeps athis
disposalioday. Alimithasbeenimposedthrough
rules which is ridiculous. |s misleading ac-
counts notpresentedinthisregard? Dowehot
start our Parliamentary carrer fromthatpoint?

Doesitnotbite ourconseince? we wake up only
attheinstance of some big act of corruption and
we become obtivious of it only little later. This
tendency should be checked. Elections fought
with the aid of black money cannotgenerate pure
political atmosphere.(interruptions) Mr.

Speaker, Sir, # our colieagues of the Congress
Partyfeelthat what | am saying is worth object-
ing, then | have nothing to say. (interruptions)
Yes, thatis what |am saying. This | have already
said. | am also the part of this system, but why
should we all notchange the systems andwhy
notthis Government should first be changed
before we beginthe whole system. This Govern-
ment has completed two years but not steps
have beentaken by itinthis regard. Allegations
arebeing heapedone after the another | was just
referring to the issue of electric locomotives.

Simitarly, there is anissue related to Gold Star.

Famity members of Ministers are involved in
these cases some where orthe other Whatis
this all? These are serious things. What is
- quiredis togive afreshthoughtonitinanew

vidy

Bhartiya Janata party has decided inits
Bangalore Session, that it would accept money
for elections only in form of

d'iaques(i'wem.pbms}

Our colleague Shri Indrajit Gupta asks
whether we were not accepting it earlier. He
know the answer himself. | do not expect such
a reaction from, him. The matter calls for a
unanimous decision. Anew initiate canbe taken.
Betterlatethen never. Letus decide. Expenses
of the party is not mened with the expenses
incurred by candidates. The party may report t
undue expenses What is the source of this
income? This is polluting the public life and
political workers are deviated. This shouldbe
checked Wecanmake abeginning. Dowe early
prossesswillpowertorit? Canwe give anew
orientation or should politics go on tollowing
power by way of manoeuvring? This practice
shouldbe alteraed. The issue of purity inpublic
lifeis here before us with all seriousness. There
should be some solution toit: but the questionis
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what is that solution and who is tofind it out?

Mr. Speaker. Sir, itis argued that political
stability is required mthe country. Forachieving
that stability. it can also be arguedthatwhatis
happening should be allowed to happen. All
nght, stability must be there, butnow the country
hasranched suchajuncture. thatwe cantakeup
some basic changing without affecting stabiity
what! meantosay is that systemis seton the
path of development and therefore bold steps
shouldbe takentobringself-reliance Therewas
ablood bath in Punjab inthe wake of ternrose.
butthe valiantfarmers of Punjab neverputdown
their ploughs. They never sherked from their
work. Presidentrs's rule was imposed . army
was deplovedbutthe people of Punjabremained
engaged intheirwork. They were fighting out
terronsmonthe one handwhile on he otherhad
they kept filling the granaries of the country.
Severaiforeigners asked me thatthough Punjab
1sthe budgets supplier offyod3rainswhy was the
Government not abie tc curb terronsm there
Whatwould happen? Itold thatterrorismwould
be contained andthe farmers of Punjabwould
not also put downploughs. Guns were defeated
hypioughs.

ANHON. MEMBER: Who soivedthe prob-
iem. The Congress Party.

SHRI ATAL BiHARI VAJPAYEE: | was
expecting this questinn.

SHRIMADAN LALKHURANA: Whocre-
ated thisprobiem™

SHRIATAL BIHARI VAJPAYEE: When
youask astowho solvedthe problem,. Khuranaji
is right to ask as to who was responsible for
creatingthe problem. linterruptions )After creat-
ingthe problem. they were least in meditation
like sages. We shouldnotgointoit. The people
of Punjab deserve thanks. ' would like to thark
the Sikhs of Punjab whoe are struggling against
territorism and are determined. if you say that
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the Government is responsible forimproving
the situation then Kuranaji is very much nghtto
ask as towhoultimately created this probtem.
(mterruptions) They say that say should
simitalyibe as allowed to indulged in corruption
which would uttimately enable thentoimprove
the situation of Kashmir as well. Mr, Speaker,
Sir, detenoration of situation in Kashmir can
alsobeatimbuted atlength tolack of cleankness
in pubdic fife. A sum of Rs. 72 thousand croers
has been provided by the Centre forthe devel-
opment of Jammu Kashmir. Yet there is no
changeintheife ofthe poor. People are deprived
ofitems of assented requirements. Money has
beengrabbed. This is also one of the reasons
why the youth of kashmir have gone astray.
Comruption breeds disintegration. It desecrates
all walks of life. Thus corruptions is also a
hindrance to the pace of our economic polices.
Soplesscontroland requlations are better. Qur
colleagues sitting to my left side should note the
pomt that practice of proviging quote permit will
resultinto exploftation of the people. tis nghtthat
the State has its responsibility in a developing
economy. Ifithis regard we Jonot agree toth
policy of the Government. Thisis a developing
country. Here 38 per centpeople areiving below
the povertyline. There shouldbe such Govern-
mentwhich maytake care ot them. ttshouid be
sympathetic towards themand have compas-
sionforthem. Thiscountry has beenfamous for
its humanitaraism, and kindness. But day the
source of mercyin goingto be dnedup. Butthat
isadifferentaspectand! donotwanttogointo
its details. some people are distressed. There-
fore, whenever any issue of corruptionis raised,
itshould be clanfied and contradicted immedi-
ately. Immediate action shouidbetaken andthe
guilty should be punished.

Mr. Speaker, Sir, | have a copy cf the
mterview given by an hon. Minister of Stateinthe
Central Government. Heis alsoinvolved init.
His interview was taken for a Doordarshan
programme There is a ‘Pritish Nandy Show’
programme of the Doordarshantorwhichthe
interview of an hon. Minister of State was re-
corded. its cassetteis available here and literal
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reporting has beencovered here. This interview
was taken after the Ramaswamy episode. Per-
haps you might have understood my mdication
astowhois that Minister State He was asked.

| Transiation}

Do you not feel that this has somehow
biurtedthe moraleage of your Party's posttionon
corruptioninthe high office?

[ Translaton)]

The answeris quite long. Theréfore. iwould
notliketo read it completely. | am quoting from
it. Shri Bhardwajis stating.

! Translaton)

“Whataboutthe scam: how many of your
Ministers are there? | know personally,
several people who usedtoroam about
and flaunt around with Knishnamurthy,
Chaturvediandthis Harshad Mehtawas
ineverybody bedroom. Fortunatety. |was
Mimister of Planning. Otherwase he would
have come to my houses alllso. He gave
lot ot moneyto the people, people. polihcal
people.”

MR. SPEAKER: Youcangivealist. You
may not quoten.
{interruptions)

| Transiation]

SHRIATAL BIHARIVAJPAYEE: | would
like to congratulate Shri Bhardwaj for this
outspokenness. It proejcts the posihon of the
internal health of the Congress Party. The
Cabinet s divided. They are at daggers.drawn.
Howcantheygive anew direchontothe country
If the county 1510 be mspiredforthe reconstruc-
tion it should have a inspiring, pure-seifiess
leaders. First the hon. Prime Minister had
Tormulatedthre policy on the basis of pungent

but liberal nationalism. The same was the
tragedy with Shri Rajiv Gandhi. His speech
delivered at Bombay did not comply with his
dreds he performed. | do not know what sort of
curseitis. Butlwouldiike totake you take to
the statement of Shri Bhardway.

MR. SPEAKER: No. No, nctiike this,
(interruptions)

SHRI ATAL BIHAR! VAJPAYEE:. No.
Mr Speaker. Sir. itisveryessential. |lamready
toauthenticate .

Allright | will be brief
{Enghsn!

“@Q. There arc lobbies within your Party
which have vested interests in the way that
decisions go in case of ke Arjun Singh . in
case ke Shared Fawar™

A Anun Singhis my swaor enemy today
lamnotinvolved in hus ingation. He doesnot
rely on me. He s a fnevd of Shivdhankar.
FotederaandBhanjan Lal. Thisisbiggroupand
verymoneyedpeople. Theyhave seetoithat
I remamn only a Minister of State and first they
succededinputtngme into the plank that if he
remains there. he will not allow this. | have
never atiowedthem asucceecingnever. | told
Rapv Gandhi that Bhajan Lal was abusing your
motherwhen | was defendingher andthen he
swiiched over ightly cormngto Samey Gandhi
in 1988 brought all his Cabmet. in the open
Cabmet. andthem his presemt Pnme Minister
scoldeddme “What are you sayng. why doyou
speak hike this?” | said we areee cheatingthe
ladder, Buta Singh was an Akah Shivshkar
was maceration actuaihy .. | give him selheter
in Detm but all these are my enemies today
whomi helped. Because | didnotshare their
moneythey hadcollected. somuch money you
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SHRIBUTASINGH (JALORE): lwasan
Akali, no doubtbutthis Party nevercollected
the money. '

[ Translation]

Mr. Speaker, Sir, whatdothe people say
aboutit?

SHRI NITISHH KUMAR (Barh):. A lie
- director test of Shri Bhardwaj ji should be
done.(interruptions)

SHRIATAL BIHARIVAJPAYEE: ltis not
limited to whatthe political oponeents say itis
farbeyondthis. lthascrossedthelimit. Weare
entrapped in avery critical situationanditis
necessary tofullthe country his of it. We should
think aboutit. Ifthe successive Governments
contune toplay eiththe future of the country and
if th leaders are concern about their vested
interests only, then what will happen to this
country?

| know that | have made certain harsh
comments. Centrally | am not in a habit of
making such harsh comments, but today |
couldnotrestrain myself. | have beenaMem-
ber of Parliament for 30 years. | have seen
many Prime Ministerone afteranother, butmy
new point had never been negative. | have
neveropposed forthe sake of oposition alone.
Buttoday | am compelled to speak a truth. If
somebody is but by my comments | beg his
pardon. But we should notdo any suchthingfor
which the future generation may not ever for-
give us. We should keep this in our mind, this
ismy request.

[English]
MR. SPEAKER: shaliwe rise forlunch ?

Thankyou . We willcome bank tothe house at
2.00PM.
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13.00hrs.

The Lok Sabhathen adjourneednedfor
Lunchtill forteen of the clock

The Lok Sabhare-assembled after
Lunch atfourminutes past Fourteen ofthe
Clock

[MR.DEPUTY SPEAKER in the Chair]

MOTION OF NONCONFIDENCE IN
THE COUNCIL OF MINSTERS CONTD.

[Engiish)

MR.DEPUTY SPEAKER: Shri Somath
Chatterjeeto speak.

SHRI SOMNATH CHATTERJEE
(BOLPUR): Hon Speaker, had said that he
wouldcall Shri Chidambaram.

MR. DEPUTY SPEAKER: Would yor
like to speak, Shri Chidambaram?

SHRI P.  CHIDAMBAR,
(SIVANGANGA): As you wish.

SHRI SOMNTH CHATERJEE: L.
hearthemalso.

MR.DEPUTY-SPEAKER: Allright. You
speak Chidambaramiji.

SHRIP.CHIDAMBRRAM: Thank you.

Mr. Deputy-Speaker, Sir, afterthe inter-
vention of hon. ShriVajpayeethereis no doubt
inanyone's mind about the fate of this Motion.
He was reasonable, eventempered, friendly
and virtually set the tone for what| believe will
betheinevitable resultofthis debate. the defeat
of the Motion of Non-Confidence in this Gov-
emment. Yetastheday wearsonandperhaps
tomorrow,. the fever mightrise. Hemighthear
distingushed Members raise the level of rheto-
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ric raise charges and accusation against this
Government and ask that this Government
should go.

Inthe brieftime that I will take, | shall try
togive reasons, | shalltry to presentsome facts
and | shall try to meet with some basic funda-
mental issues which troubllel many of us, not
only as Members of Parliamentbut ascitizens
of this country. Firstly. this distinctionbetween
amajorty and confidence. Fromday one- we
know andif atanytime, we haveforgottenthat
we have done so at our paril and | think , we
should be remanded of that we are nota Gov-
emmentwith an absolute majority inthishouse.
Andif anyone ofushas acted as if we have an
absolute majority, therefore, notwillingtoforge
aconsensus, | think, we wouldbe reminded of
that. But not having a majority is notthe same
as notenjoyingthe confidence of this House, it
isnotthe same as not enjoyingthe confidence
of the people. Today as we speakinthis House,

we speaknotonlytoeach other, wealsospeak

tothe people atlarge inIndia ad abroad. The
people of India andthe worldlogk tothe Parlia-
ment of India to provide the leadrship, topro-
vide the diction to where this country willgoand
whatourgoals are and whatourdestinations on
are. Indriajit did nothave a majority for several
months of her Government.

Yet, she commended the confidence of
this House and the confidence of the people.
Lookingback, | have nohesitationinsayingthat
although the Rajiv Government had a over-
whelming majority inthe House, at some point
oftime, towards the end of the tenure of that
Government, we seemto have lost the confi-
dence of this house andthe confidence of the
people and it was relfected in the elections.
There is no harm in admitting that fact. But,
today, I believe, we enjoy the confidence ofthis
House andthatwillbedemonstratedtomormow.
lalso believe and | say with humility, we enjoy
the confidence of the people of this country and
what willbe demonstrated wheneveranelec-
fion is called which. | believe, will be called

- afterthis Government servesitsfulltermoffive

years.

SHRI NIRMAL KANTI CHATTERJEE

(Dum Dum): A very substantial part.
AY

SHRIPC. CHIDAMBARAM: Sir, letme
firstdeal with this rather extraordinary configu-
ration that we find in this Non-confidence Mo-
tion. There are parties which support themo-
tion, the substance of the motion as well as the
reasons forthe motion. there is party which |
believe its leading spokesman said that they
supportthesubstance of the motionbut notthe
reasonsforthemotion. And, we are a party who
oppose notonly the reasons forthe motion. we
also opposethe substance ofthe motion. The
House is, therefore, not unanimous in either
supporting the motion or opposing the action.
TheHouseisadivided house. Ifis dividedinto
two ways ;it is divided three ways. perhaps
more than three ways. In a sense, it is a
reflection of the mood of the people.

SHRINITISH KUMAR (Barh)Whatabout
the divisioninthe ruling party?

SHRIPC.CHI' . DAHMBRAM: Inasense,
it is a reflection of then mood of the people.
Thereis hope among the people, there is also
a sense of despair . There is a semnse of
satisfactionthatwe have made press, thereis
also a sensed of disparity that we are not
moving faster. There is satisfaction that we
seem to have come to grips with the problem
of terrorrimin Punjab ,butthere is despairthat
theproblemin Kashmirseemstobe getting out
of hand. We could got on; | could multiply
example. Butthatis the mood ofthe people,, it
is not surpassing that the House alsorelects
the mod of the peoplethe House is also divided;
Ithe House is notunanimous the House will not
be unaminousin this motion and that, | elieve,
is another reason why this motion will be
defeated.

Sir, lwanttojusttake afewminutestotalk
about one of this reasons, one of the limbs of
agreements in the motion the fights against
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communalism andthe charge. Thatthe Con-
gress Party and the Congress Government
have been softoncommunalists.

Sir, I believe that all of us wish tobuild a
secularandpluralindia. Infacteventhe B.J.P.
says, wen it has to say, that they believe in
secularism. The question is of our definitions
of secuarlism. Whatdowe meanbysayingwe
are'secular'? What do we mean by saying“
we wish to bill a plural society” ?The Consti-
tution speaks of a secular india a secullar
State. Inthe beginning. ourfindingfathers, at

- lestas some of use were growing up, we were
toldthat the State will scrupulously keep away
from religion, the State ad religion will be
separate. Butourthe years, Ithink we dibuted
on this approach. We started | belive quite
genuinely, talkingaboutserve dnarmamasbhav
respectforallreligions. Today, wurt we findis
respectforallreligions has degeneratedinto
respect and tolerrrraniese for every form of
fanticism and obscurantism.

Charlatans, mountebanks, bogns Godmen
seem to spread their wings everyday. This
fanaticim and obscurantism andthe desire to
ridetopower onthe tiger of afanatic, obscuran-
tistdogmatic ideological hasfuelled andsharp-
enedthe edge of communal hostility among
variouscommunities. The BJPthinks, and | do
notthinkthey hide it, thatthey will ride topower
on this wave for a communal, fanatic and
obscurantistideology. Infactthere have al-
waysbeenthree Vahpayee-thepostVajpayee,
the philosopher Vajpayee and the politician
Vahpayee. Today | did notfindthe post Vajpee
nor did |l findthe philoso Vajpayee whowenton
TV and said who will listen to the vioce of
santity? When the proclaimede with anmgush
who will listen to th evoce of santy when be
proclaimed with anguish who will listen tothe
voice of sentry? he was not addressing the
Congressbenches; he was addressing his own
party. Todaythe oppositeis absentthe philoso-
pher is absent view have the political who
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speaks about a change of Government, a
politicran who think he is on the threshold of
power. | wish himwell like | wish everybody
well. Myfearis, ifwedonotake up, itthe secure
force do notuntie, Mr. Vajpyee may well turn
outtoberight,. My regretisthatthe Left Front
andthe National Frontwho share ourfearof the
riseof communal, fanatic forces inthis country
will join hands with them in supporting this
motion. '

The BJP thinks it is its partriotie dut to
defeatthis Governmentandcometo power.
The congress thinks it is its patriotie duty to
defeatthis motionand continue to govern. But
whatdoesthe Left Frontthink? Whatdoes the
Natiomal Front think? Do they think it is their
patriotie dutto defeat the Congress Govern-
mentand install the BJP Government?

SHRIMITISHKUMAR : We wanttodefeat
youboth.

SHRI P. CHIDAMBARAM: But the had J
truth which | willtell my friend has earmed the
sobnignet of being the resident wit of this
House is that you will not come to power.
The hard truth is that you will split and split
so many times that you are providing
Newton's laws of physics again and again.

SHRI SRIKANTA JENA (Cuttack): We
went to defeat the RSS Prime Minister first.

SHRI P. CHIDAMBARAM: All of us,
political partees are certainly opportunisis. If
there is an opportunity, you try to seize the *
opportunity. If there is a wave, you to ride the
wave. But this is neither the time nor place
to play this game of opportunity, | deely
regret that the Left Front and the national
Front should have joined hands with the
BHP in sponsoring and supporting this
motion.

Reference has been made here to Kash-
mir. | der know much about whatis happening
in Kashmirnow exceptthat | readinpapers and
whatwe aretoldinparty meetings,. Solwillno
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speak aboutthat; |am sure one of the Ministry
incharge will speak. Let me goback five or six
yearsto Punjab. Inthis very House, time and
again, | wasmocked, redcilied when we said
our Punjab policy will succeed. | do not claim
allthe creditforit. Much of the creditmust go
tothe people of Punjab, a pririculary the farm-

erswhokeptupthe productionandtheworkers -

who kept the faetories and mills goingunder
gravethereat.

Much of the credit mustgoto Mr. K.P.S
Gill and the brave Punjab police who stood
againstterrcrismat on enormous humancost
acostwhichis unparalleledin history of any
civilian police force. Much of he credit must
~ alsogotoMr. Beant Singhand his Government
who undertremendous difficulties, whatever
the otherfaults may be they have Shawn great
determinationinbringingaboutpeacein Punjab.
But, all this goes backto 1987. All this goes
back, infact, toaparticulardatein 1988- April,
the 4th, 1988when we worked out a Punjab
Plan. when | cameto this house and said, “We
~ arefancyingthe border ‘we were ridiculed and
asked, “How can you fence a border |s this
fancingimpregnable. Isitagreatwell, Isitiron
curtain? Isitsuch animpregnable fence that
- nobodywillcomethrough? Today. Itisfacncing
~ ofthe border which has contributed, firstand
foremost, tothe reception, notthe eliminattion
. of infiltration into Punjab. we said, ‘We will
withdraw the paramilitary force to stationary
guardduty and give the Punjabpolice, the right
. andthe duty tofighttourists” Wewere criticised
forthat. We were told, “Sendthe Army” We
said“No. We willnotseenth Army’ . We were
.~ told. “Send more paramilitary terrorists’ we
- said. “No . we will place our faith in Punjab
 police”.Icouldgoon and. Butthefact remains
that ourdogged pruslt of a policy which was
- adopted onthe 4th April 1088.Imnowns asthe
~ Punjab Action Plan, ourfaith thatthis willtake
usthrough, ourfaith in the Punjab police our
¢ taitt;in{he peopleof Punjab, has guided results
Ly my

Ido notknowifthereis a Planfor Kashmir.

Iwouldlike to believe ,thereisone. it hereis
intone, | am sure, one willbe made; we will join
hands togetherin making one. But, if a Planfir
Kashmir is made, if we place ourfaith in the
people of Kashmir, if we respectthe sentiment
ofthe people of Kashmirfor greaterautonomy
think the Kashmir problem canbe solved. No
problemisirresoebuble.

In this five years of Rajv Gandhi’s Gov-
ernment, many problemwere resolved. We
have an Accord on Punjab ; we have one in
Triura; we have oneinMizoram; we have one
in Darjeeling area and Assam; and uit is pos-
sible | belive. to solve the problem of
Kashmir.The problem will not be sovled by ,
mutual recrimination. The problem will notbe
solved only if the Opopositon.is willing to sit
with the Governemnt ad work out a Plan for
Kashmir, as we did for Punjab. Andbelieve,
me , five years down the road, the next Lok
Sabhawillsay, some onewillstanduphereand
say. “Fvie yeas ago, we started a Plan for |
Kashmir like theone for Punjab; like Punjab
retunedtopeace, Kashmithasretunedtopeace’

Sir, lwish to turn to economic reforsms.
(interruptions) Economic reforms is amtter of
faith.FAthis ult eitheronthe syllogistc founda-
tions of reasons or on the uinseen rock of
intuition. Inthe case ofhe BJP. Isuspectitisthe
latter. Insttuttively intutitvely, | think, they are
coinvets to Ibealisation. | do notthinks and
saidthisonthilast occasionand| saythis tod
my friend, Mr. Jswanmt Singh. | don’tthink,
you yet, have a cochemet economic
ophiloshoghy. I spent several days with Mr.
hay Dhubsiand todthi, instincitvely, intutively,
you seemto have grasphedthe meaniny and
contextof liberatiostion. whenthey went ebfoe
the Clitopresentthemselves as a Govemnemnt
-in-3aiting. I think, they saaid any things which
theywillnotsayhere. Weslnﬂ!eye_hai&ﬁﬁc ;

~ Inthecase ofthe Left Front, inthecase of’
my frieds from the Icommunity parties | see
thereis a findemtnal difference. The sullogiote
foundatuions ofresons onwhichthatidegy is
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bultis indeed ifferent from the sullogistc rea-
sons on which thatidelogy is bulitis indeed
differentfromthe fuysllogisc reasons onwhich
loiberlsiation and market—frendly econmic
idelogy is built. | think. we should econgisne
that. Thereis no pointinquarrelingthat youare
not accoetingmy idelogy.

Infact, | wanttoaskjmytriends fromthe Left
Fornt. 1s there any other country in the world
which completey share what the CPland CIP
(M)iniIndia are sayingtoday: We do notlikethe
United States. So throwit oiut. We would noit
Isitern to United States. We do not like the World
Bank andthe IMPF iffornorreaons cxcept that
they have thei bhedyurters in Washigton. We
will throw out that also But will you listen to
Japan? ThatisthelargetaidOagier to liida. US is
notindia's largest aid-giver. itis Japanwhichis

India'slargestaid-giver. Wouldyou like 1o listemn
" tothe Japanesce? Would you like to listem t=
Europe? India’s largus trading paitna is no
longerthe US. India’s larget trdingpartneris the
European Community.. Shall we lister to Bel-
gium? Shallwe listerntci Switzerland? Shallwe
lisetento ourfrinds in Eurpose? India’s lager
growtht does notcome from trade witthe US.
India’s largetrs growthitiade comes fromtrade
~ withrthe ASEAN. countnies and the Far-East.
* Shallwelistento Malaysia? Shallwe listento
Indonesia? Shallwelisten to Philippines?

We do not like to World Bank. We donot
like the IMF. Shall we listen to the Asian
Development Bank,.ourown bank? Shallwe
listento UNCTAD? Shallwe listento ESCAP?
Who shallwelistento? Youwill notlistentoDr.
Manmohan Singh. Willyoulistento Dr. Jagdish
Bhagwati? Would you listen to Prof. T.N.
Srinivasa? Would youlistento Mr. Prahalad?
Who will youlistento? Why should we assume
thatthe whole worldis hostile tous? Why should
we assume that Indians and othersinthe World
donotshare even ashred ofwisdom andallthe
wisdomis withus? ;
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SHRI SOMNATH CHATTERJEE: This
justifies the no confidence motion.

SHRIP. CHIDAMBARAM: The environ-

mentinthe worldis friendly to India and we need
economicspace. We need capital. We need
technology. We need maiket access for oul
products.forourgoods andservices. Thereis
noway inwhich Indiancanisciate itself froma
global economy. (/'1:rruphions) i am goinglo
expressreservations also.

Therefore, when Prime MinisterNarasimha
Rao’s Governmentand Dr. Manmohan Singh
initiated a process of iberalisation, thad many
many components - deregulation. delicensing

soon. |am sure. nobody even here seriously

apposesdercguiation anddclicensing. Licens-
ing andregulations overthelast 40 years have
enly encouraged rent seckers. People who
explotediicences andcontrols. were inend seek-

ors. What | believe youreally wantand wewant

is a systemn which wallregaid hard-work. which
willgenerate jobs, which will create incomes
andwhichwill raise the standard of living of the
people.

SHRIHAR!KISHORE SINGH (sheohar):
Asyouhave beenrewarded by the Prime Min-
ister. (Interruptions).

SriRIP.CHIDAMBARAM: Andif we share
alithat, we have walkeddownaroadfor4Qyears.
lamnotsayingthatthe roadwaswrong. Itisno
partof my duty standing here to sccond-guess
ourfounding-fathers. The roadbroughtus great
benefits. We didbecome astrongnation - self-

reliantinmanythings. Wecanmake anything

from aship to satellite. We can split the atom.
We are amongone ofthe mostadvancednations
intheworldin many areas of technology. Yet,
ithas broughtus greatdisappointmentsalso. A
large proportion of our people live below the
poverty line. Alarge number areilliterate. A

PR L.

large number are deniedbasicfacilities. Inthe

80's, itbecame cleartousthatthe growthrate

thatwe had witnessedinthe 60’s and 70’swas

anunacceptably low growth rate. Weneedsto
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raise this rate of growth, put India on a high
growth pathifthe benefits of economic progress
must redoundtothe people of India.

The question is how to put Indiaona high
growthpath. Chinahasbeenonagrowthpathof
12percentayearandthisyear, itis 14 percent.
_China attracts vast amount of capital we prided
ourselves whenthe UNCTAD report said that
India, in 1992, attracted abillion dollars worth of
foreign investment. It has attracted twice as
much as whatwas attracted lastyearandthere-
fore, we getapat of congratulation. ButChina,
during the same period, attracted 15 billion
dollars worth of foreign investment. It has
attracted twice as much as whatwas attracted
lastyearandtherefore, we getapat ofcongratu-
lation. But china, during the same period, at-

- tracted 15billion dollars. Inordertoputindiaon

ahighgrowth path. we needcapital andtechnol-
ogy. Today, itis a hard truth that capital and
technology are inthe same hands. Youwillnot
get capital if you are not willing to accept the
technology andyou willnotgettechnology if you
are not willing to accept the capital. We need
economic space forout goods. Ourgoods and
services must reach the world market. Our
farmers and producers must get world prices.
Andthe onlywaywe candothatistupgrade our
economy, turnthe vast potentialwhich Indiahas,
use this great opportunity tobecome, believe
me, one ofthe sixth orsevenlargesteconomies
inthe world. Thatis possible. Sir, there aretwo
kinds of economies, one is the marketwhichis
aworldscale market andthe otheris the market
whichis horrte forworld scale competition. US

~ isaworldscale market; Japan, Germany and

the European countries as a while are world

- scale markets. There are only five countriesin

the world which have the potential to become
world scale markets. They are China, Indian
Mexico,, Braziland Indonesia because oftheir
population. There are manycountrieswhichare
smalland which are home toworld scale com-
petition. They are Switzeqland, Finland and
Belgium. They are small countries which en-

courage world scale competition. Today, they
~ have high per capitaincome ang leadershipin

manymany areas. We havethe capacityandwe .
are in a race with China in this. We have the
capacity to bacome not only a world scale
marketwhichwe are butahome forworld scale
competition. Chinais ahead of us atleast by six
to seven years. Do we not have the desire to
catchupwith China? Dowe nothavethe desire
tocatch up with Indonesia or Mexico? Andthe
onlywayitcanbedoneistomake Indiaeconomy
marketfriendly and competitive.

| believe in liberalisation. But | do not
entirely share the philosophy of free market
because marketis notaperfect mechanism. it
isclosedforthe very poor. Readthe answers
givenby Dr. Manmohan Singh very closely; he
is not holding his cards to his chest; he speaks
tothe press. Hisanswers have been fashioned
inthe crucible of experience, the experience of
otherworldeconomies. Considerthe question
of disinvestment. | do notsupportindiscrimiate

. disinvestment. | do notsupport privatisation of

e'very public sector undertaking but where a
public sector undertaken is in a competitive
market, the segment of economy, | believe that
itshouldbe privatissed. Butwestillneedtokeep
some undertakings where we believe and think
that without privatisation , we can make them
efficient. Whatdidwe dowith STC and MMTC?
Wetold STC and MMTC to be competitive and
whatistheresulttoday? MMTC wetold STC and
MMTC to be competitive andwhatisthe result
today? MMTC made more profitsin 1992-93

“thanin 1991-92 despite its tumoverfallingbyone

ahalf. Fromover Rs. 7000 crores, its turnover
came to Rs.3000 and odd crores and its profit
went up from Rs.81 croresto Rs. 3000 and odd
crores andits profitwent upfrom Rs. 81 crores
to Rs.86 crores this we did by askingMMTC to
becomecompetitive. There are various options
nthe menu; privatisation maybe one optionfor
certainindustries. Virtually, nobodyis advocat-
ing indiscriminate privatisation. Whatwe are
sayingis, make the public sector competitive;
make resources invested in the public sector
yield results, yield reward and yield profits;

- makethe public sectorlean and efficient. And

if this is liberalization, if this is making your
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economy strongerandleaner, Icannotseewhat
iswrongwiththat. My friend Ghulamis not here.
Today, Indian Airlinesis extremely competitive
on Delhi-Bombay sector and Delhi-Madras
sector. But itis not so on Delhi-Ahmedabad
sector. Why? Ithinkvoushould askycurselves
this question. |1ihink each issue can be ad-
dressed and each problem canbe addressed.

“Whatdidwe begintodo? Whatwebeganto
do in June 1990-91, a story-which is being
repeated manytimes, is to bring about macro-
economicstabilization. Have we succeededor
not?

SHRISOMNATH CHATTERJEE: Have

you?

SHRI P. CHIDAMBARAM: | believe, we
have, Somnathdal! And| believe, everyoneinthe
world who has looked upon India with great
affection andfriendship and whowants Indiato
prosper, recognisesthatwe have broughtabout
macro-economic stability. The BoP problemis
more or less resolved. It is under control.
Inflationis downfrom 17 per cetto 5.4 percent.
Fiscal deficitis undercontrol. Indiatodayisa
place in which foreign capital is willing invest.

Now, there are micro-economic deficien-
cies. Andlhavebeen hard on the Government
thatit is to addressing micro-economic ineffi-
ciencies and micro-economic deficiencies. We
needto carry through this reform process hori-
zontally across many many Ministries and
Departments. Liberalization does notstartwith
the Finance Ministryand Departments. Liber-
alization does not start with the Finance Ministry
and end withthe Commerce Ministry. Itis not
liberalizationin the Finance Ministry andliber-
alizationin he Trade Policy andindustrial Policy.
There are awhole range of things which haveto
bedone. Ithastotraveldownverticallyto State
Governments and many many organs of the

State which are betow the State Governments. -

Andtoday, theagendaispilling up. Wehave with
3
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us the Narasimham Committee Report. We
havethe Raja Chelliah Committee Report. We
have the Raja Chulliah Committee Report. And
we will soon have the Malhotra Committee
Reporton Insurance. Allthese reports haveto
beactedupon. We haveto actuponthesewith
speed anddetermination. Wehavetoaddress
the infrastructure problems infrastructure of our i
Electricity Boardsand of our Ports. lalwaystell
Jagdishthatwe haveto addresstheinfrastruc- ]
tureproblems of ourportsandroads. Wehave
toaddressthe question of shipping, we haveto i
address the question of transport, power, steel
andgas. Whenwe are intothe second full year J
of adjustment, how do you pronounce a verdict?
TheexperimentstartedinJune 1991. ltgathered
speed in July. We faced a grave balance of
paymentproblem. Weare aware of allthat. The
firstfullyear of adjustmenthas been 1992-93.
1992-93 sawthe growth rate goupfrom 1.6per
centto4percent. Andyet,inthebeginningof
the secondfull year of adjustment, we are willing
to stand up and pronounce judgment on the
liberalization programme! | would most ear-
nestly appealtoallsectionsof the Housethatthis
is notonly not fair, but thisis most unjust. This
programme mustcontinue. Thisprogrammeof
macro-economic stabilization and reformof
micro-economicsegments mustcontinueinthe
secondfullyear, inthethirdfullyear, inthefourth
fullyearandfinally in thefifthfullyear. Itwillyield
resultsif onlywe persevere, ifwe sticktothepath
that we have chosen and if we continue to
proceedonthatroadwithspeedanddetermina-
tion. ;

Sir, therea%anythings aboutwhichone
canbe unhappg/;, Infactoneisunhappywhenone
finds thatthe ggendais pilingupandthe speed
of change afid liberalizationis slowingdown. g

Bt vﬁw has this happened? Vajpayeeji
mentioned about exports. |am glad youmen-

withthg average of -1.9 percent.’l amusingthis
example only to illustrate the point that | am
making, thatwe mustpersevéreandnmgmw :
half way, which is what you want us to do. Ir
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- 1992-93 export to G.C.A countries went up

month aftermonthindollarterms. ltwas 12per
- centandin November 1992itreached apeak of
- 13.38percentin dollarterms. We wouldhave
_endedthe year with 15 per cent, which is the
growthrateenvisagedinthe Five Year Plan. But

thendisasterstruck on 6thof December, Disas-
terstruck again onthe 6thJanuary and disaster
. struck on 6th again on the 12th March. From
" 13.38percentinNovember 1992thegrowthrate
.~ ofexports declinedto 11.5 percent, 11.4 per
cent, 10.5 percentby February before it stabi-
lizedat10.86 percent. inthefirsttwo months of
- thisyear, thatis April and May, exports are up
. by30percent. Notthat I believe that will remain
 at 30 per cent throughout the year; it will not
- remain 30 per cent throughout the year but if
there are no derailments; if there are no man-
- made disasters. if there are no party politics-
- made disaster, the year will end with export
. growthof 15percent.

. SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): It is a wishful think-

SHRIP.CHIDAMABARAM: ShriRao, it
is not a wishful thinking. The agriculture,
‘which you are fond of will contribute Rs.
3000 cfores_ to the export this year

_ SHRI SOBHNADREESWARA RAO
- VADDE: Knowingpretty wellthatevenagricul-
' turehasthatmuch of potential whatliberalisation
asbeen donein agriculture sector?

- SHRIP.CHIDAMBARAM: | willanswer
that. Whatwe have done to agricultureis: we
~have removed all restrictions on imports for
\agriculture. What we next intend to do is to
remove quantitative restrictions on agriculture

exports. Whenboththesethingstake place, this

iswhat Prof. Bhagwati and Srinivasanrecom-
mendthatif youremove allQRsin agricultural

. exportthefull potential of India’s agriculture will

be seen. Todaywe areunabletodothatfora
variety of reasons but many QRs have been
removed; many restrictions have beenremoved.
If yougodownto Bangalore, to Cochin or West
Coast you will see tremendous enthusiasm
amongagriculture, floriculture, sericulture and
soon. Thewholeareaof agriculture andagricul-
ture related activities are now booming and
blossoming. . ne pointis, we canexportwheat,
rice, sugar, cotton, grapes, fish, flowers, orchids
- we can export practically everything that is
grown inourcountry providedyou donotcreate
man-made disastersin this country. (Interrup-
tions)

SHRI NIRMAL KANIT CHATTERJEE:
Perhapsthe only otherconditionwould be that
youdo not reducethe numberof peoplebelowthe
povertyline significantly, otherwise they will e

pthe whole thing.

SHRIP. CHIDAMBARAM: | am going to
dealwiththat. |am deeply gratefulto Mr. Nirmal
Chatterjee.

Sir, as | said, the market is not a perfect
mechanism.-The marketis, infact, cruel and
harsheronthe poor. Iconcedethatin 1991-92,
the Budget as a whole and the allocations did
giveasignalthatwe are withdrawingfromsocial
welfare activities, anti-poverty programmes and
direct beneficiary programmes which would
have helpedthe poor. Butitisnot, asthough, that
withinthe Party. there was no debate onthat,
within the party, there was a debate, but the
Finance Minister, for reasons, which he has
explained more than once pleaded a certain
helplessnessinprovidingthe allocationfor 1991-
92. But, lookat 1992-93 andthe Budgetof 1993-
94. Have wetovastly steppedupthe allocations
oneverysectorthatyou aretalkingabout? lam
one with Mr. Nirmal Chatterjee and all my
friends dinthe Congress Party are one with Mr.
Nirmal Chatterjee in calling upon the Finance
Ministerandthe Prime Ministerthat allocations
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for property alleviation programmes, alloca-
tions for direct beneficiarly programmes and
jllocations for social welfare programmes must
»e stepped up. But, how will the state do this?
The state will do this only if we withdraw from
areas of activity where our resources are frit-
tered away andinefficiently deployed. The State
hastowithdraw.

SHRISOMNATH CHATTERJEE: Thatis
from the public sector.

SHRI P. CHIDAMBARAM: If the Public
sectoris efficient, we must remain in the public
sectorand ifthe public sector isinefficient, Mr.
Nirmal Chatterjee, you willjoinmein sayingthat
he public sector must be made accountable.

SHRI NIRMAL KANTI CHATTERJEE:
Excuss me. You have used afantastic argu-
ment thatif there is a competion, if the field is
competitive, thenthe public sector shouldbe
oncertedinto private sector. Why shouldthat

1507

SHRI P. CHDIAMBARAM: | did not say
that.

SHRI NIRMAL KANTI CHATTERJEE.

,You did say that.:

SHRI P. CHIDAMBARAM: | will tell you
what| said. | willrepeatwhat | said.

Isaidthatin acompetitive marketsegment,
where there is competition, where the public
seclor does not have to play any unique or
significantsocial role, there isno reasonwhy the
public sectorshouldthere. InHimachal Pradesh,
doyou know that Himachal Pradesh Tourism
Department runs taxi cabs? Why should
Himachal Pradesh Tourism Department run
taxi cabs? Why should many many Tourists
Departments run hotels and everyone of these
hotels are running ataloss?
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SHRI NIRMAL KANTI CHATTERJEE:
Tomorrow, you will say that public sectorhas

achieved a monopoly, therefore, it should be
abolished. Youwillhave itbothways.

SHRIP.CHIDAMBARAM: | amnotsaying
that. OurManifestosaysthatin areaswherethe
private and joint sectors have developed capa-
bilities. the public sector must withdraw. We
wentto elections on that Manifesto.

Sir. the pointof departure between leamed
fried and myself is that the syllogistic reasons
onwhich his faithis founded and the syllogistic
reasons onwhich ourfaithis founded are differ-
ent. Wecouldargue this untilthe endof the day.
Thepointiwishtoknow s - are there anytakers
inthe world, anywhere, for his philesophy and
hisideologytoday?

Sir, | believe that Calcutta Electricity Sup-
ply Corporation is run by a private sector house.
| believe, the Govemment of West Bengatbor-
rows from pearless. |believe Mr. Jyoti Basu
supports privatisation of ISCO. Everyoneis
right, eachone of them is right.

|said that | believe Mr. Jouti Basu and the
GovememntofWest Bengal supportprivatisation
of ISCO. flamwrong, Mr. SontoshMohan Dev
will correctme.

Ibelieve, C.E.S.Cisrunbyaprivate sector
house. | believe thatthe Govememtn of West
Bengalborrows fromthe Pearless. Eachone ot
them is right. Why they should the complain
when we apply the same medicines to some of
these units elsewhere?

SHRISOMNATHCHATTERJEE: Youare
borrowing fromIMF. Whatis the difterence?

| thought he was addressing to the IMF
Board andtrying to make out a case for further
IMF loan.

SHRI P CHIDAMBARAM: Today. Dr.
Manmohan Singh andthe Govermnment of india
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inarare actof statesmanshipinvited two of the
mostdistinguished Indian economists anywhere
intheworld - Prof. Jagdish Baghwantiand Prof.
T.S. Sninivasan - to do a mid-term reviews of
India’ economic reforms.

SHRINIRMALKANTICHATTERJEE: We
have notbeen givenacopy of this.

SHRIP CHIDAMBARAM. Copiesshould
b circulated.

SHRI SCMNATH CHATTERNEE: Did
yougetitalene?

SHRIP CHIDAMBARAM: lthas appeared
nthepaper. (Interruptions) Inmy sumission.
it is an honest and a very erudite analysis of
India’s economic reforms and wherastoy 7 12o-
day. Ithaswelcomed many featuras of Ir:
iheralisation programma. Cenandanaers . 2
Almo pointed it certan deficiencics are also
pomtedout oallnotge mmicatdetalintothem.
Thesiamycory. Butiambappytos nnrc itwith
sot B leiemal Kanu Chatierjee. | wili get
another copy of thes. l-orexample,thissepuﬂ
rautionsthatwe must move withspeedinthe

nfrastructure areas. we mustmove with speed -

~n agricultural referms and financial sector
reforms. It also says that we may not have
borrowedtoo much yet. but we are at the very
cdge of danger and we must give aboosttothe
exports andthe flow of foreign capital andforeign
lundsin orderto mectourdebtservices obliga-
tions. But. Ithink, allthese things are in aid of
the economic reforms programmes. Wecannot
scuttle these programmes; wecannotstopthem
halfway. We haveto go along asthe only way
toputindia onthe high growth path. Today, we
areonatrackandwe are onthe train whichis
moving in one direction. Some of us are un-
happy thatthe train s sometimes moving siowly;
thetrain hastomovefaster. Wehavetogoahead
with speed, determination, deliberate speed.
Butwhatthe BJP wantsto doistoderail thistrain
andride‘'onthetigerto Bulerk. Whatthe Leftfront
wants todois to reverse thetraminto another
direction and go back onthe direction we are

going.

Thechoicebeforethe people is very clear
There arethree choices. Are we, as a nation,
determined to move on a path that we have
deliberately chosen withalldeliberate speed? |
thinkwe are andwe mustdo sowithconsensus.
Thisis the lastpoint which I wish tomake

Webegan - tenui< -tthis Government
with a consensus. Thisc rsensus. 15 being
unfortunately. eroded. erodcd atthe base: itis
alsn eroded at the edges, Maybe part ot the
blame v.2s curs; maybe we chd in 1o maka
cnovgheitortito keep theconscnsus gong. But
we mustformulate anew consensus te pushour
economic reforms. Consenstopush ouracn-
nomic reforms.

Aithaughthe people of india- many ofthem
- arepoor. v enthey gotothe polls, they realiy
voteadre:smers: they electdreamer s: they want
usto dream greatdreams for Indin. We must
have adream of India as one ot the six o seven
most powerful economios inthe world. strong.
self-reliant, competitive, efficient. alcader in
many sectors, and at peace with itself and at
peace withothercountriesinthe world. Thiscan
be done. We have made a beginning with
SAPTA:wehave reachedbeyond SAARC coun-
tries to ASEAN and we are reachingbeyondto
APEC.

Infact, if youwillread Prof. Bhagwati and
Prof. Srinivasan, they recommend that India
should forge closer relations with other eco-
nomic organisations, othereconomic facts which
aeformedelsewhereinthe world. | believe, at
least the people of my constituency. the people
of everyconstituency, poororrich electadream.
they elect adreamer. They wantustodream
great dreams for India.

Ithink, today, this Govemment, this party
has embarkeduponthe course of recovery and
nation building, whichisin factanewbeginning.
A new beginning cannot be scuttled or sort-
circuited inthe middie of this exercise. We must



823 Motion of No Confidence
[Sh. P.Chidambaram] -

dream of an India, we must join together in
building an indiawhich canbecome one of the
six or seven most powerful economies of the
world. That is the path on which we are em-
barked upon, thatis the path on whichwe are
embarked upon, that is the path on which we
musttravel, thatis the path we musttake. But
wecandosoonlyifwearesecular, onlyifwe are
plural, only if we aretolerantand only if we are
willing to accommodate the great plurality of
India.

But BJP, unfortunately, hastumeditsface
onsecularism, hastumed its face on pluralism,
hastumedits face onthe needto be tolerantand
tolive together. Thatis the roadtodisaster. We
must stop this country drifting on the road to
disaster. All secularforces, all patriotic forces
mustjoinhandstogether. Thereis greatdanger.
Unless we stop the rise of fanaticism and
obscurantism, wewill notachieve anything, we
will not abolish poverty, we will notcreate jobs
and we will not create incomes, we will notdo
poverty alleviation programmes. we willnotdo
infrastructure busiding, we will not do anything to
wipe the tears ofthe people. But then if wetalk
about peopie we are nottalking about peoplewho
must remain poor for everandever. We are not
tatking about poorpeople inthe sense thatthe
people will remain poor for all times to come,
imespective of whatwe do or what we donotdo.
What we wantto doisabolishthat poverty, the
endemic degrading humiliating poverty inwiich
30 per cent of our people live. That can only
come out of growth.

lask the Left Front, the Janata Dal (National
Front), even at this hour, to sit up and ask
themselvestotefithe question, whatis it thatyou
achieve by joining hands with the BJP inthis
motion of no confidence. What s it that you
intendto achieve? Ihave not heardan answer
and | am sure | will hear an answer when Shri
Somnath Chatterjee and otherspeak. We need
an answer for that, what is that you intend to
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achieve'. Unless we stem this dnftinto whichthe
BJP Wants totake us, we willnot be able to do
any nation building. We will not be able to
implement our policy, we will not be able to
implement your policy, we will not be able to
implement any policy for that matter. This
motion mustbe defeated. Thismotionmustbe
defeated and we must sittogether andforma
consensusoneconcmireformsforthe country.
Wemust forge awnsensus onnation building of
this country.

| am sure atter the din and bustle of this
debate whenwesitdowntovote, lamsurethere
areforces, there are people in the House whowill
askthemselvesthe questionwhich|have asked
most humbly and will give an answar. ‘The
answercan only be to defeatthis motion against
this Government.

SHRI SOMNATH CHATTERJEE: Mr.
Deputy Speaker. Sir, | agree with Shri
Chidambramthatthe people of this country have
dreams. The dream of asecular India, progres-
sive India, a pro-poor India, a earing India, a
loving India, an India which is really free in all
senses of theterm. | am surethe country today
believes, these poorpeople. the people of India
who have dreams that they can succeed in
acheving this dreamifthey can getridof you as
wellas BJP trom the political life of this country.

1500hrs.
[SHRIRAM NAIK - in the Chair]

Mr. Chairman, Sir, | cannotforget whathad
happenedon the 7th of November 19300onthe
floor of this House. Who joined whom, Mr.
Chidambaram? Thecrime of Mr. V. P. Singh's
Government was that it was fighting against
communalism, fanatacism, and fundamental-
ismand itsaid: “We shall sacrifice our Govern-
mentbutwe shallnever compromise withcom-
munalism.” your did not respond then, Mr.
Chidambaram. youtookgreat pridethatdayin
defeatingthe GovermmentofMr. V. P.Singhand
youhad openly sided withrgreat gusto and giee.
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Iwas here, rememberwhat| sawintheface of
Mr. Advaniand Mr. Rajiv Gandhithat day; and
how did you join with them. And that was the
beginning when the very secular fabric of our
countrycame undera serious attack. Youare
responsibleforit, Mr. Chidambaram. Pleasedo
not give us lectures. | do not belong to the
IMF....(Interruptions) Y ou do not have monopoly
of either wisdom or patriotism. Nordo | claim
monopoly. Butthetroubles is thatyou think that
you can give lectures to everybody without
followingthemyourselves.

Inyourinability to deliverthe goods forthe
common pecple of this country, youtnedto shift
the responsibility onothers. Youdonotconsider
what sortof a Party that you have; whatsort of
a leadership that you have to day. Even the
leader of the Government, the leader of the
Ruling Party. the Prime Minister of India, today
is strugglingto prove his innocence, if possible,
onacharge of corruption. Thisisthe strange
pass to which this country has cometo. Thisis
your achievement, Mr. Chidambaram. ltisgood
thatyouhave leftthe Govemmentand gonethere
and makingmoney...(Interruptions)

SHRIP.CHIDAMBARAM: Only lessthan
him....(Interruptions)

SHRISOMNATHCHATTERJEE: I wish,
I could go there more often...(Interruptions)

Mr. Chairman, Sir, Mr. Chidambaram has
beenthethirdspeakerfromthe Treasury Bench
and the speeches that we have heard very
clearlyjustity, as | said? little earlierandby way
of aninterruption, our position to bring this No-
Confidence Motion in view of the prevailing
situation inthe county. Butwe haveveryclearly
mentioned the grounds onwhichwe have moved
itandinwhatareas the Government has totally
failed.

Ofcourse. Sir, the BJP has supported this
“otion. They have obviously to support this
Motion. Theycannotontheirownsupportapart
of this Mation. But, Sir, the Leader of the

Opposition and the Leader of the BJP has not
referredto one of the main grounds of this Motion
because | knowthey have realised thattheyare
themselves guilty of one of the heinous crimes,
which hasbeencommittedin this cotntry result-
ing in a comrhunal divide of the

people...(interruptions)

THEMINISTERCF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH): Very
gocd......(Interruptions)

SHRI SOMNATH CHATTERJEE: Mr.
Chairman, Sir, nearty fivedecades have elapsed
sincethis country celebratad herindependence
from foreign imperialist domination. Butcel-
ebrated herindependence from foreignimperi-
alistdomination. Butprecisely aftertwo scores
and sic years. the people are asking, are we
really free; are we really civilised: isita progres-
sive nation; and is there any attempt in this
country tosclve the basic problems. (Inferrup-
tions) You may be laughingfor the lasttime, Mr.
Bhosle. | donotknow.

THEMINISTEROF STATE IN THEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMETN OF ELECTRONICS AND
DEPARTMETNOF OCCANDEVELOPMETN)
ANDTHEMINISTEROF STATE INTHE MIN-
ISTRY OF PARLIAMETNARLY AFFAIRS

SHRI RANGARAJA
KUMARAMANGALAM: Laughter is always
there.

SHRI SOMNATH CHATTERJEE: The
history of the Congress rule inthis countryisthe
history of the betrayal of the common people. 1t
is a history of exploitation and. the history of
surrendertotorces of divisiveness andfunda-
mentalism. The history of the Congress rulein
this country 1s the history of poventy, history of
illiteracy, history of unemployment and mainu-
trition. Andlastbut notthe least. the dirdctresult
ofthe Congress rule overall these yearsisthe
corrosion of our body politic for all pervading
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coiruption even atthe highestechelons.

Sir, by acts of omissionand Commission,
the Govemment has lostallits credibility. In this
country these days gimmicks have assumed
greaterimportance thanperformance. Polttical
and financial morality are now treated to be
outdated concepts. Atthe receivingendarethe
teeming millions of this country who have to
undergothe sufferings andhave to struggle for
theirbare subsistence.

It seems that we have a Council of Minister
s butwe have no Government in this country.
Thatis whywe findthat whenin this country we
are told of our economic policy, our industrial
policy, trade policy and so onand soforth, there
is no Minister of Industry to do full-time job. For
months together there is no Minister of Com-
merce. Somehow youcould get one; butyou
could not mange to get him elected within six
months.

SHRI SRIBALLAV PANIGRAHI
(DEOGRAH): Thatis because of Chief Election
Officer of West Bengal. (Interruptions)

SHRISOMNATHCHATTERJEE: Youdo
.nothave a Minister of Defence for thatmatter.
(Interruptions) One wonders whether the Gov-
emment-whateverthe so-called Government
is there - has it got amind of its own? Isthere
-anysense of direction? Havethey anysense of
commitment to any basic principles? Andthat
is why we find this situation now. Shri
Chdiambaramis talking of secularism. Butwho
iscompromising withthese forces of fundamen-
talism and disruption?

SHRI RANGARAJAN
KUMARAMANGALAM: Atthe moment whoiis?

SHRISOMNATH CHATTERJEE: Who
has bastered away bur economicindependence
thallwesglamniy buit eleve? Who has allowed
lo day greater and greater division amongstthe
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people of this country? Itisby yourinactionand
byyourfailures.

Therefore. | say that this is Government
whichis of malfeasance and nonfeasance and
invital areas concerningthe govemance ofthis
country, this Government has abysmally failed
to protect the interests of the common people
andofthe country as whole. Andthe necessary
resultis that they are enteringintomanipulative
politics. Andthatis whythis Governmenthas
not the courage to bring that Bill before this
Housetowhichthey are committedtothecoun-
try andtothis House. to separate religion from

SHRI RANGARAJAN
KUMARAMANGALAM: ltis coming. Notice
has to be given . Why are you so impatient?
(Interruptions)

SHRISOMNATH CHATTERJE: Doyou
think you will be thereto pilot the Bill? (Interrup-
tions) And | charge you this is because of your
arrangement andunderstanding with B.J.P_that
youhave notbroughtitsofar.

MR. CHAIRMAN: No crosstalk please.

SHRI SOMNATH CHATTERJEE: Mr.
Prime Minister today is leading a hotchpotch
combination of disparate forces. Thereisno
unity of mind or unity of purpose andfarless,
unity of policy in the Government, and the Prime
Minister is more busy saving this gaddi than
addressingtothe serious problems of the nation
and he is being gaddi than addressing to the
serious problems of he nation and he is being
treated by many of them on that side as almost
a lame-duck Prime Minister and that Prime
Minister's authority has become suchthat nei-
therthe Election Commission listens to him nor
Mr. Bharadwaj listens to him. (Interruptions).

Sir, there are now people | find eveninthe
Treasury Benchesthers, whoscoff atthe Prime
Minister's office outside. How can this country
runwhenthere are serious situations? Sir. can
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anybody deny seriously that the country is fac-
ing many serious problems which are shaking
the very foundation of our constitutional set up
and affecting the integrity of this country? But
whois responsible for aggravatingthe situation?
Whathappenedeightmonthsagoin this country
when we had to face a communal holocaust
brought about by antinational;, if not criminal,
activities on the part of political party along with
its fundamentalist cohorts and the country had
to go through the trauma of 6th December
incidents and theiraftermath? Andwhatdid you
do?Whatdidthe Governmentdoonthatdate, the
6thof December? Sir, by adeliberate ommission
andstudies inactionthey broughtabout alasting
shame on this country and the people of this
country and astructure which was the embodi-
ment of secularismin his country was allowed
tobe demolished andforeighthours, if notmore,
the Pirme Minister and his colleagues enjoyed
the salubrious climate of Dethiwhento the whole
structure was beingdemolished andthey could
not move a little finger. This was the so-called
commitment to secularismand you are giving
us lectures today here.

Sir, when that demolition was takaingplace
by gangsters and marauders, the Govemnment
of Indiawas somnambulating. Therefore, one
cannotavoidtoday - as we chargedonthatday,
and| chargetoday also, thatthis Govemmentis
equally guilty as the BJP for the events of 6th
December andwhatfollowed thereafter. Who
ofthe 6th of December? Innocentlives were lost.
children were burnt alive. When we went to
Bombaywe heardaboutthat. they toldaboutthe
ghastlyincidents, crores and crores of rupees
worth of properties of innocent people were
destroyed or damaged. Who was benefited, |
would like to know. Up till today there is no
explanation from the Prime Minister of this
country asto what was happeningat Delhifrom
12Noononthe6thof Decembertill Eighto’Clock
when he went on the air. And where is his
promise? How has he kept his promise to build
the mosque? Now Mr. Prime Minister is not
here. Mr. Prime Minister has not expiated his

sin, not has he kept his solemn promises given
to the people of thiscountry , tothe nationas a
whole. Andwhatwefindtoday atthatplace? A
make-shifttemple, so-calledtemple, atthe place
ofthatmosque andfor he last eightmonths what
this precious Government has done tosoive the
problems? The only visible thing that we have
seen s the Prime Minister's comfabaulations
withsome Sankaracharyas and some Swamis

resultinginthe so-calied Ayodhya package.

Sir, this country belongs to the people of all
religions, language, caste andcreed. Thisis not
the monopoly of only one section of the people.
Our constitution guarantees a secular structure
of our country. But out Prime Minister has

" cohosen whom as his advisors? Whomishe

discussingwith for the purpose of solving the
basic problems of the State? Sir, he haschosen
Sadhus and Mahants to solve the basic prob-
lems of the state. Such a problemcanonlybe
solvedby a secularapproach and notbe pam-
pering those. whose avowed objective is to

espouse the cause of the people of one religion
atthe 2xpense of another.

Mr. Chairman, Sir, ifthis Government had
hadany senseolshameleft, if they had anything
left to think rationally, then they would have
tacle of the Som Yagya thathas takenplace and
which has made India alaughing stock ot the

‘whole world. Thisis the way you are behaving.

Sir, today, secularism has lost altmeaning
inthis country. Andiwouldiike 1o know fromthe
Prime Minister whether you think that the mi-
norities have a right to live in this country or
whether you shall go on pampering the funda-
mentalists forthe sake of getting support foryour
economicpolicies. Thereistoomuch of Nagpur
syndrome now.

Si.mstﬁﬁmm? lisays
that Ram Tempile will be buiilt at the site whe.»
the Mosque was. Who has saidit Thatisthe
recommendations of the Sankaracharyas. (in
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Chandrakar. |thinkhe isthe spokesman ofthe
Congress Party. When the says something,
whether he is allowedto think or he reads our
scmething. | do not know  Mr. Chandulal
Chandrakar said that the stand of the
Sankaracharyasis in line with our thinking.

i Transiation}

SHRI CHANDNLAL CHANDRANKAR
(DARG): We have neversaidso.

{English]

SHRI SOMNATH CHATTERJEE: You
have goneonrecord. Donotforgetthat. Areyou
denyingitnow?

I Transiation|

SHRICHANDU LAL CHANDRAKAR: You
pleaselistento me. |have neversaidthis. you
cansay there whatever you like.

{English]

SHRISOMNATHCHATTERJEE: Prob-
ably your Prime Minister has said that.

SHRI CHANDULAL CHANDRAKAR:
Whoeveritmaybe. Butwhy doyouputitinmy
mouth?

SHRI SOMNATH CHATTERJEE: But
thatis what | gotin the papers.

Sir, now it seems very clearthatthe Prime
Minister is relying on the decision which he
expectsiccome fromthe Supreme Court with
the help of, probably, Mr. Chidambaram. onthe
reference under Article 143 that they wili tind
there was a temple. According to us, it 1s
monumental folly onthe part of the Govemment
anditis betrayal of the people of thiscountry to
have made that reference under Article 143 of
the Constitution to find out what was there 500

JULY 27,1993

inthe Councilof Ministers 532

yearsbefore atthatplace. | would liketoknow
with all solemnity and sincerity and please tell
us whatwas yourintention. Supposingthere
was atemple. would you justify demolition of the
mosque? | would liketoknowthat. Youhaveto
answerthatquery. if ihere was atemple, then
was BJP justifiedin demolishingit?

Theretfore youshould holdaceremony of
making overthatplotoflandto BJP orwhichever
trustforthe purpose constiuctingatemple atthat
very spot. With your kind permission, Iwishto
readonly afew lines from a book, the observa-
twnsot Dr. S. Gopal:

“Basically it is irrelevant whether a
temple had orhad not existed onthe site
where the mosque now stands. India
cannot rever to the approaches of
mediaeval politics, and set about de-
stroying. under any cirsumstances.
existing or erstwhile structures of wor-
ship. Thatsuch demolitions hadtaken
place inthe pastoffers no justification
forsuchvandalism now. Today atten-
tion is centred on a mouse: lomorrow
agitation may developoveratemple. It
isestablished that some Buddhist and
Jaina shrines were destroyed by Hin-
dus. How farbackin history does one
go.correctingthe pastasinterpretedto
one's own liking? Itis pointless for
religious leaders to exchange and as-
sesswhattheyregardas evidence, as
itistomake referencetothe Supreme
Court to pronounce on the validity of
suchdata.”

We have notbeentoldtilltoday what is the
justification of this reference to the Supreme
courtunderarticie 143. Mr.chidambaram., you
aretalking of consensus. You believe incon-
sensus with BJP alone. with none else. We
understand Puri Sankaracharya has announced
thatthe nextmeeting of the Sankaracharyas will
beheldinHardwar around October, November
this year. Atthattime there will be ameeting of
Marg Dhara Mandal of VHP sponsored
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RamjanambhoomiNyas. They have already
given ultimatumto the central Govemmentto
had ove rhte acquired landto the Nyasby 14th
of October, failing which they would summon
another Dharma Sansad. We know what fol-
lowed from Dharam Sansad. lf these Dharma
Sansads and Sankaracharyas act
simulaneously, views have been generally
accptioable to you. Therefore, ,we find that
neither politically, norideologically, nor adman-
istratively vuou are meeting the challenge of
these comm,unalforces. Theconsequenceis.
the future of the minorities and of the countryas
awhile will be disastrous.

| would like to know, how many of my
friendsinthe Treasury Benches are supporting
Ayodhyapackage. Thisistheflippancythathas
.brought you to the present situation. Do you
support this? | would like to know from my
friends onthe Treasury Benches. Doyouwant,
there should be atemple where themosquewas.
Letthe Minister of state for Intemal Security, Mr.
Rajesh Pilot say. What is the Government
policy onthis.

They have aiready said thatthey are very
very keenthat politics should not be mixed with
religion or religion should not be mixed with
politics and they will try best to bring about
changes inthe law of the country, the Constitu-
tion of this country. For monthand months, you
couldnotmake up your mind. Yourare goingon
only assuring the people of this country and just
on the eve of the np-confidence motion, you
somewhat prepated a sketchy draft and now,
you are takingrecourse to this no-confidence
motion to justify that you could notbring it earkier.

Why you could notintroduce today? Who
is givihg relevance to the communalforcesin
this Country? Who is permitting today the mixing
of religion with politics? Youare notlooking at
yourself. There is nointrospection. Itis very
easyto say “you have joined hands withBJP."
I have not joined hands with BJP. No Party is
more Limmitted to fight against communalism
thanmy Party andthe Left Partiesand the Janata

Dal....(Interruptions)

ShriP, chidambaramwas refemngtosome
procuredreports oninspired reportsto justify the
Goteconomicpolicy. |am reading from a book.
with your permission, called “Khaki Shirts and
SaffronFlags”. | will read. with you permission,
afewlines:-

“On 6th December, 1992 the Babri
Masjid was destroyed. This was not
simply the consequence of spontaneous
vandalism. Behindthe action lies the
long history of Hindutwa politics which
celebrates aggression.and violence,
dedares war against other communities
and scoms at legal and democratic
noms.

The events of December 6 and after,
reaffirm that RSS and VHP dictate poli-
tics of the Hindu Right. They definethe
limits within which Bharatiya Janata
Party can manoeuvre.

The Hindu Right also talks in two
languages, thelanguage of democracy
and that of authoritarianism, the lan-
guageof law andthatofforce. The BJP
claimsto function within aconstitutional,
democratic. legal framework. Butthe
activiiesolthe RSS, VHP andthe Bajrang
Dal mock this framework. The politics
of Hindu Right derivesiits dynamic from
thecomplex relationship between these,
seemingly opposite tendencies: from
December6, 1992 revealedthesadiogic
ofthis complex. It revealedthe holiow-
ness of the BJP's democratic rhetoric
and the ugty power of the violent torces
of Hindutwa.”

Thisis whywe are concemed. Butthereis
no realtisation on the partfthe treasury benches.
That is why, we are unable to support this
Government’s policies and specially its com-
pletefailure in maintaining the secular swiructure
of this country and its open and shameless
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compromising with the forces of fundamental-
ismand communalism andthe resultis today
they are gaining in strength and you have no
political will orthe will to fight against this caner
in ourbody poltiic.. .{!n(em:p!ions).

s  We had a lot of peroration from Shri P .
chidambaram on economic policy. But thfa

common people of this country are not inter-

estedinyoursemantics. Theyare notinterested
inyourperorationonly. Theywantresults. Ifthe
people of this country had accepted your eco-
nomic policy, ouroppositic would be of no avail.
Butthe questionis. do they accpet your policy.
Thisis how you delude yourselves. | hoopeDr.
manmohan Singh will participate inthis debate
adplease, aprtfromyourusualquota, yougive
us somethingnew onthis.

| would like to know what is the
Government'’s stand on the principle of self-
reliance. Whathave youdone? Whathaveyour
done to provide employment? You have to
specifyit. What have youdoneto help revive
thesickindustries; to stengthen thebase of our
ownindustries - the small-scale Industries and
thecottageindustries? We have neverobjected
tothelooseningof the bureaucratic controls. We
never a said that there must be bureaucratic
controls breeding corruption. We neversaid
that. As amatteroffact, the State fromwhich
income has sufferedandithas sufferedbecause
of the licensing systemthatwas followed in this
country. Because of political reasons, licenses
were deniedto us; licences were deniedto West
Bengal. Therefore, we arenotenamouredofthis
system of licensing. We also know -which ever
part we come from - that so long we have the
misfortune of having youdictating the economic
~ policies, deciding the economicpolicies of this
country, we have to follow it willingly or unwill-
ingly. We cannothaveislands of ourown. We
have to followit willingly orunwillingly, rightly of
wrongly; wecannothelpit. Therefore, wecannot
have a new economic policy, new industrial
policyin any particular State orinany particular
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area. |knowDr. Manmohan Singh willsay what
ishappeningin WestBengal; whatJyotiBasuis
doing; what Chinaisdoing. Ithinkthatisthe only
answer. When | remind you all of yourcommit-
ment in your manifesto about providing jobs,
about lowering the price-level, you have no
answer. Dr. Manmohan Singh will say who
reads the election mnifesto! (Interruptions)

THE MINISTER OF FINANCE SHRI
MANMOHAN SINGH: | will reply to every
question. '

SHRISOMNATHCHATTERJEE: Hasiit
already been written out? he will deliver the
samespeechagain. What we havebeen object-
ingto, we willcontinue to objectit. The situation
hasbecome more serious because, inthename
of liberalisation, you have surrendered our eco-
nomic sovereignty and given a go-by to the
principle of self-reliance. We have become
mere supplicants before the financial maraud-
erslike the IMF, the World Bank etc. How has
this policy served us? You havetosaythat. |
do not know. | have yet to see the selective
circulation of thatreport. | do notknow aboutit.
When we getit. we shallmy to find outwhat s
there.

What has happened to us? What has
happenedto this country? Whatare the direct
results of youreconomic policy? Which section
of the community in this country has benefited?
how many workers have benefited? Howmany
unemployedpeople have benefited?

SHRIMANMOHAN SINGH: We willgive
allthe answers.

SHRI SOMNATH CHATTERJEE: You
will give allthe answers if you have the oppor-
tunity! Butthatis allthe more reason why you
should go. Uptilltoday, you havenotbeenable
toogivetheanser. Youwill giveitlateron.

THEMINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV): All of your points willbe 2ne wered with
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special reference to West Bengal.

MR CHAIRMAN:: | expect the Ministers not
to havethis type of across-talking.

(Interruptions)

SHRISOMNATH CHATTERJEE: I know
that. igquite expectedthat. Butthey arc always
havinginferiority complex vis-a-vis West Ben-
gal. Theywouldlike tobe associated with West
Bengalsofaras the ideas are concernedbe-
cause thatwill give them aprogressive image.

Sir, | am sorry to say one thing. Some
statistics should have been given. Mr. Minster,
you will give your own make-believe statistics.
This wholesale price index total is your own
publication and not mine. |do notcontrol any
Pross. Itsaysthatthe external debt is of the order
of Rs.2,02.972crores. Thereisanincrease In
end-September 1992, Thegrosstotalwas Rs.
/1. 110crores. lthascometoRs.2,02,972
crores.

And now are are told of some imaginary
exportrates. Nowthe positionis. we are almost
in a debt trap. Our country is facing a debt
service obligation of more than six billion dollars
for 1994-95. Of this over three billion dollars
should go towards payment of interest on both
muiltilateral and bilateral credits. As onMarch
31. 1893. We have an outstanding obkgation of
40.2billion dolalirs towars extemnal assistance
11.7 billion dollars towards IMF loans, 1.7 bitlion
inshort-term loans. As against this, we have
foreign edxhvnereserves of 9.8 billion dolalrs
only. Thisis Reprototthe India bankersabdthey
saythattheIndia'sforegintrade exports betewebn
April 1992 adFebruary 1993 rose of 12.6 percnet
in US dollarterms fo trthe year 1992.93. Shri
Pranab Mukherjee, as the Dputy Chairman of
the Plaing Commission called a meeting of
some MPs adhecirulated apaer adthe defintely
said, unless there is anincrease inthe export
growthrate of at least 12.6 poercent, the plan
wouldfail'. It has not reachedthat stage. howdo

you gpropose to meet upu plan requirement of
planprojections? Fortwo years, you have not
beenunabletodoit. Nowwehavebeentolkdthat
because of the events of 6th Devenmber abd
afterwards, you have beenubabletodoit. how
do you expectto achieve amagic? Evenifyou
ssurvive., do youtrhink they will let you funciton
properly? September-Octoberiscoming. Threat
hasalreadybeengiven. Theycanthrive onlyon
communal diivde, only on distrurbabces with
your willing orunwilling help. These are matters
youare not yet aedvertuingto. ltsemstobea
self-created euporia. Nobody is cominghere.
Everybody istalking of foregin investment. But
no foreign nvestoris cominghereyet. Ihadan
occasion to make to someone. | am a cery
humbie perosn. |amnot much of ofen expertin
economics. not at all expert in any suibgect, far
less in economics and at least not in economic
jargons that Mr,. Chidambaram has moutedd
today. Now thatgentiemen says - he isa very
big person ininsurance business - hesays, ‘we
arewaiting, we arewatching.” | said, ‘howiong?’
he said, ‘ let us see.' ‘Will this Govermment
survie Mr. Chatterhee. ' he askedme. | said. ‘that
depends on theri obonbbing with the official
oppositon.” They are still watching . | do not
enjoy as an Indian our Prime Minister going
abroadtodifferentcountnes asking forinvest-
ments.’ please come andinvestinamy country.
pease come and investment in my country.”
Howlikes itiook? Youcannot atthat the on your
ownterms. Youhavetogotosojhoun. tooutside
sojoumn for the prupose of persuadingthemto
come. Nobody is coming. How man German
concemns have incested there? How amny

"Japanese have incested? Howmany French

have incested where the Prime Minister had
gone. How many US concems have incested,
actually incested? We weretold of aJapanese
village here, atownship. Where sthatJJapansese
township? Aslsaid, if te country would progress
inspite ot us, please dothat. We are ot stopping
you from your carrying out your economic poli-
cies.

You are doing it in spite of our objections
and opposition. The people of this country have
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expressedtheirview. They have heldbandhs,
hartals. but, you are not listening to them; you
donotcareforthe ordinary people, the workers,
the farmers, the tillers and the unemployed
people. Your are gloating under certificates
given by your beneficatos. Andtoday, Sir,we

aretoldthey are sittingin Delhi, that this Govemn-

ment hastogo to them and satisfy themthatour
‘Govemment s policy meets with their approval.

Do you approve all the politics we are takling?

Ifthey say 'yes’, they come and shouthere.

r. Manmohan Singh, | woula nke to
know whether we are getting into a debttrap
ornot. As | said, when there are 4 crores of
registered unemployed, what will be your
contribution when we come to the end of
your period. If for five years, which is most
unlikely to happen. this Government lasts?
How many will be unemployed? Whatabout
yourtraining and redeployment? How many
workers have you trained and redeployed?
How many have been sent on voluntary
retirement? What is your renewal fund for?
Please tell us. And, what is the role of the
BIFR in this country?

Sir, overtwo lakhs of units are sick inthis
country, not only in West Bengal butin e\.re?y
State. They will say, Oh! they are lyingin West
Bengal. Theyarein yourMaharashtraalsoand
aboutU. P., donotknow; kplNath Raimay have
swallowed the bythis ime. Maharashtra, | think,
isnumberone.

Now, whatis the role of BIF? Howmany
units have been revived through BIFR? We
would like to know these things. There have
been promises, Sir. | charge this Government
thatthe have deliberately misledus. The Prime
Minister agreed, Dr. Manmohan Singh agreed,
Shri Snagma agreed and everybody committed
that there will be a unit review of these big sick
industries and an attemptwill be made tomake
them viable. Andthathas been keptbybreach.
{ have beenreminding the Prime Minister. Where
is allis unit by unit review in consulation with the
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workers'unions? Onthe otherday, he toldme.
“Somnath Ji, | have got areportand | willsend
ittoyou™. Whowaspreparedthesereports? We
do not know about that. Two years have gone.
Youare only talkingof markereconomy. market
friendly economy, home based economy and
something like that which | could not follow. |
mustadmitthathonestly. But,theend resultis
zero; the end result is negative. Shri
Chidambaramis patting Dr. Manmohan Singh
and Dr. Manmohan Singh is patting Shri
Chidambaram on the back. The people are
suftering. Thisis awonderful Governmentand
whatshall we do with them?

Andnow you (the Railway Minister)come
atthe ightmoment.

this is our principle of self-reliance.
Vajpayee Ji, referred to it also Of course, on
conomic, issues he took very littletime. But,
whathappened? He rightly remindedus. What
about Chittaranjan Locomtoive works? The
orders are notthere. Thereis a Parliamentary
Committee which has unanimously made rec-
ommendations. Now, you musthave aforeign
multinational - ABB- to build these projects.
Whatisthe specialcharminit? The countryis
not taken into confidence; Parliament is not
takeninto confidence. Ourindustries are dying;
an industry like BHEL is becoming sick be-

cause it has noorders and other bigindustries

are having no orders. SAIL has become sick.

SHRI P. CHIDAMBARAM: SAIL is not
sick.

SHRI SOMNATH CHATTERJEE: It is
happensingevery where, Sir. Whatwehave
been sayiung is that this is not a question of
theoretical competitveness, global competition.

Unless you strengthen your own economic
andindustrialbase, youcannot possibly com-
pete globally. Here global competitionmeans -
accordingto Dr. Manmohan Singh'’s theory:; of
course he has beenchanging histheories; ear-
lier he had held other views - allowing aforeign
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incestor here, allowing a multinational here;
they may produce here something and them
there will be competition. Whatis happening ?
Pepsi Colaand Coca Colahave strated potato
chips, salt, asMr. George Femandes reminded
us, and all that. Thisistheir only investment.
Now your own economic base is weak, your
industrialbase, whatever was there, has been
weakened. Youaredismantlingyour ownindus-
trial base and not strengthening it. Thatis why
today we have n prestige and standing inthe
world; people are only looking at us withcon-
tempt and sometimes probably withsome sym-
pathy.

| donot wish to remind you the direct result
ot this economic policy. Where is Shri
Rameshwar Thakur? Whydoes nothecome
herethese days? Hewentonthe TV andsaidthis
is the result of our economic policy. the secu-
ritiesscamwas notused. Harshad Mehtawas
onthe cover of several economic journals inthe
country. Theywere very happy. Notone word
ot concern was shown or expressed by Dr.
Manmohan Singh. Where were youthen? What
wereyoudoing asthe Finance Minister? What
didyouunderstand? What sort of economistyou
are, ldonotknow. Couldnotyou realise thatwhat
was happeninginthis country was something
unreal? Companies which hadbeenlyingclosed
for years had their shares sellingat Rs. 500 to
Rs. 1000. Didnotitstnke you? Youhave gotthe
Reserve Bank of India and so many other
organisations sin your Ministry. So called
brilliant economists are there. Whatwerethey
dong? Ihope JPC willgive its proper verdictand
some heads may roll, if any of these heads
remain any longer aftertomorrow.

The positionisthat it seemsthat we have
todependon IMF orWorld Bank onourcommer-
cial borrowings. But without building up our
export capabilities the country willbe in gravest
predicament. Imports have gone upto 16.5per
centin 1992-93. There wastrade deficitof 1991-
92 some experts said thatif the exports do not
“ick up by another 15%in dollarterms this year,

2balance of paymentgapinthe currentyear

is likety to further widen.

This is the doctored statistics about the
priceindex. As|always saythe wholesaleprice
indexmaybe showing adownwardtrend; butthe
prices are going up of many essential commodi-
ties. Excise duty concessions have notreached
the consumers. Industry finds it difficultto pass
onthe reliefsinall cases infull because of pre-
Budgetincrease of administered prices, raitway
freigthike, nseinsalestax and minimumwages,
etc. Theindustrialgrowthinthe pasttwo years
has been mere 2.6 per cent during this
Govemment's tenure. How are you goingto
solve these problems?

Sir, the other importance point | wish to
touch is this. | do not know how long this
Government is going to last. | do not know
whether there is any point in making these
statements. ( interruptions)

SHRI SAIFUDDIN CHOUDHURY
(KATWA): Next Government. (Interruptions)

SHRISOMNATHCHATTERJEE: Thenext
Govemmentcomes, afterwe are able to tackle
them. Youwouldnottacklethem, weshallhave
totackelthem.

Sir, the positionis this that our prestige and
standingabroad hadreceiveda greatsetback.
Today. the positionisthateventhe contracts, the
solemn contracts enteredinto with this country
arenotbeinghonoured. The refusalby Russia
to supply cryogenic engine technology is aclear
symptom thatthis countries friendship has be-
come adispensable commodity.

Today, how the US Government are taking
up one decision afteranother against ourinter-
ests? There are constant threatsto the use of
Super 301 Clause. Thereisaconstantpressure
onustoopenupoureconomy, the humannghts
harangue, the continuous duplicity inregardto
Kashmirand the arm twisting pressures, trying
toforce usto signthe Nuclear Non-Proliferation
Treaty now overand above. this embargo his
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come. Has the time not come for us tom wake
up? When the Prime Minister talked in
Gorakhpurabout Russia failingto hounourthe
agreement, he did not say one word aboutthe
America’s rolein this. Openly and unavowedty,
they have refuséed to supply the technology
because of American pressure. And our Gov-
emmenthas notthe couragetosay orspeakone
word againstthat. And our Goverment has not
the courage to say or speak one word against
that. You are always surrendering to them.
Where do we stand? [s it because of our
necessity to obtain IMF loan or the World Bank
loan, tat you canto afford to anmoy the United
States of America?

Mr. Chairman, today this country, in all
sphere, isfacinga situation where this Govemn-
ment has forfeited its rights togovernment has
- forfeited its ights to govern. Theyhave ncither
the capability to govern northe willto govern
They do not have the united party; the Prime
Minister cannot given the leadership. They
cannot even find an altemate leader. Theyare
snipping at one another. Thisis the position of
this country. And who are suffering? Who are
at the receiving end? The ordinary common
people of this country who are waiting to be
subjected tocommunal holocaust any day in
thiscountry. The minorities are beingtreatedas
secondclasscitizens. Thatistheirfear. There
is no safety nor secutiy of he people of this
country. There is scandal abounding in this
country.

About the Before issue, now everybody's
name has come. Whathave you done? What
has this Governmentdone? Doesit notcome
under the Finance Ministry? It does not. It
comes under DefenceMinistry. Then, whatis
the Prime Minister doing? Whatis you Defence
Minister? What are you goingto doonthe Before
deal, we would like to know. There have been
three speakers fromthe treasurybenches. What
havethey said about the security scam? Some
heads should have rolied by this time. Sufti-
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ciently we know what has happened. Oneneck
was put ahead and'thathadbeenchopped, we
Know.

Thedirectresult$f Dr. Manmohan Singh's
economic policy. as already pointed out. is Rs.
12,000 crores security scam,

Thereis now clearevidence about Bofors
beneficiaries. (Interruptions) Now we haveto
take action.

Then, there is suitcase economy.

last but not the least is the scandal of
disinvestment of shares of public enterprises.
This is one of the biggest scandals that this
country hasfaced. This Govermmentdoes not
seemtobotheratall. The CAG has estimated
thatthe private institutions have made gainsto
the extent of 126.62 percentto615.53 percent
-overRs.3.000crores. Tilltoday. thereis no
explanation. Nobody is accountable for this.

Youare trying to meet your budgetary gap
by sale of shares of public enterprises. Who are
gettingthese shares? Whatis theirinterestin
acquirnng minority shares in these concems
unless they know that ultimately you will give
them majority shares. This is how you are
suiting the giants - our public entemnses - which
Mr. Jawaharial Nehru had assiduously built up.
These are called temples. He called them
temples of modern India. His successors are
destroyingthesetemples. Youhavedestroyed
the mosque anddestroyed secularism. Youare
destroying the public sector enterprises. you
Nehruhadbuiltup. Thisis the presentCongress!
You are no longer Congress. You are Con-
gress(1). Do nottalkof Congress. Somebody
remained us about 105 years of Congress.
There is no such Congress any longer in this

country.

We have consciously borught this nocon-
fidence motion. We have idenfifiedthe areasin
whcih the Governetmn has totaly failed. The
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greatestmeanace tothiscountryisthe dismatiing
of our secular structure - the encouragement
given to fundamentalist forces. The Prime
Ministerof indiais there like a sleeping Buddha.
Hedoes notseemto beconcerendatall. There-
fore, forthe sake of this country, gosothatthis
country may have a secular, progressive and
needs.

SHRI P.C. CHACKO (TRICHUR): Mr.
Chairman, Sir, | stand to oppose this no confi-
dence motion moved by my Marxistcollague.
Incidentaly, | wouldfike to go backto the history
of no confidence motionin this House. |would
like to quality this no confidence motion as the
silverjublee of no confidence motions moved by
the opposion in this Parliament.

16.00hrs.

Sir, since 1947, since the Congress Gov-
emment firstassumed office, thisis the 25thNo
Confidence Motion moved by the Opposition.
This House and everyone knows verywellas to
what was the fare of allthe previous No Confi-
dence Motions. This silver jublie of the No
Confidence Motion is also going tomeet withthe
same fate as that of the previous 24 No Confi-
dence Motions. The precious No Confidence
Motions agamina the Governemment were
moved by Mr. Vajapayee and Mr. Jaswent
Singh. Atthat time, ourcommunitst friends had
greievane that they could not make atn opportu-
nity to attakc this Governemtn in their own

Motion agaisnt this Govemment. Wehaveno
grievance or grouse agaisnt them. Mr, Somnath
Chatterjee or Mr. Indrajit Gupta have decised to
oppsethe Gowvtfor practial reasons bestknowto
them. [ still have afervent hope and appealin this
country, it is only with the Congress Kindly
understand this point. If you couldhave some
sortof an understaidn, itis only with the congress
party. Comrades, if itis the question of minori-
lies, your new found friendes B. J. P. will not
come to your help, itis only the Congress which

canbewithyou. Mr. Narasnﬂnﬂaomm
appealnotnowbtnnnme(':oﬂgesssgssmat
Thirupathi that secular froces of the country
should be united. {tdid notfellin Your deafears.
we are not responsible for that. Just now, Mr.
Somnath Chatterjee mentioned about Kanpur
meeting of the Prime Minister. There alsa, our
Prime Minister said the same things that the
sacular forces of this country should units. We
have no grouses that you have moved this
Motion. Still there are many hours letfor voting
. Weareto vote only tomorrow. So pleasa think
thing before you vote. You are waking with
communalism of theire country Otherwise you
will be going to the dust bin of your history? The
birth places of the communist parties like Rus-
sia, easteuropean countries this party isownto
the dustbin of histry. Do you wantto follw.that
path? You are the last surving axamplg of
Communism in the worid and you aiso waNfo
gotothedustbinofhistory. Ifmlswrfmm
noboy can save you. The leaders may have
reasons todothis opportunitalliance butanotthe
backbenchers; I will come tothat letter. ThisNo
Confidence motion is the by-product or the
offspring of the unholy alkance of the communal
toroesandmeieﬂwmgadvenunaﬁ whereis
Mngtotakemascountry'? Myfriend, Mr,

Ajoy Mukhopadhyady who moved this Motion,

expressed his ignarance we did not knowwhere
this country is going. Mr. Somnath Chatterjee
made a reference about congress Histroy. itis
not 105 yerars onid party but 108 years old party.
| am standing here with the legacy of the Con-
gress party whichis 108 yearsold: Itis refrshig
for us to go through its histroy. But for the
communists, itis not vefy good to recollect their
past history. In you past histoy of 55 yeratrs,

- there wre many somersauls. When Chinaat-

tackedthis county, whatwas the stand you took?
There were instances of your betraying your
motnehrand. you remember that Congress
party foughtforthe freedom of this country and
thisis the party whichfought agaisnt communal
forcesinthecountry. So, with that proud legacy,
wer ae standing before the peeple cuntry. |am
nottryigtobeittie you. | am requesting to your
conscience that this is probably the last oppor-
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tunity foryoutoworld your party. Mr. V. P. Singh
andMr. Somnath chatterjee can take this line

and leaders may have theirown justifications.
They are hobonobbigwith their worstenemies:
wecanunderstandthat hobnbbingforpower. But
did youthink for amoment astowhatwill happen
to the poor people when you go back to your
constituences?

Mr. Nitish Kumar, will you please show

some patience?
16.05hrs

[SHRIPETER G. MARBANIANG Inthe
Chai

SHRINITISH KUMAR: lam only support-
ing you. While you are speaking sowell, your
name has notyet appreared onthe TV screen
outside.

SHRIP.C. CHAKCO: That is all right. |
have nocomplaintonthatcount. Letmeposea
question. When you go backto your constitu-
ency. How are yougoingtoexplain your stand
tothe people? my friend ShrimatiSuseela Gopala
Is sitting here. | know she will fndit difficultto go
toKeralaand explain her Party’s stand. When
the people of herconstituency questionherasto
whythey have enteredinto this unholy alliance,
atthe most, shecan only reply, “Whatcan | do,
ithas beendecideed by Somnathji" So, whe you
goback to your people, you justcannotgive any
justifleable explanation and convicne them.
Whatever be your faults, whatever be the
abreations of the Communist Party inthe past,
|cannot question yerar sense of prupose and |
donot doubt your dedicationtopubliclite. lam

“no questioning that, | also know thatyour dedi-
cated rank andfile believe in you one hundered
percent. Theylook uptoyouwith the hope that
you are fighting the communal forces of the
country Whenyou gobacktothem, whatare you
goingtotellthem about this alliance? you will
nothave any explanation.
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Anyway Sir, this is an interesting situation
whichis now prevailinginthe House. Ourleader
Shri Narashimha Raoji once made a public
appealsertionthat we shouyid stand united. Let
metellyiou, eventoday, the Janatadalisnotfree
fromthe pricks of the conscience that of their
leaderbetrauyed Shri Rajiv Ganhiandthe Con-
gress Party. Whatever may happen, ShriV. P.
Singh cannecercomrecthimself. Butdoesthat
mean thatyoung people like Shri Nitish Kumar
should alsofallinto this trap? Throughoutthis
lifetShri V. P, Singh can never be free from the
pricks of his conscience...(Interruptions)

MR. CHAIRMAN: Please tryto throw light
anddonotgenerate heat.

SHRI P.C. CHACKO: Infact, Shri Nitish
Kumar reminds me of one thing. |am thankful
tohim. They have been propagatingthisideator
the last few days in the lobby. Andour friends
inthe Janata dal were advisingus tochange our
leader. Supposing. we were to ask them to
changetheirleader, how willthey feel? If | were
totell ShriNitish Kumarthat Shri V. P. Singhis
spentforce andthat he should be sacrificed, will
Shiri Nitish Kumar agree? Thisis a party which
foughtthe Britishimperialism. Weare not atraid
ofanysort of situatins. Shri NarasimhaRaois
ourleader and we canfacethis No Confidence
Moation. | may tell you that we have the legacy
of defeating 23 noconfidence motions. Thisis

. thelegacyofthe Congress party andweare bold

enough toface your no confidence motiontoo.
Please do not have any wrog illusions. This
motion will be defeateedby us. Youwantusto
betry ownleader. Thisisthetalkthat we have
been hearingin the lobby for the lasttwo days.
Youalsothinkthat afterhe goes out, wecanhave
some other adjustment. Such an idea is not
goingtobe sold here. If youthinkontheselines,
you are living in fools’ paradise. You do not
realise the political situation inthe country. Why
are we supporting the Gvermment of Shri
Narasimha Rao? Why are we opposing your
motion. You please goandask Shri Biju Painaik
and Shri Laloo Prasad Yadav. Then you will
knowthe answer. Thisisthe only questionthat
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| want to put to Shri Nitish Kumar. Have you
consuited your leader before coming here?
Pleasedo not do sobecause thenyou willbe
domgwithShriV. P. Singh...

SHRINITISHKUMAR: Please don'tdis-
cuss ourpolitical situation. Please disucssthe

country’s poftiical situation.

SHRIP.C. CHACKO: | have to do it be-
cause | have all the sympthy for you. Here, in
Dedhi, ShriV. P. Singh may be able tomisaguide
you. Butwhenyou gobackto Patna. whatwill
‘happenMr. NitishKumar? You pleaseask your
conscience asto what you are doingis correct
ornot.

Sir, basically, the question is this. The
mover if the motion says that there is an eco-
nomic crissis in this country, there is despread
coomuptioninthe society andthatthreis anall
roundtadure onthe part of the Government, and
thatisthe reason why thismotionis moveed. We
arewrilhng to have a discussion on these as-
pects. We are ready for a discussion on the
economic situation. | need not go inot the
detaills. (have got the figures with me andthose
figures will speak for themselvs. | donotwant
totakethe time of the House. Allthe aspects
have already been well explained by Shri
Cudambaram. | may reiterate it is not the
openion of the World Bank as Shri Somnathii
thnks. {tis the sensible opinion of every India.

ftisnotanopinion ofalawyeror anOppo-
sition leader. Itis the opinion of an averagge

indianwhoisliving in the slums of this country.

{\naverage indian wants this country toprogress.
Liberalisationisthetrend of the World Bank and
wg haveto move withthattrend. By doingthis
we are openingan opportunity forusto survive.
Why don't you consider it with an open mind?

| must express my congratulations, my
appreciationsforthe mostbeautifull speech that
{have ever heaard and whichwas made by my
hon. fnend, ShriFemades. | wish ShriFemandes
woulld stick to his own speech till me go for

votingthatis tomorow evening. lwasreadingin
today's paperthat Shri Fernandes made a still
better speechwhen he was defending his leader
ShriMorarjiDesaiona previous occasion. But
before sunsetthatday Shri Fermandes crossed
overto the opposite’ camp. |am astorised that
heis goingtotake upthe “Salt Satyagrah”. Ican
understandthatthepeopie who bettrayed Gandhij
should paythefine by undertaking a satyagrah
but they should stick to theirwords.

|amaMember of the JPC which was set
upto inquire into the securrity scam. | am not
goiinginto the details of what is going onin that
Committee but some of my friends, includdiing
ShriFernandes and ShriFemaandesand Shri
Jaswant Singh, whille speaking on the motion
quoted certaiin information which exclusively
they were having as Members ofthe JPC. Ido
notwnatto quote any information but | only want
to remind mv friend= that people of this country

‘have vamie.cuus Moy, Don't try to fool

them. Shn Fernandeevstandinginthis House
announced thar e wl name six ministers
involveedinthe scan. One anda halfyearshave
passedsincethenbutheis yetto givethe naes.
Eventhe intormation which heis havingas a
Member of JPC. he s trying to distort that
information. '

Yesterday, one of the hon. friends of oppo-
sition said that Shri Chidambaram purchased
promoters’ quote shares. ShriChidambaran-
was sitting here but he did not wish to answe-
that, Sir, the factis thathe purchasedshares ¢
aprivate company, acompany whose shares
were under-subscibed.  Yesterday, Shrrri
Jaswantinghsaidthatthere is nothingwrongin
it and just because of it he shoullid not have
resigned. Today, ShrFernandesissayingthat
he purchased promoters’ quota shares. |woulld
liketorequest hisnottoplay politics heere and
do not try to distort facts formation. We have
eipdence paperswithus. We should respectfor
the norms: forthe decency in public life. Shrii
Chidambaram should nothave rsignedbuthe
resiognedbecause we inthe Congress aremaic
responsible people and thatis why hetoak th -
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moral responsibility of whatwas happeningwe
cannot expect this either from BJP, Commu-
nists or JD Members. It is the exclllusive

exampile of Congressmen.

Now, | would ke to highlight the country’s
balance of payment position. It was very
effectivelly expllained by Shri Chidambaram.
Curformer Prime Minister is sitting hereinthe
Housawho looted the coffers of our country and
handed over-empty. coffers in to our Prime
Ministerr, Our Govemmentinherited a banknupt

SHRI MAN! SHANKAR AIYAR
(MAYILLADUTURAI): He looted the Treasury
and filled the coffins.

SHRIP.C. GHACKO: What | meanis cof-
fers; butitis right.

Ourbalance of payment position has im-
proved. Your allegation is that our foreign debt
is going up; we have bosrowed money and that
is why ourforeign exchange reserce s increas-
ing. Wehave notaliciaims. We haxie borrowed
money butyou should also remember one thing.
There was nobody n the whole world who was
prepared to touch us with a barge pole. Now,
there arecountries queuing up tohelp india. That
is Lowour credibility has gone up. This has
happened during the lagt 24 months. Isthatthe
reason why you are moving the No Confidence
Motion? | would like to ask the mover of the
Motion, Shri Ajoy Mukhopadyay, is that the
reason you are blaming us for.

Do you know what is the reputation of this
coluntry inthe comity of nations? Now, country
after country are coming forward1o assist our

country. Gan youtelme which country ddbs not
want from the Worldbank? Arethe
Communists agaisnt taking loans fromthe World

Bank? Keralawas demendinga Thermal Power
Station at Kayamkulam? Do you know what
happended ? Mr. Jyoti Basu, couldtake away
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thatfromus. Barkreshwar Projectwas giventhe
World Bankassistance. Mrs. Suseela Gopalan,
alsowenttothe well of the Houserdemanding
assistancetothis Kayamkulam Thermal Power
Station. Keraladid notgetit. So, don'tsay that
they are againstexternal assistance. Theyare
standinginthe queye withabeggingbowiforthe

_World Banl assistance or OECF assistance or

any assistance which is coming from the capi-
talist countries and they come here and accuse
the Congress Governemtn. Sir, not only the
Bop, but alsothe indastrial growth rate, the GDP
efc. haveincreased. The agricuttural produc-
tion has gone up very high but they are saying
thatthe Governmenthas norole mthat. Eveni
thereis aflood or adrougt or something ke that,
they saythtbecasue of this Government, these
have occurmed. When the agriucitural produc-
tion is going up, they are saying that Mr.
Narasimha Rao has nothingtodowiththat. This
istreacherous. Please, donotstoopdown tothis
level,

Now, they are saying that they are against
dis-invesimetn. Mr. Chidambaramsaidthathe
is not fro dis-investmetn as il wasdere. | amin
favour of dis-nvestment. If yousaythat some-
thing is wrong with the dis-investment policy,
Dr. Manmohan Singh is here, who will expiain
toyou. Youdon'tthink thatwe are going tokeep
num onthisissue. We will iake full responsibil-
ity.

You know what is happeninin the world?
Youtake some examples of East-Asiancoun-
tresorChina. Youknowwhatisthe contibution
of the pubdic sector towards GDP in China?
Fifteen years ago, the contribution of public
sectortowards GDP was 85 percem. Now, thas
comedownto 55per cent. Cananycommunis!
dispute thesefigures? | have umteen number of
suchexampies. Where canwe invest the hard-
eamedmoney oftheindians? Shouldwe inves!
itinthe Airlines? Shouldwe investinthepricotly
sectorwhere common man s daily nccessaitics
aretobe inetviz. development of public trans-
porteic.? So, regarding priority. we have 1o
decide, So, dis-nvestment of some of the pubi:



sector compnaies is definistely amust. What-
ever distorted story the Communists mey give,
this country will go through Whateverdistorted
. story the Communists may give, this country
will go through this economic re-structuring
programme: economic reforms programme.
'_"_Nobodv canstopit. youmaybe abletoscorea
_pointsometimes, weare notangruforthat. We
know that you areunhappy. Youcanhavethe
- prvilege to do so.

Aquestionwas raised as to where willwe
"_:‘gomf; tomorrow. Many of you are thinking that
f' 'your:an defeatusbymanipulatingthe anthmatie
' ofnumbers. You are thinking that the numberis
; inyour favour because the Conaress s ina

Sinorit.. You are thinking thetthis Covernment

cllgo. saw thatym:wue ery jubilantandvery
I:..p;:ry:mh. CentralHiF. Thave seenyourtaces.
_ W Clodambaram asked vou a very

sertinetn g «ostion and s, ibyou tople topple
llna Governemint. whomare yougoingtohelp?
' You willbe helping BJP to come to power. You
| may also be thinking that you can get some
Congress peopleinthatprocess. Youwantto
;_i.nake somesort of hotch-potcharrangement. |

~ wenttotellyou thatthose days have gone. You
E cannotdefeanhe Congressparty. Thecongress
; Partywill survive soalso this Govemment. This
Govemmenl willsruvibe toimp[lemetn the eco-
nomﬂ:programmes thatwe have undertaken.

; Youwere asking, what didwe achieved? |
would like to mention that already we have

lamsure, youcannotutter a wordany further.

When the first No-Confidence Motion
agalsmthrseow was brought beforethis House,
't_ the mainallegation was about Punjab. Youtook

_hours and hours to discuss about Punjab. In
. spiteofthat, the Punjab problemis solvedbythis
~ Govtyoucould notsay anythin about Pubjab.
F S0, alsointhefirsttwo No-Confidence Motions,

you raised probelms regarding Assam, That
; problemis alsonotthere now. It appears, ifall
? the problems are solved, the opposition they will

‘narrated, one-by-one, ourachievements. Now,
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feelvery unhappy anddepressed.

Nowthey are askingwhatis happeningin
Kashmir. If anybody wantsto understaandit, |
wouldespecialy requestMr. Syed Shababudein
to look into it. | think heis the person who is
closely following the qualitative improvemet
whichhas taken place in Kashmir. | requestyou
tomake aclose study of it. We are notmaking
any tall claims. The Government itself has
stated recently after solving Assam and Pubjan
problems. Thefirstitem onthe agenda ofthe

* Govermnemtnis tosolve the problem of Kashmir.

butwe arefaced withinternational forces and
alsoall sorts of destabilising forced across the
border. So, thasbecome alittle complicated.
Butwe can, with confidence, say thattheryeis
aqualitative improvementin the case of Kash-
mir also.

We know that you will come with another
No-Confidence Motion agaisntthis Govememitn
aftersometime because this is the only profes-
sion probably you know. By the time youcome
with another No-Confidence Motion, this
Governemnt will solve the problem of Kashmir
also. We are sending Mr. Rajesh Pilot, the
Minister of Internal; Secuity is visling Kashmir
frequenly. You knowwhatis happening there.
Youcannotimagine any otherperson having
meetingwith dangerous stations. Everydaywe
are passing through difficult conditions there.
Youdonotknow whatheisdoing; heistryingto
bring normaly and peace overthere: We are
takingtherisk of goingtothe Valley andmeeting
trouble people, talkingtothemand helpmg{hem
inal possible ways. it -

We aretryingtoreactivate the polticial for
process. Therealso, ourLeftfriends cannotrely
onthepeoplewhoare sitting on the other side.
Youcannot agree withwhatthey say. We are
trying to bringnormalcy overthere. problems
after problems are resolved. There is wide
prospect in the economic situation; and this
country can look towards the world with pride
thatthis country hassolvedmany ofthe mpoblems
Ifthis is our mistake, ifthis is ourcrine:, yotican
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take any decision. Ifthisis ourcrime thatwe are

. trying tosolve political and economic pronmels,
if this is our crime that we are trying to solve
poltical and economic problems, if this is our
crime that we are trying to solver socio-eco-
nomic problems forwhich youare gointohang
us, you are gointto punish us, we will receive it
with both the hands happilybecasuethe people
of India wantthat.

Then aboutthe clock and bull story made
outby Mr. harshad Mehta. He has saidthathe
has paid Rs.1 crore to the Prime Minister. All
the evidence is before the JPC. 1am not goint
into the details ofit. The JPC. lamnotgoinginto
the details of it. The JPC is going to take a
decision on that. We are waiting for that deci-
sion. You know what is the net result is the
Governmentfalls? Have you everthrought of
that? We know the direct consegence is this
Governmentfalls, if this House is dissolved. If
thé JPC goes, whois happy? Mr. harshadMehta
is happy. He is having hundreds of crores of
rupees blackmoney. (Interruptions) Youshould
have the patience towill at leastforone month.
We are expectedto submita Reportbeforethe
endof this Session. I;"wish the champions ofthe
fight against corruption should have waited at
leastfor one more month forthe JPCtofile their
Report. According to their calculations, this
Governmentwill be out of office today and this
House will be dissolvedtomorrow. Where will
the JPC go? Money bagas from Bombay are
roamingaroung (/nterruptions)*.....

MR. CHAIRMAN: Nothingwillgo onrecord.

SHRIP.C CHACKQO: | fully appreciate the
standtaken by ShriNitish Kumar. | amfaraway
fromJanata Party. | have nothingto dowith their
polticis. But | am sure that Mr. Laloo Prasad
yadav will not definitely permit himto join hands
with BJP toformagovemment. Ifthatisacase,
how are you we going to survive? There are
mMany types of peopleinyourparty. Theycango
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toanyside. But Mr. Nitish Kumar cannotgolike
that. Youhave acertainholdonthem. Ifitis so,
why is this No-confidence Motion now? Mr.
HarshadMehtawantedthe JPC tobe dissolved.

We the 30 members of JPC, | am sure,
respective of our political affiliations have been
working hard and have come to certain
conclussions. Many valuable suggestion for
economic reform of this countryis goingto come
inthe JPC report The reportis or the verge of
submission and now they have decided todis-
solve this Parliament andthere by dissolve the
JPC. Whattreacherous game youare playing

,the people of this country willsee. So Sir,the :

unholy alliance of the communal forces of and
Left Wing advenurists and also the money of
Harshad mehtais playingthe game.

Yesterday,apolygraphtestwascitedhere.
By the Polugraph Specialist, Shri George
Fernades. ShriGeorge Fernandes has madea
polygraph Specialist, Shri George Fernades.
Shri George Fernades has made a polugraph
analysis andthe report was quoted here. |donot
knowwhohas authorised Shridethmalanjasthe
report of polygraph test is entruste with Shri
Jethmalani. You might have seen in todays'
paper thatthe people who conducted the poly-
graphtesthave addressedthe resultof the test
directlyto ShriJethmalanias heisthe coustodian
of allthese enquiries. Whatdoesitmean?

MR. CHAIRMAN: Please do not mention
names!

SHRIP.C. CHACKO: Thisletterhasbeen
reproduced inthe newspaper and also it has
been cited here in the
House....(Interruptions)......Ourhon. andsenior
Member Shri George Femades wats our Prime
Ministertogothroughthepolygraphtest. Ifsome
of the oppositiion leaders are put throhg the
polygraphtestthenthat willbe asgoodasa Sher
lock Homes Novel. If allthese together, it will
make a ‘crime thriller. That they are put of
peopletheyare. Sonobedyis gointobelievethis

*Notrecorded.

L - s
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polygraphtest. There areirrefuanie evidence
before the JPC which we are goingto see, which
every JPC memer is having that the Prime
Minister of India was in his office from 0950 hrs.
to 1315 hrs. On4thof Nov. '91 Thisirrefuable
evidence is there and still they are saying that
harshad metha had met the Prime Minister.

This Bomaby scamsterclaiminginthathe
met Prime Minister only once in his life time and
offeredmoney. lwantalittiemoney.” The Prime
Minister is asking him. This is shameless
canwrd. This is the campaign of vilification,
which is noteven upto your level. Please give
up thesethings.

Thereis deliberate attempt to poliute the
politics and public life of this country and to
create misunderstanding. ShriNarasimha Rao
is notone single individual, he is arepresenta-
tive of the economi emancipation of this country.
The characterassassination ofthe leader ofthis
country is amounting to destroy this country.
Thisistreacherous. Even atthis also moment,
| plead with you to withdraw hold from this
treacherous corse. | havemorethingstosay, but
the time does not permitthat.

I only wish that the former Prime Minister
who is the champion of this no confidence
motion atleast could resotve theirproblems with
theirown friends.

yesterday, we could not see Shri V. P.
Singh here. He was very busy yesterday with
somethingelse Recently, hemade an announce-
ment that he was retiring from active politics.
You know whatis the reason forthis? Itisvery
interesting. Inthe context of this no confidence
motion, itis very relevant because we have to
decide whois gointtobethe next Prime Minister.
He said, “ | am the sumbling block for the
opposition unity so | am withdrowing from the

science,” The self-assessment of the former

Prime Ministeris excellent thathe himsetfis the
stumbling block of the opposition unity. Thatis
a great recongnition be owed on your head,
please retainit. We are happy.

SHRISRIKANTA JENA: Heis retriting but
the Swiss Federal bankis not retiring.

SHRIP. C. CHACKO: Mr. Jena, you are
comrect. The Federal Bankis thebiggest private
sectorbank inthe country, which is notinvolved
inthe Scam. Youdonotknowthat...(Interruptions)

SHRIMANISHANKAR AlY AR: Mr. Chair-
man, Sir, with your permission, may | remind
Mr.jenathatMr. V. P. Singh has describedit as
asillyexperiment...(Interruptions)

SHRIP.C. CHACKO: Ifl remind Mr. Jena,
itwillembarrass him. | do not wantto dothat.

The conscience of allthe Members of this
House, irrespective of their Party affiliations, is
againstthis No-Confidence Motion. The people
of this country are against this No-confidence
Motion. The people, who are living below the
poverty line andwho are strugglingfortheir daity
bread, are against this No-confidence Motion.
Som we strongly oppose this No-Confidence
Motion. | requestevery Member of this House
to oppose this No-Confidence Motion.

[Translation)

SHRI VISHWANATH PRATAP SINGH
(Fatehpur). Mr, Chairman, Sir, wehavebmu_:ﬂ
No Confidence Motion in the House andthe
people of the country havelostpeﬂaﬂhnﬂw
Govemment. Though, the voting on this motion
inthe House will tale plae tomorrow only butthe
people of this country have already voted against
this Govemment. Counting of our votes inthis
House will be done tomarmw but whenthe counig
of votes inthis House will be done tomorrow but
whenthe counting of votes cast by people will be
done thatwill clear the whole picture. Not only
we people but the entire nation has lost its
confidence inthe Government. you may admit
itornotbutyou have also lost your self-confi-
dence. You party members will casttheir vote
in your facour but they have lost their self-
confidence underthe present Prime Minister.
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The hon. Prime Minister is not present
here. | would like to request him to have mercy
on his supporters. They shouldbe assuredthat
inwhich direction they have tomove. Today,
which section of the society hasfaithinyou. As
far as the commonmanis concemed, the Prime
Minister and his Government has become a
heap of unfulfiled assurances. Onwhatbasis
should the youthbelieve you? Shouldbebelieve
youon the basis that avenues for higher educa-
tion have been dasedto him due to privatisation?
Shouldthe young people from poor and middie
classfamilies believe youthat no opportining for
higher education hasbeen leftto him? Onwhat
Is it the basis that ever since the Govemment
has come to power, the prices of fertilizers;
diesel, electnicity, water have gone up. Their
undningtoil is not rewarded propeity. Howcan
the labourers truyst the Govemment? Only one
policy has been framed for them. The working
class has lost its confidence in this govemment
ever since it has taken office because of rising
‘Yrices. The Governemnt has formulated only
one policy, i. e. , the exit policy. Should they
express their confidence in the Govermemnt
onlybecause4 the Bill relatedio the participation
of labourers is lying plending iwth the Rajya
Sabha forthe has two ortwoand a half year and
the Govemeministnopaying any altentionto it?
Somnath; was refeming to Volumtary Retiremtn
Scheme and Golden Hand Shake forthem. But
if at all this scheme is to be implemented
somewhere, then it should be implemented for
teh Prime Minister. He cannot be retrained but
he shouldtake volunary retirementbefore train-
ingothers.

AN. HON. MEMBER: How many times
you have done so?

SHRIVISHWANATH PRATAP SINGH: i
sought volunary retiremin on several occasion
when lwas Chief Ministers of Uttar Pradeshand
.whaenIwas as Finance MinisterandWhen| was
Defence Minister of the country.
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SHRIVILASMUTHEMWAR{CHIMUH);
You hadfled atthattime.

SHRIVISHWANATHPRATAP SINGH: | .
did so only after | dislodgedthe Governemtnso
successfully thatyou could not form a majority
Govemment as yet. This is the conditon of
farmers and Youth. But whatis the conditon of
the weaverstoday? Should they have conti-
dencein the Governemtn only because they
have take “ up space instead of v:orking at
handiooms? You may visit Benaras, Andhra
Pradehs and Basti and witness their plight.

ANHON.MEMBER: Now pleasetellabout
your rule.

SHRIVISHWANATHPRATAP SINGH: |
amtelling about the rule of your Government. |
amtelling about the rule by your Prime Ministcr
Downtroddens were killed i chundurin Andhra
Pradesh. Not a single person has L.e.niro:-
ecuted so far. Should the confidence ue ex-
pressedforthis reason? Shouldthe downtrod-
denexpress their confidence inthe Government
bnecauyse the right for their promotin in jobs
they enjoyedafter the Independence hasbeen
withdrawn? Should they express their conh-
dence onlybecause, beit chunduror Sumer, the
situatioon his worsened almost everywhere?
Heis the same prime Minister whowasthe H.
M. ,i.e. HomeMinisterin 1984. TheH. M. does
notimply Harshad Mehta, rather itimplies the
Home Minister,. Thousands of Sikh brethren
were killed here butnobodyhas beensentenced.

" the people belongingto the backward

exPresstheir confidence inthe Govem-

ment only becasue the ray or hoped, that they

had seen afterthousands of years, when the

supreme courtgave its decision onthe Mandal

Commission notby a dagger but by poisoning
them?

Inthe report of a Government committee
ithas been writen that the persons haveing two
thirds of kingovted land below the fixed ceiling
willnot be given reservation tacility. Inthe jobs
instates in apersons ispromotedfromcalss il



‘toclass |k i. e. ifhe becomes asupervisorform
aclerk he cannot enjoy the reservation facility.
Todaythe Governemtn hastriedto put outthis
ofhope. Therfore, doesthe Govemetnthink
that they should repore therifaithin it?
- When the Ramaswamy issue is raisd,
Ministerthe Prime Minister loser his wistdom
e top: most. The officeof Prime in the
cutive, This office is meant for office taking
on and acting. But when the issue of
ption is raised he becomes neutral. Isita
alGovernemnt?

[Transtatior)

‘Somyagya has been performed by
andraswamy. In such a situation, will the
ple hauing faith in secularism, trust the
ernment? Indirectly, the Governmentis
trying to link politics with religion. When Gov-
emmentperforms Somyagyaanddoes allsuch
type ofthings and approves these things, how
willit say that rel;igion sould be delinked from
politices. The p[ublic obsrbves and under-
s it minutely. Should the justivesmloving
trustthis Govemminbecasuethe verdict
e SUpreme Courtwas thrown tothe winds
on 6th Dcevember andthe hon. Prime Minister
keptsleepingin his bedroom, even the meeting
ofthe Cabinethadbeenconvenedintheevening?
Should mioties trustthe Govermmentbecause
hon. Prime Ministetr had assured themfrom
ramparts of the Red Fort that Babri Masjid

oliushed? In this way their faith and confi-
nce havebeenshaken. Interestingly, the hon.
rime Ministet is still in his Chair depsite *his
peated assurance given fromthe ramparts of
e Red Fort on 15th August. Under these
umstances, Shouldthe people repose their
idenceinthis Government?

Government bocause when the hon. Prime
Ministet visits Bomaby to have a look at their
Bifenngs. he docs notaatdoan fromhiscar. To
saldown frons his canis atarcry. he dogsnot
italkto anyhocly by puttingdovn the widnow

s of his car. | cion’t ke vohueh ks of

‘L xpuncedas arnc by the Chos

'j.ildnolbedemolished butthatmosquewas -

" Shouldthe rioi-affectedpeopie trustthis .
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confidence connectthis Governemtn with pub-
lic? Should the freedom fighters trust this
Governmtnbecause marchingtothe seacoast
of Guharat Gandhiji ji declared the struggle for
independence of India by makring handful of salt
andthis Governmtenis makeing declaration of
slavery of Idnia by selling the right of makeing
thathandful of saltto the Cargill Company?

[Enlgish]

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLARY):l amonapointof order. |
hope I would requestMr. V. P.Singhtostayon
because lam makingastatemtnonthis. 1 hope
hesits down, notnow, butwhen|speakeing. You
mustknow the truths.

[ Translation)

SHRIVISHWANATH PRATAP SINGH:
Allright, if thereis anything, kindly tellus. There
isanguishinourhearts......

SHRIJAGDISHTYTLER: lwill tellbefore
the house asto whatis their aughis (/nterrup-
tions) Don'tmake noise. | am talking with him.
Why are you making noise. | am talking with
him....(Interruptions)

[English]
MR. CHAIRMAN: No.

. SHRINITISH KUMAR: Mr. Chairman, Sir,
youwillhavetolistento me. |amona pointof
order. (Interruptions)

[Translation]

- SHRINITISH KUMAR (BARH): Anhon.
Ministet Jagdish Tytleris standing......

(English]

Mr. Chairman. | seeka Ruling. Thisunruly’
behaviouristhis properbehaviour accordingto .
Mr_Nitishkumar? Heisalsoonthe Chiar. Let -
himsaveso



563 Motion of No Confidence

MR.CHAIRMAN: Gentlemen, let us con-
ductoursleves fothe benefitof all.

(Intemruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, this is intimidation. Such
intimidation is notcalled for, (Inermuptions) tfyou
think you can misbehave, the Speaker aslo
misbehaves.

[ Translaiton]

SHRI NITISH KUMAR: Being an hon.
Minister he behaved in such a

manner....(Inferruptions)

SHRI JAGDISH TYTLER: Who started
this. He started this. | asked him not to make
noise.

SHRI NITISH KUMAR: Does this
behaviour behove any Minister....? (Inferrup-
tions)

SHRIVISHWANATH PRATAP SINGH:
Mr. Chairman, Sir, we will listen attentively
whatever ShriJagdish Tytlerwill say. ifwe have
lack of knowledge he will improve it but | am
saying this on the basis of informtion available
withme. fwas sayingthatti® Govermnment talks
of trust. Whois the Ministerof iIndustruy now?
Thehon. Prime Minister is also the Minister of
Industry. Should we trusthimbecause underhis
ministership coupon rates of the shares of public
sector undertakings had leaked andthe foreign
banks flaced the country? The Comprollerand
“Auditor General has submitted dits reportin this
regard. Afterthey have placed the country, the
foreign banks gained a upper handin respect
economy of the country but the Government
could not take any action, so under theyese
Today, newspapers of the country are full of
news of HarshadMehta and Befors. | don'tknow
whatis rightorwrong but atleast ourheads hang
inshame and our feelings are hurt. | askasto
whatis the reply to alithese issues? The reply
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isadeepsilence... Sir, whosesoeverisahuman
being speaks out but the power of silence is
either possered of our hon. Prime Ministerorby
Gods. We gotohimandwanttoknowsomething
but he remains silent. It seems that he has
attaineddivine power. We hadbeentaughtthat
‘Sarwanavad Ekarasya'. Beoifre himwecan
get tredand defeatedbecause we couldnotbe
able to make himspeak about anything, butitis
notsoimprotant. Today the countryis getting
dfegeated. they talk of survival of the
Governemtn. the Governemtn may survibe
today butit is the question of survival of the
country, sowe have brought this Motion here.

| start from the Ministry of Indusyry as the
hon. Prime Minister himself heads this Minis-
try. CAG has submittedits repot on public secot
undertakings. lthasbeenclearily statedin the
report thatimegulatities have beencommitted in
allotmetns of shares of publiuc secot undertak-
ings. Whatever prices has been quoted after
assessing their reserve prices...
(Interruptios).. Whatever the prices hadbeen
quotedwas lowerbutagainthe prices have been
lowsered. This is notan ordinary reduiciton, it
is aheavy reduction which varies from 22%to
B87% andthese shares havebeensold atthese
reducedprices. The Govemmenthas notbeen
able even to keep its due commission on the
selling of shares. As ShriSomnath Jisaidthat
those people gain who sell theirshares atprices
two-three times more than the price at which
they purchase these shares fromthe Govem-
ment. We can tolerate it if only financial
institituom would have sold them. Making back
toback arrangements the Governmtn sold the
shares of financial institutions to theborlers and
thenitagainpruchasedthem. Itshouldalsobe
lookedinto astowho is the mastermindbehind
it. Thefinancial institutions were invaled in this
game only as curtain; actually thebrokers have
pruchased them. Who is the Minister under
whom ourcountryis aleeced. |wouldliketo ask
the hon. Ministerof industry ShriP. V. Narsimha
Rao that if all these things happen under his
Ministry, it is worth considering as to who is
responsible for t. The CAG has stated in his
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reportthatthe Governmentsufferedalossof Rs. -

3442 crore butthe people think that the actual
lossis two-threetimes morethanit. | would like
to submitthat the Governmentshould recon-
siderthe system of assessment of public secot.
As perthe Governemrn assessment paid up
captial of SAIL is Rs. 4000 crore; butthe price
of its land excluding the colonies, is Rs. 30
thousand crore. The value is assessed after
depreciatingthebook value. ShriK. Ashok Rao
isin NCOA. He has cited an example thata
company havingproperty worth Rs, 8000 crore
is purchased in Rs. 450 crore only thus the
methods of assessing value needs
improvement....To some extent privatisationis
goodbut excessive privatisaticn whichisbeing
done is bad. Excessive privatisation means
dominance of nearest and dearestpeople and
one namefigures amongthe nearestand dear-
" estthatis Gold Star. lwillgointoitlateron. |
would like to ask one thing about public sector
that Ajay Kayaangot alion'sshareinsellingthe
shares of P.S.Usandsofar noactionhas been
taken againsthim. Kindlytellthe House whether
Ajay Kayaan was the Manger of hights Issue
Manager of Gold Star or no, whether he s at
presentashare holderinthe Gold Starornotand
also clarity whether he is being protected be-
cause of his positioninthe Gold Star. Whatis
Gold Star? Whois the Promoters of Gold Star?
The promoters of Gold Star are N. Krishna
Mohan. P.V. PrabhakarRaothesonofShnP.V.
Narsimha Rao....{Interruptions)

(English]
SHRI BH. VIJAYAKUMAR RAJU
(NARSAPURY): In 1989itself they gave theloan.

Forthe Gold Starcompany, Your Government
only sanctionedtheloan. (Intermuptions)

MR. CHAIRMAN: Please avoidthe names..
(Interruptions)

| Translation]

SHRIVISHWANATH PRATAP SINGH: |
do not mean to say that the father is solely

resposnible forthe acts of his son. But | have
been askedsol havetotell his father's name
(Interruptions) the son may notbe good and may
followthe footprints of histathertoo. | donotwant
to link his actions with is father. Thisis a
separateissue ad will be discussed separately
andldo not wantto gointo the names of those
persons. wouldlike to confineto the Gold Star
only. This company wsincorporated inJanuary
1986 and its public issue came in the marketin
1991. Allof us knows that 91 follows 90 and by
this time the paid-up capital of the company
increased to Rs. 45 crore. There are some
associatedcompanies of KrishnaMohani.e. M/
sKhanna Investment: M/s Krishna Rao Invest-
ment, now newspapers have published about
these companies so | can base myself onthe
news publishedinthis newspapers. A study has
beenconductedinthis regardandamention has
been made inthe outcome report of the study
aboutthe Refund Order Account. It meansthat
the excess money collectedforshares by the
promoters from the public is debited in this
account. Suppose. a persen applied for 20
shares. he deposits money for 20 shares buthe
hasbeenallottedonly 10shares. thenthe amount

tof reamining 10 shares would be debited inthe
refund order account, which will be refundedto
theconcerendperson. This amountis debited
inthe accountof Trustanditisto be refundedto
the person who had deposited it for getting
shares. Thisamountcan'tbe usedin any other
head. Itisagainstthelaw. The hon. Finance
Ministeris presenthere. Willhe be pleasedto
statewhether an overdraft can be made against
this refund account. Here over-draft means. the
misapproproation of publicmoney. Thatamount
can'tbe spentonany otheritem. Iwouldliketo
know whetherthis over-draft has been made or
notagaisntthis refund order accountof the Gold
Star, if so. why noaction hasbeentakenagainst
the persons responsible forsuchabigscandie.

Alongwithit, the report of the investigationdoes
notclearly reveal whethertheamounttakenby
the Promoters form the parties was due from
promoted and money taken from them was
theirs ornot. The finance Minister is here and
he knows that the money is transferred from
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cashcredit accounts for this overdraft, whichis
completely anillegal process. Very interest-
ingly such a big amount was transferred without
the authorisation of the Reserve Bank.
Authorisation of RBlis requiredto transfermoney
from cashcredit accounts to reserve account
butithas beendone without authorisationof R.B.
1.(Interruptions)

Mr. Chairman. Sir. Please listen atten-
tively. It is as an interesting thing. When
investigationis started.......

[English]

SHRI BH. VIJAYAKUMAR RAJU
(NARSAPURY): Canl rise a point of order?

MR.CHAIBMAN: Underwhat rule?

SHRIBH. VIJAYAKUMAR RAJU: Under
Rule 376.

MR. CHAIRMAN: Al right.

SHRIBH. VIJAYAKUMR RAJU:Shn V.P.
Singhji is talking on a matter which is under
investigationby JPC. Parliamententrustedthe
jobto JPC. Investigation sigoingon. JPCalso
askedthe congemed organisationtoinquireinto
the matter. Isitfairtoraise this pointinthe House
now? Thatis mypointof order.

MR. CHAIRMAN: There is no point of
order.. Shri V. P. Singh may please continue.

[ Translation]

SHRI VISHWANATH PRATAP SINGH:
Sir, tis very interesting thing. Listen attentively.
Wheninquiry was conductedto find outasto how
the over-draft was made, the representative of

the company said:
[English}

“Itis submitted to the Commitiee that
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asthedatarelatingdtoretums attheend
ofthe register got corrupted onaccount
of computer virus”.

[ Translation)

Thedata hasbeencorruptedonaccountof
computervirus. Thiis virus of corruption has not
evensparedthe computers, andasaresultofthe
data got corrupted. Will anybody believe it?
Thereisnologicinitthatdata gotcorrupted on
accountof computer virus. They, themeselves,
corruptedthe computer. Share allotment of the
Gold Star Company was finalised on 23 July
1992,

17.00hrs

Share allotment wasfinalised on 23 July
andthe company came to knowthat it got the
amountofsubscnptiontwtimes. Atthattimethe
company knew well as towhatwasthe actual
amount of subscription. The company opened
account on 8th Augustin State Bank of India in
Hyderabad. The company has notdepositedthe
fullamount of subscriptiion onthat day, andit
deposited only Rs. 10 crore and it took six
monthstodepositthe reasonable amout of Rs.
4croreinBank.

Could they misused the money of
shareholdres. Who was responsible for this
scam, adetailedinquiry should be held. Kavern
Consultant is a sister concern of Gold Star,
which was entrusted the job of auditing the
accounts. But the job of aiding Promoters’
Shares andtheirrefunds was notgivento itand
only the job of auditing public shares was given
toit. Why wasitdone in such away. Except
promoters. noone knows how muchmoneywas
collected. There hadbeen reportsthatRs. 12
crorewere givenby us but there is no proof of it.
Thus the finding of inquiry conducted by ‘SEBI'
has come in newspapers.

[English)

“It stands to reason that refund order
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account canundernocircustances runinto an
overdracft northere can arise any occasionto
supplemetr such overdrafts from outside.

| Translation]

The Goldstarhadbeenillegally depostiting
moneyin itby acquinngloans fromoutside from
the very beginning. |wouldlike toraise one or
two points onthisissue.

[English]

SHRI MANMOHAN SINGH: Mr. Chair-
man. Shri Vishwanath Pratap Singhjiis quoting
from various documents of SEBI and other
documents which have been supplied to the
JPC. Therefore, Iwould like to know fromyou
whether it is proper that all these documetns
which areunderconsideration ofthe JPC ought
to be discussed in this House?

SOME HON. MEMBERS : Why not?

SHRINIRMAL KANTICHATTERJEE: |
am onamotion of breach of privileage. Hasthe
Finance Minister gotany rnight to disclose here
whatis there withthe JPC? | am onthat point.
Where fromhas he gotit? |donotknow. Has
he got any nght to declare before this House that
these are the matenals before the JPC? (Inter-
ruptions)

SHRI BH.VIJAYA KUMAR RAJU
(NARSAPUR): You are aMember of the JPC.

Why have you kept quiet? ( Interruptions)

SHRIJADISHTYTLER: Why are you ask-
ingthis question? Nobody is speaking anything
aboutit

SHRINIRMALKANTICHATTERJEE: He
has specifically siad that these are the reports
of the SEBI presentedtothe JPC. Isthsnota
breach of pirvilege? | wantto know from you.

MR. CHAIRMAN: Let me set the record
straight. If Shri Vishwanath Pratap Singh has

quotedfromthe papers suppliedtothe JPC,lam
afraid, you cannotdo that.
(Interruptions)

SHRINIRMAL KANTICHATTERJEE: |
come to my point. If thatis true, thenthisis a
matter of breach of privilege. He has disclosed
it.

MRCHAIRMAN: Please donotquote from
those papers supplied tothe JPC.

SHRIRAMVILAS PASWAN (ROSERA):
We are notthe Members ofthe JPC. Howcan
we know aboutit?

SHRIBASUDEBACHARIA (BANKURA):
I am on apointof order. Neither the Finance
Minister Dr. Manmohan Singh nor Shri V. P.
Singh is member of the JPC. How does Dr.
Manmohan Singhknow that this particulardocu-
menthas beensuppliedto JPC?

SHRIMANMOHAN SINGH: | would say
that the JPC askd for certain documents about
the Goldstar case to me. We have supplied
those documentstothe JPC. (Interruptions)

MR. CHAIRMAN: Mr.V.P.Singh, please
donotquoteif they are the papers of the JPC.
Please do not quote in this House. (Interrup-
tions)

SHRI GEORGE FERNANDES
(MUZAFFARPUR): Heis not quoting from the
JPC papers. We are also the Members of the
JPC. He has no access tothe JPC document.

(Interruptions)

MR. CHAIRMAN: Whatis that? Ifhe says
that he has notquoted fromthe JPC paper, you
can charge him. You can bring a brech of
privilege against him. (/nterruptions)

SHRIGEORGE FERNANDES: Youcan-
not mustie the whole Pariament by naming
JPC, JPC. The whole public knows it. We will
notallow this. How canyou runthe Pariament

like this? (Interruptions)
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SHRI RAM NAIK (BOMBAY NORTH): |
amnotapoint of order. AMember of Parliament
has a right to bring any document from any-
where. And he has every rightto procedure it
here, whether he steals, borrows or brings from
anywhere. Nobody canchallenge it. The only
pointiisthatthe JPC Members cannot say what
hashappenedthere. Heis notaJPC Member.
He has every right to produce any document
from whereverhe can bring that. You cannot
challengeit.

SHRISRIBALLAV PANIGRAHI: Mr. Chair-
man. Sir, right from the beginning of this debate
yesterday andtoday. thismatterwas raised here
by atleasttwoMembers andthe hon. Speaker
hasmade an observationaboutit. Icannotcall
taruling. he made anobservationwhen it was
raised. that this was a delicate matter andthe
scamwas beforethe JPC. (Interruptions)

SHRIRAMNAIK: |amona pointof order.
{Interruptions)

MR. CHAIRMAN: Please address the
Charr.

(Interruptions)

SHRI SRIBALLAV PANIGTRAHI: The
matter was raised about what will be the type of
speeches, towhatextentMembers, while speak-
ing, canrefertothe matter covered underJPC
examination? Thehon. Speakerhasmade an
observationtoday in the beginning by saying, '
this is really a matter which needs to be consid-
eredfromthatangle.'He said, ‘seniorMembers
andMembers who are particiapting inthe de-
bate, while participating in the debate, they
should keep this pointin mind.’

He saysthatthe Members, While partici-
patinginthe debate, willconductthemselvesin
adignifedmannter. Thisis hisobservation. This
isthetype of conduct, this is the type of dignity
we are made to expect from a seniorMember
who hadalso the distniction of havingbeenthe
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Prime Minister earlier. This is his conduct.
Kindly see the observation made by the hon.
Speakertoday, thatis, whattype of reference
can be made to scamwhich is being disucssed,
which is being probedinto by a Parliamentary
Committee.

SHRINIRMAL KANTICHATTERJEE: Sir,
onthis point, please listento me also.

[ Translation]

SHRINITISHKUMAR: Mr. Chairman, Sir.
inthis debate whenever anyone produces any
comfortable fact withclear cut proof, that isbeing
stoppedinthe name of JPC. JPCis notabove
Parliament. Itisrightthat when JPC has been
entrusted with somework, andbefore it submitts
its reprot no JPC Member can quote its docu-
ments here. ButM.Ps and all other Members
have righttobring any documetn hereanditcan
be presented in this House as and when it is
requried to do so and if there is a need to
authenticate t, itcan be produced after authen-
tication. Youcannot deny our rights. Acon-
spiracy is beinghatchedto stopthe debateinthe
name of JPC. Butin reality the thingisthatthese
peoplearefeelinguncomfortable wheneversome
facts are producedhere.

SHRIGEORGE FERNANDES: Mr. Chair-
man, Sir, |have to make asubmissionthatsome
documentsare producedbefore JPC by govemn-
mentandsomeare producedby people who are
investigarted butl wouldlike todraw the attention
ofthe House tothe reports appearngin newspa-
pers for the past two days. the documents
produced by some persons from the Prime
Minister's Office have appeardinnewspapers
of the country. Can you stop a Member from
referring to some documetns sent from Prime
Ministers ffice or publisedinnewspapers? Itwill
beverystrange. if you try to gag a Member of
parliamentinthis manner. Youpleaselistento
me first.

Mr. Chairman, Sir. this is not the way. |
wouldlike to submit only this tht if the Govern-
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mentwantsto stopany debateinthisHouse, then
it should first release the documetns of JPC
othercommittee to the press and the it should
release them outside the Pariament. | have got
these documents from newspapers and we
should be given opportunity todiscussitinthe
House. Soyoupleaseallow ShriV.P.Singhto
speak. |canauthenticatethatthe documents he
possesses are notdocuments of JPC as | have
set the documents.of JPC personally.

[English]

SHRINIRMAL KANTI CHATTERJEE: |

amon adifferentpoint. Thisisapointof order.

The pointis that all submissions to JPC which
come through the Government or via the Fi-
nance Minister, they are marked as’ secretand
confidential’. There are other matters also

which reach JPC, which perhaps, they require .

thatitshould notbe given tothe Press. Here,
such aconfidential and secret matterwhich has
heensenttothe JPC hasbeen disclosed by the
Finance Minister beforethe House. |wantyour
rulingonwhether such asearetand confidential
documentwhich has been senttothe JPC can
be disclosed in this manner by the Finance
Minister. lwantyour ruling.

[ Transiation)

SHRIRABIRAY (Kendrapada): Mr. Chair-
man, Sir, | did notexpect ShriManmohan Singh
thataperosn like himis non well versed with of
procedures and rules of this House that he raised
such anissue. Foryourinformation | would like

“toread outfrom the book of ‘Shakdher and Kaul'
astowhatis provision for producing the docu-
mentsinthe House.

[English]

“A member can ordinarily quote from a
document thatis treted by Governtmn as secret
of confidential, and whichthe Govemment have
not disclosed in public interest. There is a
possibility for such a documentto be contained
through leakage or stealth orin any irregular

manner, and there is no compulsion on the
member to disclose the source from whch a
copythere of has been obtained by him.”

[ Transiation]

Mr. Chairman, Sir, you should have in-
{c}mnedthepersonswho adviseyouthatallthe
overnmentdocuments are suplied to mem-
bers of parfiament. Suppose aMemberis given
document JPC a and he quotes from it before
you, would you stopit? | could notunderstand,
how does hon. Manmohan Singh, say ofwhois
a wise man, that every member has to
autheniticate the document. | would liketo say
that the statement of hon. Manmohan Singh
does not contain any fact and it is contrary to
rules.

SHRI VISHWANATH PRATAP SINGH:
Mr. Chairman, Sir, Iwas askedwhether lwas
quoting from JPC documents ot not? How can
I saywhetherthe documents are of JPC ornot.
you are asking a man who is nta member of
JPCand you will punish me on the basis of his
reply. Howcanlcome toknow; If youhave any
objectionto my quotations, | would liketo submit
that| have notquoted. | havejustgiventhefacts.
Ifthefacts are incorrect, yournay say thatthey
incorrect. We do notdocuments buytwe can
refernotes.

[English]

MR. CHAIRMAN: Anhon. Member of this
House has number of waysto have accessto
different secret documents. The JPC is the
creation of this House. Many many documetns
are lying with the JPC. The Hon. Finance
Ministerjustwantedto most probably informthe
Housethatthe same matters aethere inthe JPC.
Thereis nothingwronginthat. | would, however,
requestthe hon. Memberwhois on hisfeet, who
is the former Prime Minister and a very senior
Member of this House also to respect those
maters which are lying with the JPC which this
House itself has created. | requestyounotto
expose those matters evenif you have them.
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But, it you think thatin your spéech youhaveto
thengoahead.

{Trans/ation]

SHRIVISHWANATH PRATAP SINGH:
Mr. Chairman, Sir, | am grateful to you and
assurethat | would not quote anythingfurther. |
have notes with me but | willnotquote from them.
Iwould like to ask a question pertainigto Andhra
Bank Financial Services Limited. | will not quote
anythingbutcansee my notes. | would liketo
know from you that whether it is factthat Shri
Krishan Mohan from Gold star had requested
you orally forthe loan of Rs. 2crore. Isitsothat
anyone orally make requestandgetloan...Can
anyone getloan withoutsigningthe documents.
The second thing | would like to know whether
there had been acontraat twith Andhra Bank
Finacial Services Limited atthe time of granting
the loantoit, orthe money was given through
.chequedirectly. lthinkthere shouldbe acon-
tract.

I wouldlike to know who has given money
to Krishan Mohan through Andhrabank Finan-
cial Services Limited. Whetheritis truth that
Hiten Dalal had given him Rs. 2 crore through
cheque. Youplease reply to my question.

(Erglish)

SHRIBUTA SINGH (JALORE): Sir, with
your permission, | want to seek a clarification
fromShri V. P. Singh!

| Translation)

SHRIVISHWANATH PRATAP SINGH: |
am not quoting, | am only asking a question.
(Interruptions)

SHRI BUTA SINGH: Mr. Chairman, Sir,
justnowhon. V. P. Singh has asked a question
whether anyone each be given loan on oral
request. lwouldliketoaskMr. V. P. Singhthat
can a Finance Minister appoint aforeign com-
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panyoraﬂytoaucﬁlheawmmlsofhe(iovenrem
of India.

SHRIVISHWANATHPRATP SINGH: He
could do soanddidit. Iwouldnotliketogointo
it. People have decidedthe matter.

SHRI! BUTA SINGH: But the Finance
Ministry did nothave any approval of it. This
matternevercame beforethe cabinet. (Interrup-
tions)

[English)
1724 hrs
(MR.SPEAKER in the Chair]

Mr. Speaker, Sir, | wantto know from Shri
U. P. Singh as to whether a Finance Minister
couldappointaforeigncompany, anextention of
the CIA, tolookintothe accounts of the Govern-
ment and the private sector in India, without
goingtothe Cabinet, without reporting anything
onthefile? Canhedothat? Coulditbe possible?
Ifthatis possTble, Ido notknow, Dr. Manmohan
Singh could explainit. Butl wantto know from
Mr. V. P.Singh as aFinaance Ministerwasitnot
an actoftreasoninthis country?

SHRIVISHWANATH PRATAP SINGH:
Sir, | rememebr, on this issue, there was a
debateinthe previous Lok Sabha. Youwerein
the Chair or Mr. Jakhar was inthe Chair. Mr.
Butasingh-|havea greatrespectandlove also
forhimmade a long speech onthis. Andthe net
resit was the Chaireancelled all his speech.
(Interruptions) Whatever he made, itwascan-
celled. (Interrupitons)

SHRIBUTA SINGH: Sir, can a Finance
Minister, under the rules and business of the
Govermnment, appointaforeign agency tolook
into the accounts of the Indian businessmen
without the apporoval ofthe Cabinet?

lam asking him a question. Lethimsay,
‘Yes' or' no'. (Interruptions)
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SHRI A. CHARLES (TRIVANDRUM):
Therewas astructure againstyouby a Commis-
sion. Canyoudeny? (Interruptions)Whatdoyou
say aboutthat? (Interruptions)

[Translaiton]

SHRIVISHWANATH PRATAP SINGH:
Mr. Speaker, Sir, whetheritis fact or not that
Hiten Dalal gave Rs. 2 crore to Andhra Bank
Financial services Ltd. and the amount was
deposited in the accounts of Gold Star. As per
the news-items , Krishan Mohan saysthat the
amount was received personally thenwhy was
notdepositedin his personal account, whyinthe
accounts ofthecompany. Isitnotafactthatthe
amount was given to Gold Star Company for
providing shares to Andhra Bank Financial
Services Ltd., which were kept by it as trust
money for Hiten.Dalal. The money comes to
Gold Starandthen giivento Hiten Dalal, lwould
like to know the conspiracy behind it as this
createsdoubtinourminds. Whetheritisfactthat
promoters, ae entited to subjectissues. The
amountcometo Rs.8.80croreandasumof Rs.
2 croreispaid. Allthese amounts could notbe
verified eventoday andifitis afact, what action
isbeingtakenonit.

Iwouldlike to know whether itis not a fact
the the application given by Gold Starand the
application giventostock-exchange andthe one
giventoadifferentcompany andthe application
and shares shown there all differ from one
another. Was there any irregularity in amount
shown by each. You can reply as you know
better. Youcan eithersay yesorno.

Besiees, isitnotafact that ShaM.N. Ganti
was told that these shares are ofthe value of
Rs.100each andthe purchase of these shares
was shown on July 24, 1992 and then these
shares were concerted agains into Rs. 1000
eachandthistransaction was doneon 18 Sep-
tember 1992. Eventhe dates were notshown
correctty? Even ordinary details like number of
shares applied, cheque number, amount paid
etc. were notshowninthe applications. Sir, all

these things are missing in the applications.
Even then no action has been taken in this
matter. Thepromoters have not given genuine -
accounts of the rights allotment of the shares, be
itforthe sum of Rs. twelve crores. Thesefigures
donottally. There is bungling of in accountsin
the refund also. Hfthisistrue, | would like toknow
the reasonfor not taking any action inthis regard.
Why no action has been taken against Ajay
Kayen? No action wastaken againstanybody.
Krishnamruti's son was defied thought of taking
loan, Krishnamurt’s .. | would like to know asto
why no action is taken on the decision of the
House. The Govemment should give clarifica-
tionin this regard. ltis more serious thanthe

‘bunglingitself. | am not quoting you can give

reply. i you do not give a replay, we would think
that itis a question mark on the Government,
Gold Star is the only one star of the galaxy of
stars....(Intermuptions) Rao Sahib, action shoulkd
betaken against allthe persons.

One point is being raised by Shri Buta
Singh. He emphasiszes again and again onthe
same point. he knows everything, so we would
havetocometothat point...(Interruptions) What
is the achievement of this Government ever
sinceittook office? The Government removed
the officers who had done a commendabile job
with hard work and sincerity. First Shekharwas
removed and then Madhavan. When question
are raised, they donotanswer. Theyforgetwho
was Solanki. Warmants had beenissuedagains
WinChadha. ltis knownwhetherhe escapedto
Dubaiorany other place. When our Governor
was in power we were trying for his repamation.
As soon as our Government went out of power,
his warrant has come to naught. How did it
happen? Heisfreetocome andgo anywhere.
You can bring Niranjan Shah to this country but
notWinchadha. Thename of Hindu hasbeen
mentioned. | would like to know if thsi Govemn-
ment would attach his property is this country?
The other Govemment has attached his bank
accounts. Althoughitis alossto this country,
even then the Government took the step of
atiching his proerty. Does the Government
propose toattach the poperty of Hindu and black-
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_ listallcommercaiitransactions. Heshouldbe
stoped from making any transactionsin india.
We have done-so in the case of
Bofors...(Imterruptions) We have been hearing
of Kotrochifor quite sometime.

Iwouldlike to know whether Government
hadtakenanysteptoban his movemetinand out
of this country. If it has not taken any action,
Why.? When we were members of CCPA, we
hadto travel by some othercarbuthis carcould
enter straight way. Today he had issued a
statement...(Irferryptions) His statement reveals
that he has money butthat is not of Bofors. Itis
amattertothink thatwhen FiR waslodged, the
Swiss Bankbecame cautions.

They don'tfreeze accounts of someonein
haste unless they convinced themselves that
the money releatex ot Bofors, they willnotfreeze
accounts. Anannouncemeéntwas madethatthe
accounts were frozen, but actually it was not
done. I do not know whether FEERA is appli-
cableto Indian Natonals orincome Taxclauses
are applicable tothemor not. Atleasthe should
be stopedfromleaving this country and money
should be taken back. thas becomeclearthat
the report of the previous JPC was a mere
eyewash. Anew JPC shouldbe constitued. All
the documents shouldbe broughtbefore the new
JPC.

Ithink Chitra Subra minium deserves praise
because she has contributed a lotto the inves-
tigation of this case risking her life. If Iwereto
reveal the names of all the officers who helped
inthe investigation of this case, they would be
punished. Solwouldnottake theirnames. The
Govemmenttriedits level bestto hushupthe
case but the media did acommendable job.

ShriJagdish Tytler has raised the Cargill
issue. He has made an allegation.that our
informationis notfactual. am puttingforthmy
information. If he has gotsome otherinforma-
tion, he may please give ittous. Iwouldliketo
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knowwhetheritis notafactthat Cargillcompany
gave an applicationto P.M. officeforgrantof 15
thousandacre ofland out of sixty thousandacrea
infront of Kandla Port. Isitis notafactthatsuch
anapplicationhadbeengiveninP.M. Office. Is
italso not afactthatthe applications was given
inaparticuler month andit nextmonthreceived
approva. | would like to know whetheritis afact
thatthe trustees of Kandla Port Trust rejected it
and opposeditwhen it was presented before
them. Didthey notsaythatit should adversely
affectthe expansionwork of Kandla Port Trust.
Didthey notrejectit onthe grounthatitwouldgive

- nsetounemployment, attect environment, and

security ofthe country. After partition, Karachi
became apartof Pakistan. Although tis true that
the western nations are notusing this place for
navalexercise, stillithas great potential. There
is a law in this country that person can be jailed
as photography is banned in and around an
aerodrome or port, but Government is now
allowing a foreign company to instal itself just
onekilometre fromthe kandla Port. Itcan prove
tobe detrimentalto oursecurity...(/nferruptions)
Ifnoother person hasdrwnattentiontoit. | would
liketodothat. Iwouldlike to know what is this
Cargillcompany? Isitthe same company which
has an annual tumover of Rs 1lakh 92 thousnad
crore. [tamounts to almostone thirdof our GDP.
Australia has set up afactory where only fifty
people produce 20.000tonnes of salt. Nowwe
produce 1lakh40thousandtonnesof saltanda
bigshare of twouldbe exported. Eventodaywe
export sdlt after meeting our domestic
requriements. Once when Gandhiji launced
Namak Satyagrah salt was a symobol of our
Independecne . Today when Cargillcompany
wouldiake overthe production of salt, it would
become a symol of slavery. Since | have also
the experience of sittinginthe treasury benches,
I am not putting this question to Shri Jagdish
Tytleras | know thatasking aquestionis justlike
committing a crime. Since the decision has
beentaken by P. M. Office, the prime Minister
himself shoud answer the question. As it
concem national interests andnational security,
the Prime Minister should reply. We are hot
readyto acceptasituation that something whictt
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hadsymbolishedfreedomof this country should
now symbolise slavery forthe country andsince
the decision has beentaken by the P.M. Office,
youcan not answer the question.

SHRIJAGDISH TYTLER: |wouldreply.

SHRI VISHWANATH PRATAP SINGH:
No Sir, | am not asking you. The decison has
beentaken by the PM Office. The Prime Min-
ister himself should come and anserthe ques-
tion, when all the members of partiesirrespec-
tive of party affiliations are agitating on this
issue. | would like to praise ShriGeorge Femades
who has raised this question. Itisnotaissue
whichcanbe suppressed. It should be clarified
otherwise the struggle would prolong.

| thought Shri Manmohan Singh would
speak and | would be able to hear his views first
but he is very intelligent. | think he would give
areplyinthe endsothathe hasthelastword. In
regardto our debtfinancing strategy:-

(English)

Ourdebtfinacing strategy is in fact basi-
cally based on the issue of balance of payment
anditis manged by the inflow of foreign invest-
ment. ltis one of the basic strategies of bridging
up the financial gap. As per your strategy a
certain minimum amount of dose - aninital dose
of abour Rs. 9000- 12000 crores per annum - will
be required for which we have serious reserva-
tions. In orderto sustain this and to absorbthis
andalsoto serve as the repraticationthere has
tobe anannualinfiow of about Rs. 3000 crores.
Iwould liketo knowif itis forth coming as per your
assessment.

There was a time when commercial
borrwings were not allowed. You know it very
well. Youdidnotallow whenyoucouldandlalso
did not allow itwhen | was the Finance Minister.
Shortterm commercial borrowings have cre-
ated serious problems apart from other prob-
lems of revenue deficit, etc. This problem started
inearly eighties due to various reasons. There

is no point in saying that it started during this
Government's period or that Govemment's
period. The mis-management of various macro
paramerters started right from eighties. How
longcanwe go onmanaging debt by taking debt?
This has created a very serious problem be-
cause after allwe have to repay this. The only
way we can getout of the debt trap is through
export. | would like to know out of the invest-
ments which are comingin; how muchinvestmet
is beingmade to build up the exportoris it that
they are aiming at the consumer markt of the
country.

SHRI MANMOHAN SINGH: Bulk of the
investmentis export oriented.

SHRI VISHWANATH PRATAP SINGH:
Generally yousay thattechnology willcome up
which willimprove the infrastructure and there
willbe ageneralimprovementin our quality and
our competitiveness. This is your general ap-
proach. Butapartfrom the longterms benefits
you have to think about the medium and short
terms also. In the medium and short term
categories anumberofitems come, forexample
the perfumes, razor blades, cosmetics, etc.
whichwillgenerate rupee profit.

But, from where are they goingto generate
dollars? How are these short-term and medium
-termloans goint o survive? Duringthis period,
are we goingtogoinfor further doses of borrow-
ings or are we goint to go in for a deeper death
trap? As Mr. Somnath Chatterjee said, alithese
things are gointto make ourenvioronmentcom-
petitive. We are too protective an economy
because of which controls and so on, are being
dismantled. Butin increasing the competitive-
competitive Indian industries? Aleadwill have
tobetaken by the multi-nationals formaking the
Indianindustries competitive. How much com-
petition will ourindustries survive? Whatis the
role of agricuttuein the whole economic policy?
| wuld be very happy to hear Dr. Manmohan
giventoinfrastructre inthe agriculture sector?
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How much commitmenthas come? | cantake
anumber of such problems but atthe moment,
| am not going to do so. | shall take up those

problems duringsome other debate.

There have beensuggestions as tohowto
meet the extemnal debttrap, foreigninvestmnet,
modemising the technology andsoon. They
have quoted the example of China. It should not
be forgotten that China priotisedits investments.
Itbuiltits infrastructure first. itmade clearthe
role of its own national industries. Therefore, it
could absorb, without adverse effect, foreign
investmentsin a particular area.

Are we prioritising production in which
these multi nationals go? Whic technology are
they going to bring in? What will they import?
EvenJapan prioritised what they are going to
produce. Theywentinfor Cameras; they went
infor electronicitems. They decided atechnol-
ogy. Theyalsodecisedastohowtogetonwith
itinthe national context. They did not dojust like
that. This requires autonomy. This requires
authority. My basic point is that, this authority
or autonomy to prioritise hadbeenlostio the IMF
and the World Bank. Therefore, we cannot
dictate anything. Thtis the issue that we have
totake up in our economy.

Many statistics have been given saying
thatthe rate of inflaton has come down. |would
liketo give you anexample of doctor. “Oneday,
apatientsuffereedformafever. Histemperature
rose to 106 degres. The very next day, the
temperture wentupto 107 degrees. The doctor
toldthe patient that yesterday, the temperature
was 106 degrees andwithin a daystime, itrose
uptojust 107 degrees. Thatmeans, youarein
abetter position.”

S0, we have accept that 107 degree tem-
peratureis better thanthe 106 degreetempera-
turebecause it rosebyjustonedegree. Butthen
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Now, | willcome to the growth rate. The
figures regardng growth rate have beencom-
pared. They compared the figurs of 1992-93
which was 4 percentwith thefigures of 1991-92
whichwas 1.2 percent. So, itcomesto5.2 per
cent. Onthatbasis, the figure of GDP roseto 5
percent. They have made this claim. But, you
mustalso see that population has also growing
by 2.1percent. Intwo years time, itwillbe 4.2
percent. fyoutake the percapitaincome, itwas
round about 5 per cent andif you take the over
allfigures, according to the calculations of Cen-
tre for Mpnitoring of Indian Economy, in 1992-
93, itwas not4 percentbutitwas 3percent. So,
the per capitaincome willcometo.

You have giventhe gross figure of growth
which is not relevant; itis related to population.
Peopielive. How has this growth affected the per
capitaincome of the individual? Thatis relevant
inapoor country where 40 percent of the people
arebelow the poverty line. Mere data of growth
has no meaningunless itis percapitarelatedto
anindividual.

Now there is funny situation aboutimport.
Now, itis being claimed thatimport has come
down. Earlieritwas said that growth was not
there because of import. Today, stagnationand
importso being taken as an achievement. Itis
indicative thatitis a stagnation of the economic
health and nothing else, thisimport which has
fallen, becasue your whole strategy was based
on liberalisation of impents which will give an
impents to production; thisimports toproduction
will lead to greater imports. Thiis was yur
strategy. Inthatvery strategy, thefirst link is
missing. How do you answer that?

Now the cuts have come in the capital
expenditure and notin revenue expenditure. The
expenditure on bureacracy hasincreasedby 11
percent, but cut on capital expenditure will lead
toerosion of maintenance. Ultimatety, many of
the power stations will not be able to maintain
ment of tiscal reduction, fiscal deficit has no
meaning. How are you gointto do aboutthat?
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Nowthe Resever Bankis supposedtogive
its profit to the Government. Firsttime ithas
happened. Befrethat, the Reserve banknever
gavets profittothe Govemmentevenof avery
smallamount; now itis almost a large amount.
NABARD and IDBI are being starved because
afthis transfer of profit to the Government. So,
with allthese reasons, whicheverside we may
look, thereis nothingwhich brings confidenceis
this Government. | would pleadthatthere should
be conscience not only fromthis side but also
fromthe other side, though many atimeonan
earlier occasion, conscience may be absent.
Instead of savingthe Government, letus save
the country and that will be a great contribution
tothe economic development of this country.
Thankyou. (Interruptions).....*

MR. SPEAKER: Thisisnotbeingrecorded.

Willyou speak?

SHRIINDRAJIT GUPTA (MIDNAPORE):
No.

Should we sit for some more time becasue
‘time tomorrow will be limited?

SHRI EBRAHIM SULAIMAN SAIT
(PONNANI): Thisis averyimportant debate and
allof us must get achanceto speak. Ithastobe
extended. Many speakers arethere whowantto
speak. Smaller groups have not yet spoken.

MR.SPEAKER: Tomorrow alsowe willtry
tofind out more time. Butif we do nt sittoday,
it will be difficult to accommodate all.

SHRISOMNATH CHATTERJEE: Letus
situpto7p.m.

MR. SPEAKER: Let us sit for one more
hour.

SHRI EBRAHIM SULAIMAN SAIT: Mr,
Speaker, Sir, | standto participate inthis debate
onNo-confidence Motion with a feeling of great
disguise. This | say so because the country

todayis atthe brink of diisaster and this situation
has beenbrought abouttoa greatextentbythis
Govemmentof ShriNarasimphaa Rao. This has
tobe understood very clearly.

ShriAjoy Mukhopadhayay is the mover of
this motion of no confiidence against the Gov-
ernment of this country. No doubt, he has
mentioned so manythings. he has mentioned
aboutthe anti-people economiic policy, growing
unemloyement, price rise and coruptionat high
places. Alithese things have been mentioned.
Thereis sometrustin allthese facts.

You know fully well, today the common
manis sufferingbecause of rising prices and his
bacckbone is completely broken. As far as
corruption is concemed corruption isincreasing
daybydayin higherplaces. Thisis the situation
today andtogetherwith this whatfeelis thatthere
is nosecurity forthe minorities and daliits in this
country. | say this because nosocial justice has
been done tothe minorities and dalits particu-
larly inthis country forthe last 43 yearsinwhich
the major part of the Government was of the
Congress party. Thisis areality.

Now again what ShriMukhopadhayay has
saidis aboutthe Government’s compromising
attitude withthese communalforces on Ayodhya
demolition and aftermath. This is one of the
topics. Thatis why we have movedthis resolu-
tion. lammore concemed aboutthis because
this matter directly concerns the minrities.

One thing | will tell you that as far as the
election manifesto of the Indian National Con-
gressis concemed, whichwas issuedin 1991,
itis said on page 18 ofitthatthe nationis ingreat
peril. After seeingthatmanifesto, today we see
thatnationisingreater perilthen itwasin 1991,
Todaythe situationis muchworsethanitwasin
1991.

Then the Congress party pledged in its
manifesoto fight against deep roots thathave
beeninfiictingon body politics. Itpledgestofight
againstpolitics of communalismandcasteism.

*Not Recorded.
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Itpledges to protect the unity andintegrity of the
country andpledes to end spiralling prices, to
endpoverty and unemploymentby thetumofthe
century . These were the promises made, the
pledges mentionedin the manifestto asfaras
lamconcered. Butlamsorrytosaythatnot
onesingle pledge has beenfulfilled.

|am particularly concemed about one fact,
thatis the pledge tofight againstthe the Babri
Masijid? | musttell you that 6th Decemberwas
the darkestday inthe thousand years of history
of our country. | mustsaythatin the thousand
years of history of this country such atragedy
has nevertaken place.

18.00hrs.

‘Thatisthe darkestdayinthe histroy of the
country. Whois responsible forthis? Itisthe
Congress Govemment, whchis responsibe for
this. | knowwhatthe BJPis. ltisafascistParty.
Theyhave got Sangh Parivar. The RSS, BJP,
Vishwa Hindu Parishadand alithese Parties are
there. | know thatthey had designedto demolish
the Mosque. You must understand that the
fascistforces will have that objective. Whohave
helped them? Who collaborated with thein?
Thatisthe questiontoday. |amsure, the BJP
and the entire Sangh Parivar could not have
been able to dernolish BabriMasjid had there not
been acollaboration, aconviance withthe Cen-
tral Government headed by Shri Narasimha
Rao. Thisfacthasto be understood. Why dol
saythis? Thereis a reasonforthat. Now, what
is the posiition today? The Constitution was
flouted. The dignity of the judiciary was com-
pietely crushed. Together withthis, secularism
was destroyed, togetherwith that also, the integ-
rity and the solidarity of the country was thrown
towindows. Thisis a reality. The Constitution
is in ourlavour of protecting the Babri Masjd.
~ The Government could have resorted to the

provision of the Constitution. Butitfailedtodo
so0. The Government could have uphed the
decision of the Supreme Court. The Supreme
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Court had given a directive that either the
Babri Masjid structure that was there can be
demolished or constructed. But the Govern-
ment did not care for this, closed its eyes
completely and instead it supported the
demolition of Babri Masjid on 6th December
1992,

In such a situation, the Prime Minister
made a declaration from the Red Fort that
Babri Masjid will be protected. What were
the words used? One must understand it.
The speech of the Prime Minister from the

"Red Fort in Delhi on August 15, 192 was

broadcast wherein the Prime Minister had
said that the Babri Masijid structure will be
protected and the temple will be built. That
is not enough. What did he say as far as the
Manifesto is concemed? Their Manifesto
has said: “The Congress Party is committed
to build a Ram mandir". Further, their

~ Manifesto says:

“While we were negotiating a settlementon
this issue, we will fuly respect the senti-
ments of the communitiesinvolved. If such
a settlement cannot be reached, all the
parties must respect the Order and the
verdict of the Court. The Congressisforthe
construction of atemple without disman-
tlingthe Mosque.”

ltis very clear. The declaration has said so.
The Prime Minister had made such adeclara-
tionmanytimes. Andwheneverwe methim-
met sixtimes the Prime Minister had plromiéed'
that the Mosque is going to be protected and
nothing can cometothe Mosque. Everytimewe
methim, he has said2this.

Sir, until that black day, the Musalmans
hadsome confidenceon this Govemment. They
expectedthatthere was some lota a of justice left
in the Government of this country. They ex-
pectedthat they will have some security in this
country but with the demolition of the Mosque,
the entire confidence hadbeenlost. Itisinotout
confidence that had been lost, but it is the
secularism, which had beenshattered. Then,
the tragedy of 6th December had brought about
abadnametous, shattered ourimage through-
outthelengthandthe breadthe oftheworld. This
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is whatthee Congress Government hasdone.
Having promised here, it pledges to protectthe
Mosque and pledgestofightagainst the politics
of cmmunalism. My heart pains and bleeds
becasve ofthese.

. Theywentagainsiallthe provisions of the
Constitution and just put the judiciaryintoshame.
Judiciary has been destreyed. Has anything
beendonesofar? Leymeaskthis questiontothe
Tressury Benches here - has anything been
done so far after the demolition of the Babri
Mosquetoassuaethefeelings ofthe Musalmans
in this country. Can you give one example? |
challenge youtogive one singe example.

Nothing has been done by the Prime Min-
ister and this Governmentto assuage the feel-
ings of the Muslims in this country. The Babri
Mosque was demolished. Our hearts bleed.
The demolition has shattered our name; it tar-
nished ourimage inthe world. The President's
rule in Uttar Pradesh came after the dismissal
of Kalyan Singh Government after his resigna-
tion. Whatajokeitisthatwasplayedonus. They
dismissed the Kalyan Singh Govemment after
his resignation. At5.30p.m. heresignsandat
7.30p. m. his Government is dismissed. And
then came the President’s rule. And on 7th,
within 48 hours, how could the makeshifttemple
come overthere? ltis surpinsngthatthe secular
government of Shri Narasimha Rao has not
come about with any solution.

1806 hrs.
[MR.DEPUTY SPEAKER inthe Chair

And nowwhathappened? The PrimgMin-
istercomes forward wiith apackage. Youcan
understand how humiliatingand howinsutlingit
wastous. We wentandbeggedofhimnottodo
it and stop it. We did it not once or twice but
several times when we wentto him saying not
to have this package. Andwhatis this package?
Itis an ordinance to aquire the entire place of
worship of the mosque. | do not say allthese
things. I saidto stopthis. ShriV.P.Singhwas

here, he hasjustnow left. Whenhewasinpower,
anordinance was broughtout. Butwithinthree
days it was withdrawn. Atleastthat much he
could doto understandthe feelings of this coun-
try. But hereis Government which has done
nothing. They said - whatever you may feelwe
do not care; we will go and approach the Hindu
fundamentalists for support. That was their

approach.

Justice H.M. Seervai in the magazine
“Muslim India” said and | quote:

“The ordinanceis void because it violates
the fundamental rights of muslims and muslm
deominationsto the system of religion conferred
onthemby Anticles 25and26...”

What is this? You are playing with the
Constitution. You aremassacringthe secular-
ismand yousaythatyou are havingapledgeto
fight politics of communalism. Thisis how you
have beendongit. |amsayingall this because
my heartbleeds and plans. Canlaskyoutogive
oneexample of whatyou have donetoassuage
ourfeelings?

Youhave setabad precedent by acquinng
this place of worship. Today the mosqueis going
tobeacquired. Tomorrow a Gurudwaramaybe
acquired; day aftertomorrowa Churchmaybe
acquired and then even a Mandir can be ac-
quired. Itis all against the Constitution of our
country.

SHRI SATYA DEO SINGH
(BALRAMPUR) : More than 3, 000 temples
havebeendestroyed. History bearstestimony
toit.

SHRIEBRAHIM SULAIMAN SAIT: When
wasit?

SHRI SATYA DEO SINGH: You know
very wellwhenitwas.

SHRIEBRAHIMSULAIMAN SAIT: itwas
centuries back. |amtalking of recent history; of
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facts andrealities. Please understand this.

And of these Opposition leaders, Shri
Somnath Chatterjee has spoken aboutreferring
the matter under Article 143 to the Supreme
court. Thedecision of the Supreme Colrtis not
atallmandatory; itis only advisory. We may
ormaynotacceptit. We instedthatthe matter
be referred under Article 138 of the Constitution.
This would have given a feeling of comunal
hamony. Butwhathasbeendone? ltisverysad
thatsuch a state of affairs hasbeenthere.

ShriNarasimha Raohadevery righttostop
this tragedy; this disaster underthe Constitution.
He had every right. | do not say this. Justice
Severalsays.

I will quote, sir, with your permission from
an articlewrittern by legalluminary, Mr. Seervai
and reproduced in Muslim India, May 1993.
Herehesays:

“The Pnme Ministerappearstohavetreated
the problem of Ayodhya as one of political
explediency. The only regference he madeto
our Constitution was to say that ‘under the
Federal Constitutionthe Centre couldintervene
only afterimposition of President's rule.”

But Mr. Seervai points out as follows:

“Articles 355 is such a provision, and it
overrids all state laws to the extent that they
confiictwith, orhamperthe discharge of, the duty
imposed on the Union by Article falls into two
parts: Thefirst partruns: “It shallbe the duty of
the Uniontoprotectevery State againstextemal
aggression and internal disturbance” and the
secondpartruns” andtoensure thatthe govem-
mentof every stateis carried on is accordance
with the provisions of this constitution.”

Whatdidthey do? The Constitutionwas on
hisside. The entire National Integration Council
was with him. My friend, Mr. Indrajit Gupta is
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alsothere onthe National Integration Council.
My frend, Mr. Indrajit Guptais alsothere onthe
National Integration Council. My friend onthis

- side is also there on the National Integration

Council. Allthe parties gave a blankchequeto
the Prime Ministerto proceed. Full powerswere
given to him. The BJP was isolated, and we
wantedthe Prime Ministertoproceed. Whatdid
hedo? Nothing. Thenthey wantonly destroyed
the Babri Masjid. There was aprovisioninthe
Constitution against this, and then again the
National Integration Council gave him full pow-
erstosavethe mosque. Butnothingwas done.
Theprovisions are there in the Constitution for
this. Then, Sir, how patheticitis that onthe 6th
of Decemberthe mosque was demolished! The

" entire Muslim leadership - all scholars, all

eminent professors, intellectuals, education-
ists and all others - met the Prime Minister on
thatday andtold him point blank, ‘ Mr. Prime
Minister Narasimha Rao, you lost our confi-
dence, please resign andgo'. He didnothing.
Butthen he saidonething. He said:

[ Translation)

Hewasbetrayed, who betrayed him?
Iwouldlike to recite a couplet:

“KiMere Qatl Ke Baad Usne Jafa Se Toba,

- Haye, Us Pasheman Ka PashemanHona".

[English]

This means heis repenting aftermurder.
Similarty, heis repenting again. He said:

[Transiation)
Hehasbeenbetrayed andthisis the case.

Itwas not against the Muslim community
alone, but it was against the nation. He was
referringtothe BJP. They have betrayed him.
So, it was not against the Muslim community
only, but against the entire nation. And after
saying ‘Vishwasghat'he pormised one more
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thing. He promised that the mosque will be
rebuiltatthe same place. Butitwas notrebuilt.
This promise was given to us. Andwhatwas
done? Again | quote from that article which
says”

“The destruction of then BabriMasjid had
deeply wounded the religious feelings of the
Muslim community throught India. Andthe least
that couldbe donetosothe thoseinjuredfeelings
was to assure the community that the Babri
Masjid would be rebuilt. The Prime Minister
gave thatassurance on December7, 1992, and
he referred to it on February 7, 1934. ion the
B.B.C. ‘Phone-in Programme’. He said, “|
thought it was necessary, it was my duty to
rebuiltthe Mosque™.”

|emphasise the word're’. “Rebuilt” means

buildonthe same place.
ANHON.MEMBER: AskMr. Jaffer Share.

SHRI EBRAHIM SULAIMAN SAIT: Mr.
Jaffer Sharief is one of the members of the
Govermnment. But ask the Prime Minister, who
was responsible. “Rebuild” means buildatthe
same place. Has he builtit now? No. Again
viswasghat.

Whatis happeningnow? Hehassaidinthe
packagethattwo trusts willbe created, oneto
constructthe mosque andthe othertoconstruct
thetemple. Now, they are searching people,
catching hold of some Sanyasis, catching hold
of some Moulvis who can sellthie conscience
andwho can be members of those trusts.

Sir, Iwanttotell you one morething. Inthe
Congress Party's manifestoitwas said thatthe
Congress was forconstrinigthe temple without
dismantingthe mosque. Letmetellyouwhatthe
BJP manifesto says. It says:

“BJP firmly believes that the construction
of ShriRam Mandir at Janmasthen is the sym-
bol of the vindication of the cultural heritage and
the national self-respect.”

Now, Mr. Narasimha Rao has placed his
full faith not on the Congress Party’s manifesto
where it was said that the Babri Masjid willbe
protected and Ram Mandir will be buitt without
having any damage tothe BabriMasjid, buthe
is actingupon the BJP manifesto. Thisishow
the pledge tofight the politics of communalism
adfascisum has beenbroken.

Sir, then came the som Yagya of
Chandraswamiwhichwas a face andwhichwas
acomplete failure. Chandraswamicomes and
advises us that Muslims should forget the
mosque, atthe inspiration given by the Prime
Minister. Then, thereis aconclave of Sanyasis
and at Gorakpur, the Prime Minister says that
temple is goint to be constructed at the place
where the mosqueexisted. Howcanwebelieve
him? Howcanwe have confidence onsucha
Prime Minister? What feelings will go to the
Muslim masses, tothe secularminded people,
to the right thinking people if we opose this
Motion? You must understand this. |am not
responsible for this. The Congress Party's
behaviour, their poltices and attitude that have
broughtustothis situation. | wanttoseethatthe
Congress Government exists, because until6th
December, 1992, |believed that Congresswas
asecularparty. |believedit. Butthe Congress
has lost all the credentilees of secularparty on
6th December, 1992, becasue the Prime Minis-
ter was responsible for the destruction of the
mosque. This was done againistall the provi-
sion of the secular Constitution. |am notsaying
this out of emotion; | am saying this because of
all these things that had happened.

SHRIABDUL GHAFOOR (GOPALGAN.):
Then, who will be the Prime Minister tomorrow?

SHRIEBRAHIMSULAIMANSAIT: itisfor
the Congress Party to decise whom they are
goingtoelectasthierleader. ltistheir prthrogative.
Itis notfotmeto decide. lf they canchangethe
Prime Minister, that will be in the interest of he
nation. Theycan change their policy also. Itis
only my opinion, but they havetodoit.
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- Sir, there aretwothings. Firstly, they must

come forward bodely to save the nation and

chage the Prime Minister. Secondly, all the
secular forces, patriotic forces, backward
classes and the minorites should come together
to fightfascismin this country. The Congress
cancome alongmuchbetterthen. They must
establishtheircredentials. They mustregain
the confidence and they mustjointhe secular
forces. Then, let us all put together, fight the
menace offascismintheircountry. Then only
wecansucceed.

Sir, much has been said about corruption
andmuchhasbeensaid about HarshadMehta.
Ido notwantto gointothe details. |am not going
to siton judgement whetherthe Prime Minister
hastaken Rs. One Crore or not, orwhetherhe
has given Rs.One Crore ornot.

. But one thing is very clear. For the first
time, the Prime Minister of the country hasbeen
charged oftaking Rs. onecrore. Therefore, he
has come underthe cloud. The credibility has
beenlost. ifnecessay, hehastoface the enquiry
and appearbefore the JPC toclearhimslef. He
may notlikeitbutthatisthe reality. We wantthat
the Prime Minister shouldbe cleared. Wewant
the Congress Party which has been asecular
party, which has got the glorious past history,
which has foughtand gained freedom forthis
county should come forward, regainits secular
credentails and fifth fascismtogetherwith alithe
otherdemocratic, secularand patriotic forces
inthe country. | say this because the minorities
have lost the confidence. There is no social
justice, no security.

Whois responsible for the post- demolition
riots inthe country and the vilence inthe coun-
try? Itis the Congress police and the fascist
forces who are responsible. We went to the
Prime Minister fourtimes. There was a meeting
of Muslim Personal Law Board at Dethi on 9th
January, 1993. Afterthe 6th December riots, the
second round of riots started. Then, underthe
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leadership of noless apersonthan SyedNavi
Alimia, allthe leaders of the Muslim community
wentto the Prime Ministers demandingimme-
diate action to stop the killings of the citizens of
this country and save the counrtry from disaster.
We requested himto deploy military over the riot
affected areas; hand over Bombay city to the
military. He promised and gave us acomplete
assurance but nothinghad happended. The
same thingwas repeated again. The second
day, | again along with other leaders of the
Muslim community metthe Prime Minister. He
assuredthe same thing but nothing happened.
There after again in the house of Shri Jaffer
Sharief, all available Muslim MPs whowere in
Delhi, all available Muslim Ministers, including
Shri Salman Khurshid had gathered and we
made two demands. Please dismiss Mr. Naik
fromthe Chief Ministership since he hadfailed
toprotectthecitizens of the country whowere in
Bomaby and had overthe Bombay cityto Army.
Butnothingwas done. Thereis novalueforthe
life of the citizens of this country. Thereis no
security for the innocent people, minorities.
This is what has happened during the post-
demolition period. Thisis our experiénce. This
isnothearsay butafact. My heartbleeds.

Iwantthe Congress Partytocomeup as
security forces, tofight against the fascist forces.
People like Mr. Charles are here who are secu-
lar. But what about those who are responsible
forthe demolition ofthe mosque?

Now minorities are there. Indiais a multi
religious, multi cultural, multi linguistic, multi
racila country. All have to live together in
harmony but protecting their own identity. In
times of crisis, all of us have tocome together.
Itis only unity indiversity. Youcannotcrushone
religion; you cannot destory alanguage or cul-
ture ordestroy arace. Itis not possible. All of
us havetolivetogether harmonously, withcor-
diality, with goodwill, with understanding and
tolerance. We haveto re-build such India. But
here whatis happening? Thefascistforces are
trying to destroy minorities. Now again they
want to defranchise us. Lakhs and lakhs of
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names have been removedfromthe voters’ list
in Delhi, in Assam and in Bengal.

Bengali Hindus and Bengali Muslims are
calledinfiltrators. People whomthey like, they
come. They arerefuges. Thisisdiscrimination.
If people whom they like come, they are called
refugees. All this is done in the name of
Bangladeshi. Thesepeoplecalledrefugees. All
thisisdoneinthe name of Bangladeshis. These
people have come here centuries back. They
cleared forests and they have cultiveted
lands....(Interruptions)

Now they are sought to be thrown our or
disenfranchised. (Interruptions)

| Translaiton)

SHRI _RAM NAGINA MISHRA
(PADRAUNA): Nearly 1.5crore persons have
comeherefrom across Bangladesh aboutwhom
yousay thatthey belongtothis country only.

SHRIEBRAHIM SULAIMAN SAIT: They
had come during British period some 100-200
yearsago. Theycutdown jungles, killed snakes,
adopted agriuciiure andthus eamedtheir living.
Today, their next generation has come into
existence and now youwanttousthem. Thisis
unjustified.

SHRI RAM NAGINA MISHRA: Today,
nearly 2.5 lakh Hindus from Kashmirare beggin
onthe roads, nobcdy is there to listento their
woes? (Interruptions)

SHRIEBRAHIM SULAIMANSAIT: Iwant
tosay:

“X EKlakh Ka Jalta Hua Ghar Dekh RahaHun
DekhaNahinJataMagar Dekh Raha Hun,

I would like tourge the Government;

- “Sakht Janni Ki Daad De Ae Dost
JiRahaHun Tere Jamane Mein.

Iwanttotellthe hon. Prime Minister thatit
hardly mattersthat justice has notbeendoneto
Muslimstilldate. They have notbeenconsoled
since the demolition of the mosque, on the
countrysalthas been rubbedontheirwounds. |
wanttosaythat:

“KiMere Qutl Ke Baad Usne Jafa Se Toba,
HaiUs Joo Pashema Ka PashemaHona..

[ Translation)

~ SHRIRAMNAGINAMISHRA: The Con-
gressdid everythingforyoubutyou betrayedthe
Congress. The Congress yieldedto yourterms
anddid not botherforthe House. (/nterruptions)

(English]

SHRIEBRAHIMSULAIMAN SAIT: Again,
whatabout giving full diplomatic status to Zionist
Israel, the greatterrorist country in the world?
Had Shrimati Indira Gandhilived or Shri Rajiv
Ganhilived, suchathingwould nothave hap-
pened. He would have neverrecognised|israel.
They wanted aggression against Israeli
Palestinains shouldstop and that justice shouid
be doneto the Arabs of the region. Thatis what
you havesaidin your Congress manifesto. This
is Congress manifesto.

“Thestakes forIndiabeing highin this area,
the congress willworkin close association with
countries of the region towards ensuring sus-
tained peace and stability.

The vacationof Arabteritoriesillegitmately
occupied by Israel and just, comprehesive,
definite settlementin West Asiaincluding Pal-
estinianhomeland.”

Shn Sharad Pawar, the former Defence
Minister and now the Chief minister of
Maharashtra has joumeyedtoIsrael. Our Shri
balramJakharalso goesto Israel to learmn about
agriclture. Theywantto gain advice from Israel
tosolveinternal problems of india.
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Alithese are the factors which shake our
confidenceinthe Governmentandthereforitis
notpossible forustosupportthe Govermmenton
thefloor of this House when the No-Confidence
Motion willcome upforvoting. Wemay, there-
fore, supportthe motion of no-confidence moved
yesterday. ....(Interruptions) Youalsojoinedthe
BJPtopulldownthe V. P. Singh Government.

SHRIJAGDISHTYTLER: Sir, yesterday
my hon. friend Shri George Fernandes made
some mention about the Cargill Project. Iwould
like to make a statement on that and clarify
certain other points. | am also glad that the
former Prime Minister also had made this point.
He asked me something. | wouldlike toclarify
his point also science he has spoken in the
House forsolongatime. Onthatbasis, | would
like to make a statement.

kY

Yesteday, in his speechinthis House, Shri
George Fernades made a few statements in
regardto a SaltManufactruing Project at Kandla
Portby M/s. Cargill of USA. |heardthe speech
of my friend Shri George Fernades with rapt
attention. it hadtheatricaltones; itdidnotcreate
the effect of adrama- highdrama atthat. Sir, |
was disappointedto find that a former Minister
in the Government of India could make this
House listen to a factless fiction. A factless
fiction, which the author knew, was unture. lam
notin a position today to say that Shri George
Femadesis responsibileperson. ltappearsto
me that long absence from authority has re-
sultedin serious frustration bordering on abso-
luteitiresponsibility in makingin statementsin
this House, where we all sitand debate onfacts
and state our opinions based on convictions.

it is not my subjet to go inot the wider
guestion of economic policy.

MR. DEPUTY-SPEAKER: Shri Jagdish
T'ytler, are you making a statement?

SHRIJAGDISH TYTLER: Yes, |ammak-
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SHRIBASUDEBACHARIA: Iwouldliketo
knowwhether itis a suo motu statement.

SAHRIJAGDISHTYTLER: Iwanttomake
astatement. | wouldlike totouch upon only the
limited aspectof the Cargill Projectformanufac-
turing industrial salt the limited aspect of the
Projectformanufacturingindustrialsattona 100
percentexportbasis. Presently, icannotgointo
the merits or demerits of this project. This
limited issue that Shri George Ferbnades has
raised is that the Ministry of Surface Transport
has allotted 15,000 acres of landto M/s. Cargill
by pressuring Kandla Port Trust. | would not like
to use harsh words nor be as dramatic and
thertrical as Shri George Femandes hasbeen

yesterday.

MR. DEPUTY-SPEAKER: Shri Jagish
Tytler, | justtake one minute. Normaly, if you
weretomrhue a statement, the text ot it should
be given before hand.

SHRIJAGDISHTYTLER: Well, lambe
changingthe wording and not the statement. |
wouldlike to ensureit. | willdo that.

Yesterday, shriGeorge Femades saidtwo
things: that 25,000 people are goingtolose jobs
andthe Ministry has given 15,000 acres of land.
Isaidthatif hecan prove, then|am preparedto
goputofofmyseat. | stillstand by that. Butthere
isalso acondition thatif he cannot provethese
twocharges, then the should also havetoleave
the seat. Thatisforhimtotake it ornottotake
it.

Iwould liketo mention about one of the first
two things which Shri George Femandes made.
ShriGebrge Femades has given an Affidavitin
the Gujarat High Court and | quote:

“Pending admission, heating and final
decision of this patition to issue an interim
mjunction restrainingthe Kandla Port Trustfrom
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ing any resolution to allot landto Cargil....”

This means he is saying ‘to allot’. This
meansthatif ShriGeorge Femandeshadknown
thatthen land has beenallotted tothis company,
hewould have saidthe cancellation of the allot-
ment of the land which was given to the Cargil
company.

Iwouldjustlike tocometothe sanction now.
lamsure ShriGeorge Fernandes knows that
before the foreign investment is sanctioned,
clearances ofthe Foreigninvestment Promo-
tion Board and the Cabinet Committee on For-
eign Investment have tobe obtained. Beinga
tormerMinister, Shn George Femades mustbe
knowing this. Shri Vishwanath Pratap Singh
whowas aformer Prime Minister mustalso be
knowingthis. Theseclearanceareonlyan‘in
Principle’ clearance. Thisis notlike givingago-
ahead toanyoneto do everything thatis pos-
sible. Itis notatalllike that. | cometoit. | will
give youtheinformation. Theseclearancesare
only an ‘in principle’ clearance. The Foreign
Investor has to satisfy all the agencies con-
cerned, namely, Enviornment, Defence etc.
before the project actually is implemented.

Ms Cargill had appliedtor this 15000 acres
ofland. Initially the Kandla port Trustinformed
Mr.Cargill that his request had been tumed
down. But when the representation by M/s
Cargilltothe Ministry was again takenthenthe
Porject Trust Board on Sth December, took up
the projectandthey rejectedthe projects. They
neither acceptedthe project nordidthey rejetit.
Thereasonswhichthey giveforthe rejectionws,
‘the subject land maybe acquired by KPT forits
own developmentinfuture, sowe cannot give
thisland:; likely increse of siltationin the naviga-
tionchannel due tosalt manufacturing actitivity,
wecannatgive youland. The projectmay cause
enviironmental degration, we will not give you
" theland. Saltban activites may have ill effect
onthe mangroves in that area, so we ars not
sactioningtheland. Lack of adequatgjustifica-
tion in respect of relevant need,utility of the
project, we cannot give youtheland. Aslothey

mentionedthat due to strategicimportance we
cannot give you the land. So they rejected t.
They applied to the Ministry. This iswherewe
comein. Wedid ask the Kandla Port Trusttore-
examine the proposal. Whatdidwe say inthe
letter which | wrote on the 9th February, 1993.
Thisis anextractfromthe file No.Pt. 17011/55/
92-Pt. Ihad said, ' adetailed project reportand
studies may be prepared covering ali relevant
issuesincluding hydrological.,, environment.,
navigational, safety, future development of the
portandalso the defence related aspects of such
project. This study must be done before anyfinal
decisioncouldbetaken.

Also | have mentionedthat any such de-
tailed study wouldmean heavy investment into
the study. It would, thereofre, be appropniate to
give a positive signal tothe porjectinvestor that

. the Govemmenthasanopenmindonthe project

and also prepare to encourage anyforeign ex-
change investment which would mean more
trade revenuetothe Board andtothe country.
Hence, the Kandla Port Trustmay be advisedto
reconsideron theirown decision and afterthe
study is completed'. This is where it stands
today. Nolandhasbeengiven. Evenremotely
aletteris giventhat this particular landis going
totbe given. Nowhere has the Defence Ministry
come and said that outr permission shouldbe

required.

" Anotherthing | would also mentionto you
isthatinthe Consultative Committee this issue
hadalso come. Hon. Members of opposition
were also there and a question was directly
askedbecause an agitation hadbeen goingon.
Shri V. P.Singhand also the former Speaker
had visitedthe place. Theyallhad said. ‘lakhes
beengiven. We have sold outourcountry. Even
yesterday they mentioned that the contry’s se-
crets have gone outbecause photographs have
been taken. | would like to tell you that these
photographs are taken by our satellite. These
are available in the market for Rs.25 and the
address is also given of Hyderabad. Anybod,
cangoandgetit. Thesearetheplaces wheresal
can be made. Even kandla Port Trust photo
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graphs arethere. Itis not asecretfactthatwe-

are goingtocompomise with the security of the
country orof the defence. | donotunderstand it.
Even suppose they fuffill all the conditions, if a
particular projectdoescometothis country, itis
going tocreate jobs. How cantheytake away
25000jobs andfromwhere? |donotunderstand
this. Evenifthey hadaproposalin Austrathe and
they employ 20 people, youtake itlike that. If
they are gointoproduce indusrial saltwith 99.5
per cent purity and they are going to produce
industrial salt with 99.5 per cent purity andthey
are gointoexport 100 percent, they are notgoing
toinfringe upon other saltmanufactures.

And aninterestingthingisthatnotasingle
saltworkerhas protestedonthis. Otherwise, the
projectwould comethrough. Ithink, wages-wise
also, they will have to complete with the foregin
companies and maybe, inthe long run, all the
hundreds andthousands or evenlakhs of work-
ers, who are getting very small amounts of
money, they will be given betterfacilities. So,
first of all, the question of givin land does not
arise. We have notgiventhe land, andneither

we have given themin writing thatthe land will

be giventothem. What we have said, whatthe
Ministry has saidisthat we will have the project
report ready and subject otthe clearance from
the defence, the enviomment and also keeping
inview the requirement ofthe Port, and afterthey
have completed allthese things andthe Board,
ifitdecdesto give iton anhundred percent export
unitconsideration, | think, we have no objection.
But atthe present, as the situation stands, no
land has been given. This is the clarification |
wantedto make.

[Transiation]

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, thisisarule. Itwasnota
statement, infactit was aspeech. The Mihister
has talked about responsibility and irresponsi-
bility atlength. Who s resposnisbleforit, | will
discussthis issue lateron. Inthe very beginning
the Minister mentioned about filing awrit petition
inthe Courtonwhich stay hadbeengranted. He
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has read out this affidavitin the House in which
Ihave raised my voice notonlyinthe country but
inthe nentire world againstit. The only differ- -
enceisthathenhadwrittenalettertothe Kandla
Port Trust, who is insturmental in getting this
work done. He saysthathe had written aletter
on 9th whereasthe letter was written on 11th, |
have gotacopyofit.... C

[Enghish]

SHRIJAGDISHTYTLER: twasdated9th,
anditwassentbythe Ministry onthe 11th. Ihad
made anotetothe Ministry. |lamsorry, | should
have readthe Secretarys note also.

[Transiation)

SHRIGEORGE FERNANDES: Thislet-
teris write by Direcfor, Ports Shri R.N. Verma.
| do not know whether a letter, wrtitten by a
Ministeris signedby Director Ports ora Deputy
Secrteary. |do notknow, how does he run his
Ministry andthathow a Minister writes letter and
Director, Ports puts his signature onit. Theletter
whichisinthefile showsthe date as Sthwhere
asthisletterbearsthe dateas 11th. Heread out
some portions of thisletter. The letterbegins :’

[English)
Govememntof India
Ministry of Surface Transport
(Ports Wing)
No. PT-17011/55/92-PT New Delhi,
February 11,1993

To

The Chairman,

Kandla Port Trust,

Gandhidham.
Subject:=  Cargill's proposal for allotment of

land forsalt projectat Kandla Prot.

lamdirectedto referto Resolution No. 66
of the minutes of the special meeting of KPT
Board of Trustees (meeting No. 5 of 1992-93)
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held on Wednesday, the Sth december, 1992
rejecting the proposal of M/s. Cargill Southeast
AsiaLimitedforsettingup asaltprojecton KPT
landandtoconceythe Govemment adviceinthe
matter asunder”-

As a matter of Governemtn's policy of
liberalisation and encouragement toforeign in-
vestors, the Foreign Investment Promotion
Board (FIPB) of the Government of Indiahave
givenapproval fothe above project.”

SHRIJAGDISHTYTLER: Approvalwas
for the projectand notforthe land.

SHRIGEORGE FERNANDES: Aproject
cannotbeinthe skies, Sir! Aprojectmustbe on
theland. | didnot knowthatthis Minister will say
thathe was having aproejctflyinginthe air.

[ Translation)

You are making a mockery ofthe House as
well as ofthe country. If hisintentions are good,
then he should come forward with a one line
statement that Gargil will not be allotted any
land. Butheissaying somethingelse.

[English]

SHRIJAGDISH TYTLER: How can you
say that? A projectis apoject. Itis a hundred
percentproject. (Interruptions)

SHRI GEORGE FERNANDES: Where
. willthe project come up, Mr. Minister?

[ Transiation]

Why yoube foolus. You arejust palying
withitandcanot goimagine aboutthe number of
people going to be affected by it and you are
tryingto save yourself by merekly playing with
words?

SHRIBASUDEB ACHARIA: How could

there be a projectwithoutaland?

SHRIJAGDISHTYTLER: Hewas aMin-
isterand he knows aboutit. Can he specifically
saythatduringistenure he never gave clear-
ance for aproject?

SHRIGEORGE FERNANDES: How have
youclearedtheproject? Yousaythatnolandhas
beengiven. Whenthe project hasbeencleard,
the project will be held where? Will it be at
Jamuna?

[ Translation)
Willitbe built onthe water of river Yamuna?

SHRIJAGDISHTYTLER: Every month
10-15 projects are cleared. Aprojectiscleared
within five minutes. Where is ourkandla Port
Trust? You do not understand the facts and
distortthemto befool thepeople...( Interruptions)

[English]

MR.DEPUTY-SPEAKER: Yourconten-
tionis thatthe hon. Minister hasdsaidthatno
land hasbeen given.

SHRIGEORGE FERNADES: Ihavenever
saidthatthe land has been given. He himself
read my note.

SHRIJAGDISHTYTLER: Yougothrough
yourspeech.

SHRIGEORGEFERNDEAS: Mr. Deputty
Spelar, Sir, my speechis onrecord. We have
been fighting this battle for the last three months
and have also movedthe court. My speechis
onrecord. They may shoutbutthey can neither
suppress my voice norchange myopinion onit.

SHRI JAGIDSH TYTLER: When he is
exposed he says noland has been given. His
sole complaintwasthatthe landhas been given.
(Interruptions)
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SHRI MANI SANKAR AIYAR
(MAYILADUTURAI) : | myself distinctly re-
member hearing Mr. Femandes havingclaimed
that hte land has already been allotted. Heis
trying to get out of the what he said. (/nterrup-
tions)

SHRIJAGDISH TYTLER: Thousand of
pojects are cleared everyday. Thereare hun-
dreds of foreign projects comingto this country.
Thatdoes not mean what he says. people are
coming with porjects of thousand of crores of

rupees.

There are five or six projects which are
cleard. Aproject hasbeencleardonDefence,
apojecthasbeen cleared as Power. Thatdoes
notmeanthatthe land has beengiven, thecoal
mines havebeengiven. Theyhaveto gothrough
the process of this country. He was a Minister
and he knows that.

SHRIGEORGE FRERNANDES: Please
listentome, Sir, | am now reading the affidavit
fiuledbythe Kandla Port Trustafterthe letter of
the Ministerof Surface Transport -eachedthem.

MR.DEPUTY SPEAKER: The hon. Min-
isteronthefloorofthe House has saidthat the
landis not given.

SHRI GEORGE FERNDES: | have not
saidthat the land is given.

SHRI JAGDISH TYTLER: We want the
Presstolistentothis. Thewhle agitationwas
onthe peintthatthe Government has giventhe
land away.

SHRIRAMNAIK (BOMBAY NORTH) : |
amon apoint of order Sir. NoMember ad not
even a Minister can refer to the Press while
speakinginthe House. No reference canbe
madetothe Press by anyMember. Wehaveto
work according to rules. (/nterruptions)

[ Transiation]

SHRIGEORGE FERNANDES: | am not
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concemed with the number of projects thatare
cleard.

SHRIJAGDISHTYTLER: Youshouldbe
concerendwithit. Youhavetoldthe poorpeople
therethat.....”

[Engiish].

SHRI RANGARAJAN KUMARA-
MANGALAM): | am in a bit of confusion Sir. |
was notinthe Houseforafewminutes. | would
liketoknowwho hasbeen called by the chairto
speak. Because speeches are going town with-
outwho hasbeencalledbythe Chairtospeak.
because speeches are going on withoutany-
body being recongnized by the Chair. If the
House s goingtobe runinthis fashion howcan
there be order? (Interruptions)

SHRIRAM NAIK: Whatabout my point of
order Sir?

(English]

MR. DEPUTY SPEAKER: Your point of
orderisupheld.

[ Translation)

SHRIJAGDISHTYTLER: Itis amatter of
giving Rs. 60toaworkerwhoisearningRs. 15
only...(Interruptions)

SHRI NITISH KUMAR: Mr. Deputy
Speaker, Sir,|lamonapointaoforder. Justnow
Shir Tytlerhas mentioned that they are saying
there. It is unparliamentary and should be
expunged. He has also made allegation that

people arebeingbroughtforwardfor agitationby
given Rs. 150rRs. 60...(Interrupitons)

SHRI JAGDISH TYTLER: He has not
heard me propoerly. What | have saidis that of
foreigncompan comes theretoa manufacture
salt, the workers, who are getting rs. 20 may get
Rs. 60. Itwill benefitthousands of workers. This

*Expunged as ordered by the Chair.
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is what | have said.

SHRIGEORGE FERNANDES: Youwill
invite the foreign companies because Indians
payRs.20andforeignerswillpay Rs. 60...... That
is why they will bring foreignes. (Interrupitons)

It makes their intention very
clear....(Interruptions)
[Enlgish]

SHRI RANGARAJAN

KUMARAMANGALAM: lamon pointof order.
Iwantto be hears. Since | have identified may
IrequestMr. George Femadestohearme? The
Chairhas identifiedme.

SHRIGEORGE FERNANDES: The Par-
liamentmust hear me. (Interruptions)

SHRI RANGARAJAN
KUMARMANGALAM,: Youwillbe heard. But,
atleastgiven uschance. Isthisthe wayweare
goingto achivethe House? Isthisthe way we
are goingto conduct ourselves? (Interruptions)

SHRIGEORGE FERNANDES: But, you
will havetohearme. (/Interrutpions)

SHRI RANGARAJAN
KUMARAMANGALAM: Can | plead withyou?
Wiullyou please take yourseats. Sir, thisis nto
correct. (Interrutpions) Being asenior Member
of this House, he should know the method.
(Interrupiotns)

MR.DEPUTY SPEAKER: Inthisconnec-
tion, | give aruling.
(Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, being a senior Member of
this house, he cannot adapt this system that |
shall say when | want, what| want and where.
Then, | shall not be identified by the Chair.

(Interrupiotns),
SHRIGEORGE FERNANDES: Mr. Min-

isterwill you please go through what he said in

- theHouse? (Intertruptions)

SHRI RANGARAJAN
KUMARAMANGALAM: | havetold the Minister
also. Please sitdown. (Interrupitons)

SHRIGEORGE FERNANDES: Youare
discipliningme. (Interruptions)

SHRI RANGARAJAN
KUMARAMANGALAM: | am requesting you
too. May I requestyou? lamnotdiscipling you.
lam requesting you. (Interruptions) Thereis
something in the House called discipline.
(Interrupiotns) | am addressingthe Chair..Mr.
Deputy Speaker, Sit, may | requestyoutoplead
with the Member to take the seat? | have a
request. (Interruptions)

MR. DEPUTY SPEAKER: Shri George
Fernades, youwillhave achance.

(Interrutpions)

SHRI RANGARAJAN
KUMARAMANGALAM: Mr. Deputy Spekar,
Sir, lunderstand thatstrongemotions are there
onthematter. Itis notthatitis matterto betreated
lightly. The hon. Minister made a point of view,
allright. The hon. Memberwantsto replyinhis
ownway, he canfind the time and the method
under the rules. Some other Member was
identifed to speak. May | make only one re-
quest? Wehadadebatethathas gone onvery
nicely for the last two days. My request is,
through you, Sir, toalithe members of the House
thatlet us try and adoptsomesort of restraintso
thatwhatthey wanttosay goes onrecor, everthing
is heard andthings go on smoothly. Otherwise,
there is no purpose. The debate becomes
acrimonois andtheris noadvantee on boththe
sides. letus havedebatewhichis pariamentary
innature. Thatis my only request. (/nterrup-
tions)

MR. DEPUTY SPEAKER: Shri George
Farnades, yourpurpose is this. youwantedto
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knowwhetherthe landis giventothe company
ornot.

(Interruptions)

SHRIGEORGE FERNANDES: No, Sir. |
never asked whether the land is given to the
company or not. (Interruptions)

SHHIJAGIDSHTYTLER: | am happythat
heis saying like this now.

(Interruptions)

MR. DEPURY SEAKER: So far as the
details are concerned, today is nothe lastday.

(Interruptions)

SHRIGEORGE FERNANDES: No. That
is not the point (/nterruptions)

MR. DEPUTY SPEAKER: Kindly hear
me.

(Interrupitons)

SHRI GEORGE FERNANDES: A
statment has been made here about this

(Interrupitons)

MR. DEPUTY SPEAKER: Mr. George
Fernandes, he has brought it to yout notice.

(Interruptions)

SHRI GEORGE FERNANDES: But, he
has said that | have been telling untruthto the
country. Thatisthe sum andsubstance of what
he has said. (Interrupitons)

SHRIJAGDISH TYTLER: But, youhave.
(Interruptions)

MR.DEPUTY SPEAKER: Thatwordcan
be changed. The hon. Minister has saidthisfor
the purpose of this House. Suppose you have
anydoubt, you can bring tinany otherform. We

JULY 27,1993

in the Council of Ministers 612
have got anumber of days.

(Interrupotions)

SHRIGEORGE FERNANDES: Whenthe
statementhas been made, | havetoreplytoit.
I have to clarify my position. (Interrupiotns)

SHRI RANGARAJAN KUMARA-
MANGALAM: Ifyou are tobe heard, certainly
thereis aprocedure; youcanraiseitonthefloor
ofthe Houseandproceedaccordingtothe rules.
(Interruptions)

SHRIGEORGE FERNANDES: I willonly
clarify my position. (/nterrupionts)

SHRI RANGARAJAN KUMARA.-
MANGALAM: Letit go onrecord: let him say
whathe wantstosya. Wewillcheck up. Ifthere
is difference, | think, itis a matter of privilege.
(Interrupitons)

MR. DEPUTY SPEAKER: Let us also
hearhim.

(Interrupitons)

SHRI RANGARAJAN KUMARA-
MANGALAM: Ifthereis ditferenceinwhathe
is saying now and what he saidthen, | will raise
a point_ofprivilege, (Interruptions)

SHRI GEORGE FERNANDES: | have
saidthatthe Governmentof Indiahadclearda
proposal. ltwenttothe Port Trust. The Port Trust
rejectedthatproposal. Thatis partof my state-
mentbeforethe Coun. (Interruptionsi)

SHRI JAGDISH TYTLER: What is the
statmentmade infrontofthe people? (/nterrup-
tions)

SHRI RANGARAJAN KUMARA.
MANGALAM: |amwilling to stand corrected,
8ir. Infact,.the hjon. Memaebr (s nottelling what
heconsiderasd astruth. |amveryclearaboutit,
| am willing to go. Let us cross-check the
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records. Whathehas saidthen wasfirstthe Port
Trustrejected: they the Governmentapproved,
andthereafterthe landwas givenornot. Iwas
presentthere when hesaidit. lamwillingtotake
iton. (Interrupiotns)

MR.DEPUTY SPEAKER: Isthe subject
matter beforethe Court?

(Interruptions)

SHRIGEORGE FERNDES: |havefileda
writand | have gotastayagainstthe Government
of India. (Interrupitons)

MR.DSEPUTY SPEAKR: Sincethematter
isinthe Court.itamounts to resjudicatea. This
matter cannotbe discussed here onthefioor of
the House. (Interruptions)

MR.DEPUTY SPEAKER: Nofurtherclari-
ficationcan betaken up; nothingcanbetaken up

(Interruptions) -

SHRIJAGDISHTYTLER: Hesaystahtr
the stay onthe cancellation of the land?

Lethimsay. | wnatthatthe people should
knowall overthe country. The BBC quoted him.
(Interrupitons)

MR.DEPUTY SPEAKER: Let us notdevi-
ate.

(Interruptions)

SHRIJAGDISHTYTLER: Notaninchof
land hasbeensold.

SHRIGEORGE FERNANDES: Youhave
sold out of fhe country. (/nterrupitons) My
charge Is that the country has baen sold.
(Interrupiotns) Youcannotgiveaninck of land.
(linterruptions) | nave astayint he court against
you, (interrupitons)

MR. DEPUTY SPEAKER: Nothingwill go

onrecord.
(Interrupitons)”

MR. DEPUTY SPEAKER: Kindly have
yourseat,

(Interruptions)

MR. DEPURY SPEAKER: The matteris
pendingbeforethe coun. So, this House hasno
jurisdiction to discuss a mattarwhichis pending
inthe court. itamountsto subj idice.

My ruling is that this matter cannot be
discussed onthefloorofthe House.

(Interrupitons)

MR DEPUTY SPEKAER: | call Mr.
Narayanan.

(Interrupitons)

MR. DEPUTY SPEAKER: Mr. George .
Fernandes, you have brited the House. The
matteris pending beforethe court. if youhadtoid
earieirthatthe matteris before the court, | think,
nobody couldhave any changceto expressthe
opinion.

SHRIGEORGE FERNANDES: Butthat
does notanswer my question,

There is astatmentwhich hs been made
here. You are not allowing me to make a
submission. (Interrupitons) The submission |
wantto make is numberoneis aboutthe letter
with which the Ministry is concerned. Number
twoisthatthe Kandla Port Trust, whichis under
the Surface Transport Ministry, has filed an
affidavit in the court in response to the writ
petition filed in the District Judte's court
Ganhidghamin Kutchwhere astay was givenby
thecourtonthe 18thof February onthe basis of
which the Kandl a Prot Trustgould notholdits
maeetingonthe 20th and aliotthe land as directe
by this Government.

*Not Recorded.
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SHRIJAGDISHTYTLER: Hasthe land
been given? (Interruptions) Accodingto the
earlierspeech made here, even atthe gates of
this Port Trust you stood up and putgarlands.
Andyousay:

[Translation)

Thatcountry has beensold, landhasbeen
sold. howthe country has beensol? (/nterrup-
tions)

(English]

MR.DEPUTY SPEAKER: Supposeinthe
beginin iteselfif any hon. memebrhad brought
ittothe notice of this House that the matteris
pendingbeforethecourt, probalynobodyhad a
rightto speak onthis a prticular subject. Itwould
ahveamcuntedtosubjudice. Butunfortunately,
of very late, it has been brought tothe notice of
this House thatthe matteris pendinginthecourt.

(Interrupitons)

SHRI JAGDISH TYTLER: He raised it.
ShriV. P.Singhraisedit. (Interrupitons)

MR.DEPUTY SPEAKER: Kindlycooper-
ate.
(Interruptions)

MR. DEPUTY SPEAKER: Youare
agitatedon aparticularissue. If youwanttobring
many documetnstothe notice of this House, you
arethatliberty tobringittothe notice ofthe House
accordingtothe rules andtake upthe matteron
the fioorof the House and discuss it threadbare.

Butforthe time being, my reqest s toallow
the other Membgrstoprticipate inthe discusion.

(Interrupiotns)
SHRIGEORGE FERNANDES: So, you

appointaHouse Committee. | will presentalithe
documents. (/nterruption) Let the Minister
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agreetoaHouse Committee.

MR. DEPUT SPEAKER:
Narayanan.

| called Mr.
(Interrupions)

MR.DEPUTY SPEAKER: Nothingwillgo
onrecord.
(Interrupitons)®

19.00hrs

MR.DEPUTY SPEAKER: Thereare hon.
Memberswhowanttoparticipate and most ofthe
seniorMembers have spoken. Ifyouallagree,
we cansitforangtharhalf-an-houror45 minutes.

SEVERALHONOURABLEMEMBERS:
No.

MR. DEPUTY SPEAKER: All right . Mr.
Narayanan will start now; we will sitforonly one
minute andthen we will close.

SHRI P. G. NARAYANAN
(GOBICHETTIPALAYAM): Sir, | rise to sup-
portthe No Confidence Motion moedby Mr. Ajoy
Mukhopadhya. (Interrupitons)

SHRI RANGARAJAN KUMA-
RAMANGALAM: Sir, heistellingaMemebrof
ourparty; “CanyoucometoMadras? Doeshe
wanttothreatenus? Suppose, wesaythesame
thing, willhe be able tosithere?

(Interruptions)

MR. DEPUTY SPEAKER: Please take
youtseats. Mr, Narayananis on his legs.

SHRI RANGARAJAN KUMARA-
MANGALAM: As It is matter of privilege, | seek
yourruling onthis, Sir. Hedare notsay sucha
thing. (Interrupiotns)

SHRIP.G. NARAYANAN: Only with our
support, you aresitting hera.

“Not Recorded.
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SHRI MANI SHANKAR AIYAR: Itis a
shameful betrayal onyour part. (/nterrupitons)

MR.DEPUTY SPEAKR: Mr.Narayanan
is on his legs and he will start the disucssion
tomorrow. The House now stands adjoumnedto

meettomorrwat 11 AM.
19.02hrs.
The Lok Sabha then Adjournnedtill Eleven of

the Clock on Wednesday July 28, 1993/
Sravana6. 1915(Saka)
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